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Title:Discussion regarding Bhopal Gas Tragedy.

श�ीमती सषुमा 
वराज (िविदशा): उपा�य� महोदय, आज म
 अ�यंत वेदना के साथ इस दुखदायी प�करण पर चचा  करने के िलए खड़ी ह%ई ह' ं  मेरी इ(छा थी िक यह
चचा  िनयम 184 के तहत होती और उसके बाद सदन एक ठोस प�-ताव पा.रत करता, लेिकन मुझे बताया गया िक काय  सलाहकार सिमित म1 िनयम 193 के तहत
चचा  कराने क2 सहमित बनी है  उस सहमित के चलते म
ने अपने नोिटस को प.रवित त कर िदया और म
 िनयम 193 के तहत चचा  कर रही ह' ं

महोदय, वष  1984 के आिखरी तीन महीने िहंदु-तान म1 तीन बड़ी त�ाि-दय6 के िलए जाने जाते ह
  अ7टूबर क2 31 तारीख को, मतलब महीने के आिखरी िदन,
त�कालीन प�धानमंत�ी श�ीमती इंिदरा गांधी क2 ह�या ह%ई और उसके अगले िदन नव;बर के पहले स<ाह म1 हजार6 हजार िसख भाइय6 को सड़क6 पर िजंदा जला िदया
इसके एक महीने बाद िदस;बर क2 2 तारीख और 3 तारीख क2 म�य राित� को एक जहरीली गसै के .रसाव ने हजार6 भोपालवािसय6 को मौत क2 न?द सुला िदया
ये तीन त�ाि-दयां तीन तरह के कारण6 से ह%ई ं  पहली त�ा-दी िव@ासघात क2 पराकाBा थी  दूसरी त�ा-दी यानी िसख6 का नरसंहार क�ू रता क2 पराकाBा थी और
भोपाल म1 जहरीली गसै का .रसाव लापरवाही क2 पराकाBा थी

महोदय, अभी चंद िदन6 पहले िदCली के जंतर-मंतर पर एक फोटो प�दश नी इस हादसे क2 िवभीिषका को दशा ते ह%ए लगी थी  म
 -वयं वहां गई
थी  वहां रखी ह%ई त-वीर1  उस त�ा-दी क2 Eयापकता भी बता रही थ? और उसक2 भयावहता भी िदखा रही थ?  उन त-वीर6 ने 25 वष  बाद भी
इस हादसे को जीवंत Fप म1 उजागर कर िदया था  मुझे नह? मालमू िक हम म1 से िकतने लोग6 ने वह फोटो प�दश नी देखी ह,ै लेिकन वह फोटो
प�दश नी उस हादसे क2 एक जीिवत कहानी कह रही थी, जो 25 साल पहले भोपाल म1 ह%आ था  अभी िपछले िदन6 टीवी पर एक काय क�म भोपाल
गसै त�ा-दी का आ रहा था, िजसम1 गसै पीिड़त अपना-अपना बयान दे रहे थे  म
 गहृ मंत�ी जी को कहना चाह' ंगी िक उस काय क�म म1 एक
मिहला बोल रही थी, िजसके दो वा7य मुझे कभी नह? भलू1गे  उसने कहा था िक उस िदन भोपाल म1 इंसािनयत और ममता दोन6 मर गई थ?
लोग6 को केवल -वयं को बचाने क2 िफक� थी  माँ ब(च6 को छोड़ कर भाग रही थी और ब(चे बूढ़े माँ-बाप को छोड़ कर भाग रहे थे

दूसरा वा7य उसने कहा िक उस िदन मौत बह%त सुखद लग रही थी  7य6िक उस गसै के कारण फेफेड़6 और आखं6 म1 जो जलन हो रही थी, उससे लोग बेतहाशा
तड़प रहे थे  इसिलए सामने तड़पता ह%आ कोई इJसान जब मर जाता था तो मंुह से िनकलता था -ई@र तुमने इसे मुिK दी  हाथ दुआ के िलए ऊपर उठते थे िक
भगवान मुझे भी मुK करो, मुझे भी मौत दो

उपा�य� जी, म
 आपसे कहना चाहती ह' ं िक यह मौत भोपाल म1 उस िदन अचानक नह? बरसी थी  यह मौत ऊपर से आकर टपक नह? पड़ी थी  इस मौत ने दरवाजा
खटका-खटका कर कहा था इस फै7टरी वाल6 को, द-तक देकर कहा था, तीन साल तक म
 तु;हारे Mार पर आकर खड़ी ह' ं, अगर मुझे लौटा सकते हो तो लौटा दो
अगर अंदर प�वेश कर गई तो म
 हजार6 को लील जाऊंगी  मौत घंिटयां बजा-बजा कर सुना रही थी अपने आने क2 आवाज़, अपने आने क2 आहट  लेिकन यह आवाज़
ब-ती वाल6 ने सुनी, यह आवाज़ श�िमक सगंठन6 ने सुनी, यह आवाज़ वहां के पत�कार6 ने सुनी और बार-बार वहां के िसयासतदान6 को सुनाने क2 कोिशश क2,
फै7टरी के प�शासक6 को सुनाने क2 कोिशश क2  लेिकन मुझे दुख से कहना पड़ता ह ैिक प�शासन ने केवल पसेै के लालच म1 और राजनेताओ ंने सPा के मद म1
मौत क2 इस आवाज़ को अनसुना कर िदया

मेरे पास जनसPा अखबार क2 एक प�ित है  इसम1 काफ2 बड़ा लेख है  वहां के एक प�ितिBत पत�कार ह
, श�ी राजकुमार केसवानी  यह अखबार 16 जनू, 1984 का
है  यह घटना दो और तीन िदस;बर, 1984 क2 अध राित� क2 है  िहसाब लगाओ तो इस घटना से साढ़े पांच महीने पहले राजकुमार केसवानी ने यह लेख िलखा,
िजसका शीष क ह ै'भोपाल Qवालामुखी के मुहाने पर'  इतना बड़ा लेख म
 पढ़ कर नह? सुना सकती, लेिकन उसके कुछ प�ासंिगक अंश आपको सुनाना चाह' ंगी  म

इस पर गहृ मंत�ी जी और संसदीय काय  मंत�ी जी का �यान चाह' ंगी

उपा�य� जी, 1982 क2 एक घटना का िजक� करते ह%ए राजकुमार केसवानी 16 जनू, 1984 को जनसPा अखबार म1 िलखते ह
-

" िक 5 अKूबर, 1982 मंगलवार का वह िदन, जब रात के अंधेर6 म1 िघरकर बुधवार क2 श7ल म1 तRदील हो रहा था, तभी एमआईसी Sलांट पर
काम कर रहे ऑपरेटर वाडेकर Mारा वॉCव खलुते ही पाइप लाइन6 को जोड़ने वाली िफिलंज एक धमाके के साथ फूट पड़ी और जहरीला िमथाइल लावे
क2 तरह उबल पड़ा  Sलांट पर काम कर रहे मजदूर अपनी जान बचाने को बदहवासी म1 बाहर क2 तरफ भागने लगे और खतरे क2 सचूना देता
अपशकुनी सायरन अपनी मनह'स आवाज़ म1 गूजं उठा  इस दुघ टना म1 जहां Sलांट के चार लोग ग;भीर Fप से घायल ह%ए, वह? दूसरी ओर भगदड़ के
कारण कई लोग6 को शारी.रक चोट1 आई ंऔर कुछ लोग6 ने तो िब-तर ही पकड़ िलया "
आगे क2 लाइन भी सुनने वाली है
"1983 का साल भी ऐसी ही दो घटनाओ ंका सा�ी होकर गुजर गया "
यह सन् 1982 क2 घटना बताई  आगे कहा -
"िक 1983 का साल भी ऐसी ही दो घटनाओ ंका सा�ी होकर गुजर गया  न मालमू यह 1984 का वष  7या मंसबेू बांधकर आया है "
 
यह 16 जनू, 1984 को राजकुमार केसवानी ने िलखा िक पता नह? 1984 का यह वष  7या मंसबेू बांधकर आया है  इस वा7य म1 उपा�य� जी
आशंका भी ह ैऔर भिवYयवाणी भी  इसिलए म
 आपसे कहना चाहती ह' ं िक इस तरह क2 घटनाएं जो इस Sलांट म1 िपछले तीन वषZ से हो रही थ?, वे
रोक2 नह? गई ं  इसिलए यह एक औ[ोिगक आपरािधक लापरवाही का मामला है  ऐसी लापरवाही िजसका इलाज हो जाता तो यह हादसा \क सकता
था  लेिकन पसेै बचाने के लालच म1 ये दुघ टनाएं होने दी गई ंऔर उJह1 सुधारा नह? गया, उसका इलाज नह? िकया गया
म
 इस फै7टरी का थोड़ा सा इितहास बताना चाहती ह' ं  उपा�य� जी, 1969 म1 यिूनयन काबा इड काप]रेशन ने यिूनयन काबा इड आफ इंिडया
िलिमटेड का यह Sलांट भोपाल म1 लगाया

यह क2टनाशक दवाइयां बनाने का Sलांट था  इसम1 एमआईसी गसै इ-तेमाल होती थी  लेिकन एमआईसी यहां बनती नह? थी, उसका यहां उ�पादन नह? होता था,
उसका आयात अमरीका से िकया जाता था  वष  1970 म1 इस कंपनी ने एक आवेदन िदया िक हम1 िमथाइल आइसोसाइनाइड इसी कंपनी म1 उ�पादन करने का
लाइस1स िदया जाए  माननीय गहृ मंत�ी जी, वष  1970 का यह आवेदन पांच वष  तक पड़ा रहा, लेिकन वष  1975 म1, जब ऐसा .रज़ीम आया, जहां न अपील थी, न



दलील, न वक2ल  जब भारत के लोग6 के जनतांित�क अिधकार छीन िलये गये, जब देश म1 आपातकालीन ि-थित लाग ूथी, तब अ7टूबर 1975 म1 यह लाइस1स इस
कंपनी को िदया गया िक आप एमआईसी का उ�पादन यहां कर सकते ह
  म
 कहना चाहती ह' ं िक म�ृयु के तांडव ने पहला कदम भोपाल म1 उसी िदन रख िदया था
िजस िदन इस कंपनी को एमआईसी बनाने का लाइस1स केJद� सरकार Mारा दे िदया गया था  एमआईसी क2 गसै साधारण गसै नह? होती ह,ै एमआईसी क2 गसै
छोटी-मोटी जहरीली गसै भी नह? होती है  उपा�य� जी, एमआईसी क2 गसै वह गसै ह ैजो िMतीय िव@यु^ म1 इ-तेमाल ह%ई थी, यह वह गसै ह ैजो िहटलर ने गसै-
च;ैबर6 म1 इ-तेमाल क2 थी, यह वह गसै ह ैजो िजनेवा कंव
शन से प�ितबंिधत थी  इस गसै को लगाने वाली फै7ट�ी के िलए कुछ सावधािनयां बरतने के िनयम ह
  इस
तरह क2 फै7ट�ी नगर क2 सीमा से कम से कम 20-25 िकलोमीटर बाहर लगनी चािहए थी  लेिकन यह कंपनी जहां लगी वहां बह%त घनी आबादी थी, बड़ी-बड़ी
कॉलोिनयां इसके आस-पास बसी ह%ई थ?  इन सभी िनयम6 क2 अवेहलना क2 गयी  िनयम यह ह ैिक यह गसै बड़े-बड़े ट
क6 म1 नह? रखी जाती ह,ै छोटे-छोटे ट
क6 म1
रखी जाती ह ैऔर वे छोटे ट
क भी आधे खाली रखे जाते ह
 िक अगर कभी पानी उस ट
क म1 चला जाए और गसै उफनने लगे, तो वह जो आधा भरा ह%आ ट
क ह,ै वह
गसै वह? तक रह जाए, बाहर न छलके  उसके साथ खाली ट
क भी रखे जाते ह
  अगर गसै उफनने लगे तो गसै बराबर के ट
क म1 डाल दी जाए  वहां टपै�ेचर जीरो
िडग�ी से 15 िडग�ी रखा जाता है  इस कंपनी क2 बनावट म1 इनम1 से एक भी सावधानी नह? बरती गयी और यह बात म
 नह? कह रही ह' ं, िजस समय यह हादसा हो
गया, तो बह%त सी जांच एज1िसय6 को इस कंपनी म1 जांच के िलए भेजा गया  जांच के आधार पर सीबीआई ने एक चाज -शीट फाइल क2 ह,ै वह चाज -शीट उस सीजीएम
के आड र का िह-सा ह ैजो अभी 7 जनू को उJह6ने फैसला िदया है  माननीय गहृ मंत�ी जी वक2ल ह
, म
 उस फैसले म1 वह िह-सा पढ़कर सुनाना चाहती ह' ं िक 7या-
7या लापरवािहय6 का िजक� चाज शीट म1 िकया गया

Mr. Home Minister I would like to draw your attention to what the CGM says according to the charge sheet and I
would quote:

"The procedure for storage of MIC has been given at page 7. MIC should be stored in underground tanks of
stainless steel type 304 and 316 for safety reasons. The size of the tank should be kept twice to the volume
required for storage. As an alternative an empty tank should be kept available at all the times.
Now, the CSIR Report reveals that the main causa causan for the incident were:

�       The needless storage of large quantity of MIC in large tanks like tank number 610.
�       Insufficient caution in design.
�       Choice of material.
�       Other alarming instruments.
�       Inadequate control on system of storage
�       and on quality of stored material and as well as necessary facilities for quick effective disposal of

material which led to the incident."

 

There is one more thing, Mr. Home Minister:

"More so on the date of incident, refrigeration system was not working. The flare tower was also out of order.
VGS was incapable of neutralizing the large quantity of MIC. The MIC which is highly dangerous and toxic
poison and stored in large quantity was an act of omission on the part of the accused person and no step was
taken by the then authorities, namely, Shri Warren Anderson, the Chairman, Union Carbide Corporation, USA."

 

यह ह ैवह लापरवाही का मामला जो म
ने आपके सामने रखा ह,ै िजस चाज शीट के आधार पर उJह6ने कहा िक यह हादसा ह%आ  इसीिलए म
ने कहा, यह मामला
सामाJय दुघ टना का नह? ह,ै यह मामला केवल ए7सीड1ट का नह? ह,ै यह मामला सामूिहक ह�या का मामला है  आप इंि_लश लॉ को जानते ह
, this is a case of
corporate man slaughter. केवल यही बात उस अमे.रकन कंपनी को समझ म1 आएगी, सामूिहक ह�या उसको समझ म1 नह? आएगी  This is a case of
corporate man slaughter.  जहां केवल आिथ क लाभ उठाने के िलए, पसेै बचाने के िलए िहJदु-तान क2 जान को स-ता समझते ह%ए यह हादसा होने िदया
गया  यह हादसा ह%आ नह?, यह हादसा करवाया गया, लापरवाही के कारण करवाया गया  यह मेरा पहला आरोप है

महोदय, उसके बाद शुF होती ह ैएक ऐसी दा-तान िजसे सुनकर आपके र6गटे ख़ड़े हो जाएंगे  हजार6 क2 संaया म1 लोग मरे, जब लोग अपने .रbतेदार6 को दफनाने
से, उनका दाह सं-कार करने से फुरसत पाए, तो शुF ह%ई काननूी लड़ाई  अनेक संगठन बने गसै पीिड़त6 के, उJह6ने अलग-अलग जगह6 पर अलग-अलग अदालत6
म1 मुकदमे डाले, केसेज दज  ह%ए  जबलपुर, भोपाल, िदCली म1 केस डाले गए  तरह-तरह के केसेज अलग-अलग जगह पर चलने लगे, तो भारत सरकार को लगा िक
इतने केसेज ये लोग अलग-अलग EयिKगत तौर पर लड़1, यह सही नह? होगा  बेहतर होगा िक हम एक ए7ट बनाकर लड़ाई के सारे अिधकार खदु ले ल1 और इन
सभी क2 तरफ से हम लड़1  इस सोच के साथ एक ए7ट पा.रत ह%आ- भोपाल गसै लीक िडजा-टर प�ोशेिसंग ऑफ 7ले;स ए7ट, 1985  इस ए7ट को संसद ने
सव स;मित से पा.रत िकया और सारे अिधकार केJद� सरकार ने ले िलए  इस ए7ट क2 धारा -3 कहती ह ै: "The Central Government shall and shall
haveâ€¦" आप िविधवेPा ह
, जानते ह
 िक जब िकसी चीज पर ए;फेसाइज करना होता ह,ै तो दसे दुबारा कहा जाता है

"The Central Government shall and shall have the exclusive right to represent and act in place of whether
within or outside India every person who has made or is entitled to make a claim for all purposes connected
with such claim in the same manner and to the same effect as such person."

 

यानी केJद� सरकार ने कहा िक सारे अिधकार हम1 दे दो, कोई EयिK नह? लड़ सकता, हम यह लड़ाई लड़1गे, उस हर EयिK क2 तरफ से िजसने कह? भी मुकदमा
डाल रखा है  लोग6 को लगा िक इससे बड़ी सोच नह? हो सकती, इससे बड़ी मदद भारत सरकार नह? कर सकती है  अकेला आदमी एक बह%राc�ीय कंपनी से कैसे
लड़ेगा, उनके पास इतना पसैा, इतना बड़ा अमला, इतना बड़ा इंफ�ा-ट�7चर है  लेिकन अगर भारत सरकार हमारी ओर से लड़ेगी, तो भारत सरकार के आगे वह



लड़ेगा, उनके पास इतना पसैा, इतना बड़ा अमला, इतना बड़ा इंफ�ा-ट�7चर है  लेिकन अगर भारत सरकार हमारी ओर से लड़ेगी, तो भारत सरकार के आगे वह
बह%राc�ीय कंपनी छोटी पड़ जाएगी  भारत सरकार के हाथ इतने लंबे ह
 िक वह हम सभी क2 ओर से उस कंपनी को दबोच लेगी और हम1 Jयाय िदलाएगी  भोपाल के
गसै पीिड़त6 ने भरोसा िकया

गसै पीिड़त6 ने अंत का िव@ास करके यह िबल पा.रत करवा िदया  परूी संसद ने सव स;मित से उन गसै पीिड़त6 से लेकर सारे अिधकार भारत सरकार को दे िदये
लेिकन उसके बाद जो घटा ह,ै उसे म
 आपको बताऊंगी तो आप हरैान रह जाएंगे  चार साल के बाद 1985 मे यह ए7ट आया  वष  1989 म1 उस भारत सरकार ने
िजस पर गसै पीिड़त6 ने भरोसा िकया था, जो दावा उJह6ने डाला था, वह दावा 1113 (19860, उस दावे म1 उJह6ने तीन िबिलयन डॉलर यानी 3900 करोड़ \पये
के मुआवजे का दावा िकया था  1989 म1 भारत सरकार ने यिूनयन कॉरबाइड कॉरपोरेशन से एक सुलहनामा िकया, आउट ऑफ िद कोट  सिैटलम1ट िकया  कोट  के
अंदर म.ैरट पर फैसला नह? ह%आ और आउट ऑफ िद कोट  भारत सरकार ने और यिूनयन कॉरबाइड ऑफ इंिडया िलिमटेड के लोग6 ने बठैकर एक सुलहनामा तय
िकया और 615 करोड़ \पये म1 उनक2 सारी देनदा.रयां ख�म कर द?, उनक2 सारी िज;मेदा.रयां ख�म कर द?  आप हरैान ह6गे  मेरा खनू खौलता ह ैिजस समय म

इस समझौते को पढ़ती ह' ं  14 फरवरी को यह समझौता ह%आ  15 फरवरी को ऑड र ह%आ और उसके बाद एक टम  ऑफ सिैटलम1ट बन?  वे टम  ऑफ सिैटलम1ट 7या
ह
? वे अंग�जेी म1 ह
, इसिलए पहले म
 अंग�जेी म1 पढ़कर बताती ह' ं और बाद म1 उसका िहJदी शRदाथ  बताऊंगी

 
"This settlement shall finally dispose of all past, present and future claims, causes of action, civil and criminal
proceedings of any nature whatsoever wherever pending by all Indian citizens and of public and private
entities with respect to the past present and future dates, personal injuries, health effects, compensation,
losses, damages and civil and criminal complaints of any nature whatsoever against the Union Carbide
Corporationâ€¦."

 

 

 

 

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Who was the Prime Minister at that time?...( Interruptions) Shri
V.P.Singh was the Prime Minister...(Interruptions)

श�ीमती सषुमा 
वराज : अरे, मत बोिलए  पोल खलु जाएगी ...(Eयवधान) 14 फरवरी 1989 को प�धान मंत�ी कौन था, मुझे यह बताने क2 ज\रत नह? ह,ै नारायण
-वामी जी  7य6 ऐसे सवाल पछू रहे ह
 िजसम1 खदु फंस जाएंगे ...(Eयवधान) सुिनए

"Union Carbide India Limited, Union Carbide Eastern and all of their subsidiaries and affiliates as well as each
of their present and former Directors, officers, employees, agents, representatives, attorneys, advocates and
solicitors arising out of, relating to or connected with the claims, causes of action and proceedings against
each other. All such claims and causes of action whether within or outside India, all Indian citizens public or
private entities are hereby extinguished including, without limitation, each of the claims filed or to be filed
under the Bhopal Gas Leak Disaster registration and processing of claims 1985 and all such civil proceedings in
India are hereby transferred to this court and are dismissed without prejudice and all such criminal
proceedings including contempt proceedings stands quashed and accused deemed to be acquitted upon full
payment and in accordance with the court's direction. The undertaking given by UCC pursuant to the order
dated 30th November, 1986 in the district court of Bhopal stands discharged and all orders passed in suit no.
113 of 1986 and or any revision therefrom also stands discharged."

 

उपा�य� महोदय, यह समझौता अंग�जेी म1 था, इसिलए अंग�जेी वाल6 को तो समझ म1 आ गया होगा  लेिकन म
 िहJदी का शRदाथ  इस सदन के मा�यम से देश को
बताना चाहती ह' ं िक इसका 7या अथ  है  इसका अथ  यह ह ैिक 615 करोड़ \पये भारतीय सरकार को देकर यिूनयन काबा इड के लोग6 ने गसै पीिड़त6 से कहा - ये
पकड़ो 615 करोड़ और गायब हो जाओ  खबरदार अगर कल से दीखे, िकसी कोट , कचहरी, अदालत म1 मत दीखना  आज से हमारी भतू, भिवYय और वत मान क2
सारी देनदा.रयां ख�म, आज से हमारे िखलाफ चल रहे दीवानी और फौजदारी के सारे मुकदमे खा.रज  आज से हम -वतंत� ह
  अब हमारे िकसी भी वत मान या भावी
कम चारी या अिधकारी के िखलाफ तुम कोई मुकदमा नह? डाल सकते, तुम उनका कुछ नह? िबगाड़ सकते, 7य6िक तु;हारे रहनुमाओ ंके साथ हमारा समझौता हो
गया है

उपा�य� जी, 615 करोड़ \पये के दो ड�ाdट, िजनम1 एक 420 िमिलयम अमरीका डालर का और दूसरा 68 करोड़ भारतीय \पये के दो ड�ाdट मेज पर पटकते ह%ए
हमारी Jयाियक प�िक�या क2 िखCली उड़ाते ह%ए, अपनी ताकत पर इठलाते ह%ए और गसै पीिड़त6 को ठ1गा िदखाते ह%ए यिूनयन काबा इड के लोग बाहर िनकल गये
बाहर गसै पीिड़त संगठन खड़े थे  गसै पीिड़त संगठन6 ने नारे लगाने शुF िकये  मतृक6 के प.रजन6 ने आसं ूबहाने शुF िकए तो भारत सरकार के कुछ लोग6 ने
बाहर िनकलकर समझाना शुF िकया, अरे अ(छा ह%आ इतना िमल गया, पता नह? आपको यह भी िमलता िक नह? िमलता  जब वे लोग उJह1 यह समझा रहे थे तो
उस समय मुझे एक शायर का शेर याद आ रहा था, जो मेरे मंुह से िनकल रहा था -

"तू इधर उधर क2 न बात कर, यह बता िक कारवां 7य6 लुटा,



हम1 रहजन6 से िगला नह?, तेरी रहबरी का सवाल है "

 

हम उनसे 7या िशकायत कर1 , वे तो Eयापारी थे, Eयापार करने और कमाने आये थे, वे हम1 पसैा 7य6 देते  लेिकन िजसे रहबर बनाया था, 1985 के ए7ट के तहत
अपने हाथ काटकर िजसे सारे अिधकार िदये थे, िजसे अपना रहनुमा बनाकर बठैाया था, िजस पर िव@ास िकया था, उस रहबर ने 7या िकया  उस रहबर ने 3900
करोड़ का दावा 615 करोड़ म1 दीवानी और फौजदारी सारी देनदा.रय6 से मुK करके उJह1 बरी कर िदया  शायद कुछ लोग6 को यहां यह लगता हो िक 1989 म1
615 करोड़ \पये उस समय बह%त रहे ह6गे  आप ऐसा 7य6 कह रही ह
, यह तो बड़ा अमाउंट था, लेिकन म
 बताना चाहती ह' ं िक यह बड़ा अमाउंट नह? था  7य6िक
615 करोड़ \पये िकतने लोग6 म1 बंटने थे, यह आप जानते ह
  वहां 10 लाख लोग6 का 7लेम था और साढ़े पांच लाख लोग6 म1 यह 615 करोड़ \पये बंटे  7या
आना था - दो-दो हजार, तीन-तीन हजार या पांच-पांच हजार \पये  यह बात म
 नह? कह रही ह' ं िक िकतने 7ले;स थे और िकतने लोग6 म1 यह पसैा बंटा

उपा�य� महोदय, इसी सत� म1 एक सवाल पछूा गया था  उस सवाल का जवाब 29 जुलाई को िदया गया  उस प�e का न;बर 70 था  सरकार से सवाल पछूा गया था
िक िकतने दावे थे, िकतने लोग6 का मुआवजा बंटा, यह आपक2 सरकार का जवाब है

"A total of 10,29,517 claim cases were filed and the Office of the Welfare Commissioner, after adjudication,
awarded compensation in 5,74,376 cases."

 

5,74,376 लोग6 के दावे वधै पाये गये  हो सकता ह ैिक उनम1 से बह%त से वधै दावे रह गये ह6  लेिकन िजJह1 कCयाण आयुK, वलैफेयर किमeर, भोपाल ने वधै
पाया, उन दाव6 क2 संaया 5,74,376 है  आप बताइये िक उनके िलए 615 करोड़ \पये 7या थे  इसके बाद मुझे और दुख ह%आ, जब म
ने उनसे पछूा तो िकसी ने
कहा 25-25 हजार क2 दो िक-त1 मतृक6 को िमली

कुछ लोग6 को पांच हजार \पय़ा िमला, कुछ लोग6 को दस हजार \पया िमला 7य6िक 615 करोड़ \पये म1 आप 7या बांट1गे? \पया कोई रबड़ तो नह? ह ैिक िजसे
आप ख?च ल1गे  म
 अब उसके बाद क2 बात कFंगी  वहां तो सरकार ने जो िकया सो िकया लेिकन जब बावेला मचा, सीजीएम का नया ऑड र आया, दुबारा से यह
मामला चचा  म1 आया, पत�-पित�काओ ंम1 इसके िखलाफ िलखा जाने लगा, टी.वी. पर काय क�म आने लगे तो वत मान सरकार ने मंित�य6 का एक समूह बनाया
वत मान सरकार के जीओएम ने तय िकया िक जो मतृक ह
, हम उJह1 दस लाख \पया द1गे माइनस िजतना उJह1 िमल चुका है  जो टोटली िडसेबCड ह
, उJह1 रािश
द1गे  ऐसा करके उJह6ने एक िनण य िकया  उपा�य� महोदय, मुझे आपको बताते ह% ये दुख हो रहा ह ैिक िजस सवाल म1 सरकार ने पहले पBृ पर यह कहा िक
5,74,376 दावे वधै थे, उसी सवाल म1 एक अनुल_नक, एक अन7ैसर लगाया 7य6िक उस सवाल का एक भाग यह भी था िक जीओएम बना ह,ै उसक2 िसफा.रश1
7या ह
 और उसने 7या तय िकया ? सरकार ने जीओएम क2 िसफा.रश1 उसी सवाल संaया 70 म1 िलखी ह
 िजJह1 म
 पढ़कर सुनाती ह' ं -

"Compensation to the following categories of claims of victims and the families may be enhanced as under:
Death − 5,295; permanent disability − 3,199; cancer cases about 2,000; total renal failure about 1,000;
temporary disability − 33,672."

 

म
ने इस आकंड़े को जोड़ा ह ैजो 45,166 बनता है  म
 गहृ मंत�ी जी से पछूना चाहती ह' ं िक आप उस जीओएम म1 थे  सवाल के भाग-एक म1 आप कहते ह
 िक
गसै प�भािवत लोग6 के 5,74,376 दावे वधै पाये गये और जब आपका जीओएम बठैता ह ैतो वह 45,166 लोग6 के िलये Eयव-था करता है  अगर आप यह रािश
45,166 लोग6 के िलये दे रहे ह
 तो िफर वह रािश 5,74,376 लोग6 म1 बंटेगी, िफर उनका वही हाल होगा िक िकसी को हजार \पया िमलेगा, िकसी को दो हजार
\पया िमलेगा या िकसी को तीन हजार \पया िमलेगा  सरकार ने 5295 EयिK डडै माने ह
 लेिकन 15, 342 लोग मतृ ह
  यह वलैफेयर किमeर ने माना है  आप
कह1गे िक हमने आकंड़ा तो भोपाल से िलया है  जो 5,295 लोग ह
, वे तंुत मर गये लेिकन जो अगले 2-3 िदन6 म1 मर गये, जो लोग परै पटकते-पटकते पांच िदन म1
मर गये, दस िदन म1 मर गये, सालभर म1 मर गये लेिकन उसी गसै के कारण मरे िजस गसै ने उJह1 प�भािवत कर िदया था  7या आप उJह1 मतृ लोग6 क2 श�ेणी म1
नह? मान1गे? मेरे पास भोपाल का आकंड़ा ह ैजहां उJह6ने कहा ह ै- "15,342 people were found dead." यहां भी 22 हजार मरे ह% ये लोग6 के दावे आये थे
लेिकन 15,342 लोग6 को उJह6ने मतृ पाया  म
 आपसे पछूना चाहती ह' ं िक आज 25 वष  के बाद जब आप प�ावधान करने लगे ह
, अगर एक जीओएम बनाया ह,ै आप
वापस इस मामले को खोल रहे ह
 तो कम से कम 5,74,376 तमाम लोग6 के िलए प�ावधान करने का काम कर1  िजनके दावे वधै पाये गये ह
  जो दस लाख \पये
देने क2 बात ह,ै वह कम से कम 5,295 से उठाकर 15,342 लोग6 क2 बात कर1  िजJह1 वलैफेयर किमeर ने मतृ पाया है  यह मत क.रये िक उस िदन कौन मरा
था या 6 महीने बाद कौन मरा था या एक साल के बाद कौन मरा था  अगर म�ृयु का कारण भोपाल गसै त�ासदी ह ैतो आप उसके िलये Eयव-था करे, यह मेरी मांग
है

उपा�य� जी, अब म
 एक बात और कहना चाहती ह' ं  भारत सरकार यह पसैा अपनी तरफ से दे रही है  जीओएम म1 जो िलखा गया ह ैिक एनह
-ड क;पनसेशन भारत
सरकार अपनी तरफ से दे रही है  म
 पछूना चाहती ह' ं िक 7या भारत सरकार पसैा उगाती ह?ै

म
 पछूना चाहती ह' ं 7या भारत सरकार पसैा उगाती ह?ै 7या भारत सरकार के यहां पेड़ लगे ह%ए ह
, जहां पसैा लटकता ह?ै भारत सरकार का पसैा भारत के
करदाताओ ंका पसैा है  भारत सरकार का पसैा इंिडयन ट7ैस पयैस  का पसैा है  इसिलए म
 आपसे जानना चाहती ह' ं िक भारतीय मर1  और भारतीय ही मुआवज़ा भर1
और िफरंगी मौज कर1 , यह कहां का Jयाय ह?ै होना तो यह चािहए िक यह पसैा हम उनके हलक से िनकालकर लाएं  लेिकन आप यह नह? कर रहे ह
, आप उJह1
वापस छूट दे रहे ह
, आप यह कह रहे ह
 िक यह पसैा हम अपने खजाने से द1गे  लेिकन यह खजाना आपका कहां ह?ै यह खजाना भारतीय जनता का ह,ै भारत के
लोग6 का है  आप उन िफरंगीय6 को 7य6 नह? पकड़ते ह
, जो दोषी ह
, जो अपराधी ह
, जो अपराध करके चले गए, िजJह1 आपने 615 करोड़ Fपये म1 बरी कर िदया,
उनका बाक2 भुगतान आप करना चाह रहे ह
, लेिकन आप उनसे नह? लेना चाह रहे ह


उपा�य� महोदय, म
 आपको बताना चाहती ह' ं िक उनके अपने यहां 7या ि-थित ह?ै गहृ मंत�ी को भी यह मालमू होगा  यह अप�लै का केस ह,ै अमरीका म1 गCफ ऑफ
मिै7सको म1 एक घटना घटी, िजसम1 ऑयल ि-पल ह%आ  उसम1 11 लोग मरे और बाद म1 दो लोग मरे, यानी कुल 13 लोग मरे  अमरीक2 प�शासन ने िब�िटश



पेट�ोिलयम को बुलाकर कहा िक 90 हजार करोड़ Fपये मुआवजे के िलए एक तरफ रख दीिजए, 7य6िक इससे हमारा पया वरण खराब ह%आ है  इन 11 लोग6 को तो
द1गे ही, हम अपना पया वरण भी सुरि�त कर1 गे  90 हजार करोड़ Fपये िजस िब�िटश पेट�ोिलयम कंपनी से एक तरफ रखवाया ह,ै उसी अमरीका क2 कंपनी को आप
615 करोड़ Fपये लेकर छोड़ देते ह
 ...(Eयवधान) आप कह1गे िक हम यह कैसे कर1? म
 आपको रा-ता बताती ह' ं िक कैसे कर1? गसै पीिड़त संगठन6 ने आपके उस
समझौते के बाद भी लड़ाई नह? छोड़ी है  उJह6ने एक केस यनूाईटेड -टेgस म1 डाल रखा ह,ै जो िक Jययूाक  के साउथ कोट  म1 चल रहा है  वह केस पया वरण पर है
उनके यहां तो तेल छलका, हमारे यहां भोपाल क2 यह हालत हो गई, हमारे भोपाल के माननीय सांसद आपको बताएंगे  इस फै7ट�ी के पांच -कवयैर िकलोमीटर म1
पीने का पानी जहरीला हो गया ह,ै न वहां टय़बूवलै खदु सकता ह,ै न हhैडप;प लग सकता है  वहां पानी नह? आ सकता है  वहां का पानी जहरीला ह,ै िजसे कोई
नह? पी सकता है  पानी के जहरीले होने के कारण आस-पास क2 जमीन िबकनी बंद हो गई है

उपा�य� महोदय, म
 गहृ मंत�ी जी को बताना चाहती ह' ं िक 90 हजार करोड़ Fपये का जो मुकदमा अमे.रका ने डाला ह,ै उसम1 एक कारण यह बताया गया ह ैिक
हमारे टू.र-ट कॉ;पलिै7सज़ क2 बुिकंग क
 िसल करनी पड़ी, यानी उनके सलैािनय6 का सरै-सपाटा बंद हो जाए, इसके िलए 90 हजार करोड़ Fपये का मुआवजा
िमलना चािहए  उनके सलैानी सरै-सपाटे को नह? आ सके  इसिलए 90 हजार करोड़ Fपये का मुआवजा मांगते ह
 और हमारे यहां 15 हजार लोग मर गए, लाख6-
लाख लोग घायल हो गए, लोग6 क2 िजंदिगयां बबा द हो गई ंऔर हम यहां 615 करोड़ Fपये म1 छोड़ द1  यह मुकदमा वहां चल रहा है  पांच -कवयैर िकलोमीटर म1
पानी जहरीला है

उपा�य� महोदय, केवल इतना ही नह? ह,ै हमारी तीसरी पीढ़ी अपािहज़ हो रही है  मेरे पास प�सै क2 किटगं और एक पत� है  हमारी एक काय कता  डॉ. िफरोज़ा बानो
ने यह पत� िलखा ह ैऔर प�सै क2 किटगं के साथ भेजी ह,ै िजसका शीष क ह-ै गसै त�ासदी का दंश तीसरी पीढ़ी भुगत रही, अली ने गंवायी िकडनी  यह दस वष  का
ब(चा है  िजसम1 िलखा ह ैिसंदी कालोनी िनवासी ए.य.ू खान और उनका प.रवार 2 िदस;बर, 1984 को यिूनयन काबा इड से िनकली गसै क2 चपेट म1 आया था
ब(चे के दादा ने बताया िक ब(चे क2 दोन6 िकडिनयां खराब हो गई ह
  लेिकन बीएमएचआरसी अ-पताल म1 इलाज का कोई इंतजाम नह? है  िजंदगी और मौत के
बीच झलू रहे इस ब(चे को मंुबई के एक अ-पताल म1 भतi कराया गया ह,ै जहां दस लाख Fपये का ए-टीमेट िदया गया है

इसम1 दस लाख \पए का ए-टीमेट िदया गया ह,ै लेिकन सरकार ने मुआवजे क2 केवल 25 हजार \पए क2 रािश दी है  615 करोड़ \पए म1 से मात� 25 हजार इस
ब(चे को िदए गए, िजसके इलाज पर दस लाख \पए खच  होने ह
  इसिलए म
 आपसे कहना चाहती ह' ं िक हमारी तीसरी पीढ़ी दंश भुगत रही है  दस वष  के ब(चे क2
दोन6 िकडनी खराब हो गई,ं पांच -कवेयर िकलोमीटर म1 पानी जहरीला हो गया है  जो केस युनाइटेड -टेgस कोट  म1 पड़ा ह,ै उसम1 आप पाटi बिनए और िब�िटश
पटै�ोिलयम के केस का तक  देते ह%ए अमे.रकन क;पनी को िजसने खरीद िलया ह,ै उस दाऊ केिमकल से हजार6-हजार करोड़ का मुआवजा लेकर आएं, िजससे
पया वरण भी बचाएं और उन गसै पीिड़त6 को मुआवजे क2 और रािश भी दी जाए

उपा�य� महोदय, अब म
 इस केस के जो दंड के प�ावधान ह
, उन पर आती ह' ं  काननूी लड़ाई दो तरह क2 थी - एक मुआवजे क2 और दूसरी दंड क2 थी िक दोषी
लोग6 को दंड िदया जाए  सीबीआई ने जो चाज शीट फाइल क2, उसम1 पहला अिभयुK वारन एंडरसन, युिनयन काबा इड काप]रेशन का चेयरमनै है  चाज शीट फाइल
करने के बाद एफआईआर म1 इनका पहला नाम था  वारन एंडरसन भारत आए और भोपाल भी गए  शाम को उJह1 िगरdतार भी िकया गया, लेिकन िगरdतार करने
के चंद घंटे के बाद .रहा कर िदया गया  उJह1 केवल .रहा ही नह? िकया गया, बिCक व.रB अिधका.रय6 के साथ सरकारी िवमान म1 बठैा कर िदCली लाया गया और
िफर िदCली से अमे.रका वापस भेज िदया गया

उपा�य� महोदय, म
 आपके मा�यम से इनसे पछूना चाहती ह' ं िक यह काम िकस के िनदjश पर िकया गया था? परूा देश इसका जवाब मांग रहा ह ैिक यह काम िकस
के िनदjश पर िकया गया था? सब मौन ह
, कांग�से क2 अ�य�ा मौन ह
 प�धान मंत�ी जी मौन ह
 और त�कालीन म�य प�देश के मुaय मंत�ी जी भी मौन ह
  इसिलए म

कहना चाहती ह' ं िक " हादसा वह था नह?, जो घट गया, हादसा यह ह ैिक सब चुपचाप ह
  " म
 पछूना चाहती ह' ं िक यह िनण य िकस के िनदjश पर िकया गया था?
जीओएम ने दबी जुबान से कहा िक त�कालीन प�धान मंत�ी जी को उसक2 खबर एंडरसन के जाने के बाद िमली  इस अस�य का पदा फाश िहJदू अखबार ने िकया
मेरे पास िहJदू अखबार क2 दो कतरन1 ह
  मेरे पास 26 जनू, 2010 का अखबार ह,ै जब आपने यह बोला िक त�कालीन प�धान मंत�ी जी को उनके जाने के बाद
खबर िमली थी  इस िवषय म1 िहJदू अखबार म1 िलखा ह ै-

"As our front page story notes, the Group of Minister's conclusion that "contemporary media reports also
indicate that the Prime Minister was briefed on the matter after Mr. Anderson left the country" is factually
incorrect.
 
Assuming that G.K. Reddy's reports in The Hindu (especially the front page story of December 8, 1984) are
part of the contemporary media reports:" referred to by the GoM, its conclusion is either a careless misreading
of the reports, or, more likely, a clumsy attempt at a cover-up."

 

िहJदू अखबार कह रहा ह ैिक आप जो बात कह रहे ह
, या तो आपने उनक2 .रपोgस  को जानबझू कर सही से पढ़ा नह? और या इसे कवरअप करने क2, लीपापोती
करने क2 कोिशश है  वह .रपोट  उJह6ने उस िदन दोबारा िलखी, 8 िदस;बर, 1984 क2 वह .रपोट , जो जी.के. रेkडी ने िहJदू म1 दी थी, उस .रपोट  को उJह6ने जस
का तस 26 जनू के अखबार म1 दोबारा छाप िदया  उसे म
 पढ़ कर बताती ह' ं, उसम1 जी.के. रेkडी ने िलखा था -

"The American Charge d'Affairs, Mr. Gordon Creeb called on the Foreign Secretary Mr. M.K. Rasgotra, to voice
the US Government's concern over Mr. Anderson's arrest despite the assurances of safe passage given by the
Government of India."

 

इस .रपोट  को 7या म
 दुबारा पढंू ? अमे.रकन चाज -डी-अफेयस  गॉड न -ट�ीब ने आकर श�ी एम.के. रसगोत�ा के पास इस बात क2 िशकायत क2 थी िक भारत सरकार
Mारा यह आ@ासन िदए जाने के बाद िक एंडरसन को सेफ पसेैज दे िदया जाएगा, भोपाल म1 िगरdतार 7य6 िकया गया? इंिडयन गवन म1ट िकसे कहते ह
? बताइए



नारायणसामी जी  प�धान मंत�ी कौन थे, यह भी आपको पता है  ...(Eयवधान)

श�ी वी.नारायणसामी: उपा�य� महोदय, मेहरबानी कर के सुिनए  ...(Eयवधान) Mr. Deputy Speaker, Sir, newspaper reports will not form part
of the proceedings of this House. Several rulings have been given in this House and the hon. Leader of the Opposition also
knows it. She is quoting from newspaper reports which cannot be admitted in Parliament. ...(Interruptions)

श�ीमती सषुमा 
वराज : उपा�य� महोदय, नारायणसामी जी, म
 यह कह रही ह' ं िक जी.ओ.एम. ने कंटपं�ेरी मीिडया .रपोgस  का ही िजक� िकया था  यह अलग कैसे
ह?ै ...(Eयवधान)

SHRI V. NARAYANASAMY: You are quoting from The Hindu. There are several rulings that newspaper reports cannot be
quoted in this House by any Member. ...(Interruptions)

श�ीमती सषुमा 
वराज : उपा�य� महोदय, 26 साल पहले क2 मीिडया .रपोट  है  नारायणसामी जी, 26 साल पहले क2 मीिडया .रपोgस  का िजक� करते ह%ए, उसक2
ओट लेते ह%ए जी.ओ.एम. कहता ह ैिक अगर उस समय त�कालीन प�धान मंत�ी को पता होता, तो कम से कम मीिडया .रपोट  तो करता  कंटप�ेरी मीिडया .रपोट  भी
यह कहती ह ैिक उस समय के प�धान मंत�ी को बाद म1 खबर दी गई  इसिलए कंटप�ेरी मीिडया .रपोट  िनकाल कर िहJदू ने यह कहा िक आपने हमारी .रपोट  को
जानबझू कर गलत पढ़ा ह ैया लीपा-पोती कर रहे ह
 और उJह6ने 26 जनू, 2010 को, अपनी 8 िदस;बर, 1984 क2 खबर छापी  म
 वह पढ़कर सुना रही ह' ं, जो उस
समय 8 िदस;बर को िलखा गया था  ...(Eयवधान)

उपा�य� जी लोग कहते ह
 िक एंडरसन को भगा िदया गया  म
 कहना चाहती ह' ं िक यह 'भगाई' का मामला नह? ह,ै बिCक 'िवदाई' का मामला ह ैऔर शाही िवदाई
का मामला है  लेिकन इसके साथ-साथ इस संदभ  म1 सी.बी.आई. क2 काय -शलैी पर भी प�e-िचm लगता है  म
 यहां गहृ मंत�ी जी से पछूना चाहती ह' ं िक एक
कुaयात आतंकवादी, घोर अपराधी, सोहराबुnीन के मामले म1 तो सी.बी.आई. एक राQय के गहृ मंत�ी को जेल म1 डालने का काम करती ह,ै लेिकन 15 हजार लोग6
के ह�यारे एंडरसन को देश से भगाने का काम करती है  ...(Eयवधान) 7या यह दोहरा मापदंड नह? ह?ै

उपा�य� महोदय : कृपया शाJत रह1  माननीय सुषमा जी के अित.रK अJय िकसी भी माननीय सद-य क2 बात .रकॉड  पर नह? जाएगी

श�ीमती सषुमा 
वराज : उपा�य� जी, म
 कोई गढ़कर नह? कह रही ह' ं  सरकारी आकंड़े कहते ह
 िक सोराबुnीन 'टाडा' किJव7ट था, िजसके घर से 28 ए.के.47
और 2 ए.के. 56 िमल?  उसके घर के पीछे कुआ ंबना था, िजसम1 हिथयार6 का जमावड़ा था  ...(Eयवधान)

SHRI V. NARAYANASAMY: Sir, we are not discussing Mr. Amit Shah's case here. He is in jail now. He was the Home
Minister of Gujarat, but he is in jail now. We are not discussing his case here now. ...(Interruptions)

â€¦(Eयवधान)

उपा�य� महोदय : िन\पम जी, बठै जाइये

â€¦(Eयवधान)

श�ीमती सषुमा 
वराज : म
 बता रही ह' ं ...(Eयवधान)

उपा�य� महोदय : .रकाड  पर िसफ  सुषमा जी क2 बात जायेगी, बाक2 िकसी क2 नह? जाएगी

(Interruptions) â€¦*

श�ीमती सषुमा 
वराज : आप लोग बठै जाओ  आप लोग चुप रहो  ...(Eयवधान)

उपा�य� महोदय : कृपया बठै जाइये  शािJत बनाये रिखये

â€¦(Eयवधान)

उपा�य� महोदय : कृपया बठै जाइये  िन\पम जी, बठै जाइये

â€¦(Eयवधान)

श�ीमती सषुमा 
वराज (िविदशा): उपा�य� जी, म
 कतई िवषयाJतर नह? कFंगी  म
 अपने िवषय क2 सीमा जानती ह' ं  उस िवषय क2 प.रिध म1 रहकर के बात
कFंगी  हमने सी.बी.आई. के राजनिैतक दु\पयोग पर अलग से चचा  मांगी ह%ई है  हम ये सारे उदाहरण तब द1गे  म
 केवल एक तुलना कर रही ह' ं िक एक तरफ एक
राQय के गहृ मंत�ी को आप जेल म1 डालते ह
 और दूसरी तरफ आप एंडरसन को भगाते ह
, जो 15,000 लोग6 का ह�यारा है  दूसरी तुलना म
 यह कर रही ह' ं
िक...(Eयवधान)

उपा�य� महोदय : Sलीज़, बठै जाइये

â€¦(Eयवधान)

श�ीमती सषुमा 
वराज : और दूसरी तुलना म
 यह करना चाहती ह' ं िक एक तरफ एक EयिK, िजसके घर म1 हिथयार6 का जमावड़ा, एक जखीरा िमलता ह,ै जो टाडा
का किJव7ट ह,ै उसक2 मौत के केस को तो सी.बी.आई. इतनी प�ाथिमकता देती ह ैिक एक-एक िदन के िलए अगर स;मन क2 तामील न हो तो टी.वी. पर चलवाती



ह,ै लेिकन दूसरी तरफ एंडरसन के िलए 27 माच , 1992 को वारंट िनकले, 22 जुलाई, 2009 को वारंट िनकले, लेिकन आज तक सी.बी.आई. उन वारhट6 को
तामील नह? करा सक2 है  इसके िलए म
 इस िवषय को लाई ह' ं  म
 एकदम प�ासंिगक बोल रही ह' ं  म
 तुलना कर रही ह' ं  हमारे पास ऐसे स
कड़6 उदाहरण ह
  वे
उदाहरण हम द1गे, जब सी.बी.आई. क2 काय शलैी पर चचा  कर1 गे तो हम वे उदाहरण द1गे  आज म
 उस चचा  म1 भाग नह? ले रही ह' ं, लेिकन...(Eयवधान)

उपा�य� महोदय : कृपया शाJत रह1  कृपया बिैठये

â€¦(Eयवधान)

उपा�य� महोदय : कृपया बठै जाइये  इनक2 कोई भी बात .रकाड  म1 नह? जाएगी

(Interruptions) â€¦*

श�ीमती सषुमा 
वराज : लेिकन मेरा यह कहना ह ैिक सी.बी.आई. अपने आकाओ ंके िनदjश पर काम कर रही थी और इसीिलए उसको िगरdतार करने के बाद
उसने उसको .रहा भी िकया, भगा भी िदया और एक बार नह?, सारे िफरंगी भगाये जाते ह
, चाहे 7वात�ोची हो या एंडरसन, कोई यहां नह? रहता  आज ही अखबार म1
है ...(Eयवधान)

उपा�य� महोदय : बिैठये-बिैठये

â€¦(Eयवधान)

श�ीमती सषुमा 
वराज : आज ही अखबार म1 ह ैिक सी.बी.आई. ने कहा िक 7वात�ोची के केस क2 फाइल1 हटा दी जाय1, और केस बJद कर िदया जाये ...(Eयवधान)

उपा�य� महोदय : कृपया शाJत रिहये

 

13.00 hrs.

उपा�य� महोदय : आपको मौका िमलेगा, तब आप अपनी बात किहएगा

â€¦(Eयवधान)

श�ीमती सषुमा 
वराज : उपा�य� जी, आज ही समाचार पत� म1 छपा है  ...(Eयवधान)

उपा�य� महोदय : आप बठै जाइए

...(Eयवधान)

श�ीमती सषुमा 
वराज : आज ही समाचार पत� म1 छपा ह ैिक 7वात�ोची का केस बंद करने के िलए सीबीआई ने अजi दी है  म
 पछूना चाहती ह' ं िक कांग�से क2
सरकार को िफरंिगय6 से इतना मोह 7य6 ह?ै ...(Eयवधान) 7वात�ोची और एंडरसन, एंडरसन को भगा दो, 7वात�ोची को भगा दो और बाद म1 कहो िक हम उनको
प�ोडय़सू नह? कर सकते  ...(Eयवधान)

उपा�य� महोदय : कृपया शांत रह1

â€¦(Eयवधान)

उपा�य� महोदय : केवल सुषमा जी क2 बात .रकाड  म1 जाएगी

(Interruptions) â€¦*

श�ीमती सषुमा 
वराज : और बाद म1 कहो िक हम उनको कोट  म1 प�ोडय़सू नह? कर सकते, इसिलए उन पर चाज  नह? लगा और केस बंद करवा िदया
...(Eयवधान) म
 आपको बताना चाहती ह' ं िक वह घटना वष  1984 क2 है  एंडरसन को बुलाने के िलए पहली बार लेटर रोगेटरी मई, 2003 म1 भेजा गया
...(Eयवधान) तब एनडीए क2 सरकार थी  यह म
 खदु नह? कह रही ह' ं  ...(Eयवधान) गहृ मंत�ी जी, यह जवाब भी इसी सदन म1 िदया गया  इसी सदन म1 जो जवाब
िदया, उसको म
 पढ़कर आपको बता रही ह' ं  प�e संaया 54 - िजसम1 पछूा गया था, यह 28 जुलाई का ह,ै 28 जुलाई को ए7-ट�ाडीशन आफ वारेन एंडरसन पर
जवाब िदया गया  जवाब म1 उJह6ने कहा :

"In May 2003, it was decided to forward the request for the extradition of Warren Anderson on the basis of the
available evidence."

For the first time मई, 2003 म1 वारेन एंडरसन के ए7-ट�ाडीशन के िलए .र7व-ैट लेटर भेजा गया  ...(Eयवधान) उसके बाद वष  2004 म1 हम चले गए  तब से
लेकर आज तक सीबीआई ने उसके प��यप ण के िलए 7या िकया? म
 यह पछूना चाहती ह' ं  यह केवल वारेन एंडरसन का मामला नह? है  महोदय यह दासतां बह%त
बेवफाइय6 से भरी ह%यी है  म
ने िजस समझौते का िजक� िकया ...(Eयवधान)

उपा�य� महोदय : आप उनको अपनी बात समा< करने दीिजए  भोजन का समय हो गया है



â€¦(Eयवधान)

श�ीमती सषुमा 
वराज : वष  1989 के िजस समझौते का िजक� म
ने िकया था, उस समझौते को भी गसै पीिड़त संगठन6 ने चुनौती दी  उJह6ने कहा िक हम इसको
-वीकार नह? कर1 गे  उJह6ने कहा िक हमको इसम1 Jयाय नह? िमला, पर यह सच था  उJह1 Jयाय नह? िमला, लेिकन कुछ Jयायाधीश6 को जFर Jयाय िमल गया
उस समझौते का आड र पास करने वाले एक जज को इंटरनेशनल कोट  आफ जि-टस म1 िनयुिK िमल गयी थी  एक जज को कई आयोग6 का अ�य� बनाते-बनाते
राQय सभा भी िमल गयी थी  बह%त लोग6 को बह%त कुछ िमल गया था, अगर ठगे गए तो केवल गसै पीिड़त ठगे गए थे  लेिकन उन लोग6 ने जब समझौते को चुनौती
दी तो वष  1991 म1 उJह1 आधा Jयाय िमला  वष  1991 म1 एक आड र पास करके जि-टस व1कटचलoैया जी ने, यह भी पांच लोग6 का कां-टी(यशून ब1च था, लेिकन
जजम1ट व1कटचलoैया जी का था, उJह6ने कहा िक जो दीवानी मामला मुवाअजे का ह,ै उसको हम नह? ख�म कर1 गे, लेिकन जो िक�िमनल प�ोसीिडं_स हमने 7वशै कर
दी ह
, उनको हम ख�म कर1 गे और हम चाह1गे िक आप अगर फौजदारी मुकदमा चलाना चाहो, तो चला सकते ह
  उस आड र क2 चार लाइन1 पढ़कर म
 आपको
सुनाना चाहती ह' ं

"The contention that the Court had no jurisdiction to quash the criminal proceedings in exercise of power
under Article 142 (1) is rejected. But, in the particular facts and circumstances, it is held that the quashing of
the criminal proceedings was not justified. The criminal proceedings are, accordingly directed to be proceeded
with."

 

उJह1 आधा Jयाय िमला  वे खशु ह%ए और उJह6ने फौजदारी मुकदमे दुबारा डाले  सभी अदालत6 म1 चल रहे फौजदारी मुकदमे वािपस शुF हो गए ...(Eयवधान)

उपा�य� महोदय : कृपया समा< क2िजए

â€¦(Eयवधान)

श�ीमती सषुमा 
वराज : वे जो फौजदारी मुकदमे शुF ह%ए, लोग खशु ह%ए  उJह6ने कहा, हम िदवानी लड़ाई अमरीका क2 कोट  म1 लड़ रहे ह
, भारतीय कोटZ म1 कम
से कम फौजदारी मुकदमे जीत1गे  लेिकन उसके बाद 1996 म1 िफर एक धोखा ह%आ, िफर एक बेवफाई ह%ई  जो मुकदमे आईपीसी क2 धारा 304 (II) के नीचे चल
रहे थे, िजसम1 दस साल क2 सजा का प�ावधान था, उJह1 सुप�ीम कोट  के जि-टस अहमदी ने 304 (II) से घटाकर 304 (ए) म1 कर िदए िजसम1 केवल दो साल क2
सजा का प�ावधान था  उJह6ने 7या कहा, उसे म
 पढ़कर बताना चाहती ह' ं

It says:

"It is held that on the material laid by the prosecution, appropriate charges which are required to be framed
against the accused concerned are under Section 304 (A) of the IPC. In the result of the appeals filed by the
accused, charges framed against them under Section 304 Part II are quashed and set aside."

 

जि-टस अहमदी को बीएमएचआरसी क2 लाइफ लॉग ट�ि-टिशप िमली  दस साल क2 सजा का प�ावधान लेने वाली धारा हटाकर दो साल क2 सजा के प�ावधान म1 बदल
दी गई  यह दूसरा धोखा था, दूसरी बेवफाई थी  जसेै म
ने आपसे कहा िक यह दा-तान इतनी ल;बी ह ैिक इसम1 िकस-िकसने 7या खेल खेला ह,ै वह म
 आपको बता
नह? सकती  लेिकन खेल अभी ख�म नह? ह%आ ...(Eयवधान)

उपा�य� महोदय : आप परूा मत बताइए

â€¦(Eयवधान)

श�ीमती सषुमा 
वराज : लोग जो कहते ह
 िक सीजीएम ने दो साल क2 सजा दी  बड़े-बड़े अखबार6 ने िलखा - "Justice is blind. After 25 years, only
two years' punishment."

सीजीएम 7या करता? उसके हाथ बंधे थे  इस फैसले क2 न?व जि-टस अहमदी ने उसी िदन डाल दी थी िजस िदन वह धारा बदलकर दो साल क2 सजा के प�ावधान म1
कर दी गई थी  सीजीएम दो साल से Qयादा क2 सजा नह? दे सकता था  उसने अिधकतम सजा सुना दी  लेिकन उसके बाद 7या ह%आ  एक जीओएम यहां बना, एक
जीओएम म�य प�देश म1 बना  यहां इJह6ने तय िकया िक हम एक 7यरेूिटव िपटीशन डाल1गे  म�य प�देश सरकार ने तय िकया िक हम िडि-ट�7ट कोट , भोपाल म1 एक
िपटीशन डाल1गे  लेिकन मुझे दुख ह ैिक म�य प�देश सरकार जब िडि-ट�7ट कोट , भोपाल म1 पाटi बनने गई, तो सीबीआई ने कहा िक आपको कोई लोकस ही नह? ह,ै
म�य प�देश सरकार पाटi बन ही नह? सकती  मुझे दुख ह ैिक चीफ िमिन-टर ने प�धान मंत�ी जी को िचpी िलखी ह,ै िजसम1 उJह6ने कहा ह ैिक अगर हम पाटi बन
जाएंगे तो सीबीआई का 7या नुकसान होगा  सीबीआई के हाथ मजबतू ही ह6गे  हम दोन6 िमलकर गसै पीिड़त6 क2 लड़ाई लड़1गे  जब तक यह सच नह? ह ै िक
सीबीआई दोिषय6 को सजा नह? िदलवाना चाहती, तब तक म�य प�देश सरकार को पाटi बनने से 7य6 मना कर रही है  म
 गहृ मंत�ी जी से पछूना चाहती ह' ं िक चीफ
िमिन-टर ने प�धान मंत�ी जी को पत� िलखा ह ैऔर कहा ह ैिक हम1 पाटi बनने दीिजए, लेिकन सीबीआई इंकार 7य6 कर रही ह,ै 7य6 उनके लोकस को मना कर रही
ह?ै अगर म�य प�देश सरकार वहां पाटi बनेगी, तो केस मजबतू होगा  म
 कह रही ह' ं िक यहां से एक प�-ताव पा.रत होकर हम 1989 का समझौता रn कर1  िजसे म

िनयम 184 के तहत लाना चाहती थी  म
 गहृ मंत�ी जी से कहना चाहती ह' ं िक आपके जीओएम ने 7यरेूिटव िपटीशन डालने का तय िकया है  अगर संसद वह प�-ताव
पा.रत करेगी तो आपका केस बलवती होगा, आपके हाथ मजबतू ह6गे िक भारतीय संसद ने एक साथ िमलकर उस समझौते को िनर-त कर िदया िजस समझौते ने
गसै पीिड़त6 के साथ धोखा िकया  7या ऐसा पहले कभी ह%आ नह?? सुप�ीम कोट  के िनण य6 को यहां िवधेयक पा.रत कर-करके िनर-त िकया गया  यह तो आड र भी
नह? ह,ै यह तो आउट ऑफ कोट  सटैलम
ट ह ैऔर आउट ऑफ कोट  सटैलम
ट को आड र बनाकर िदया गया

आप 7य6 मना करते ह
? अगर यह प�-ताव संसद पा.रत करेगी, तो 7यरेूिटव पेटीशन को बल िमलेगा  सुप�ीम कोट  के Jयायाधीश कह1गे िक भारतीय संसद जो परेू



जन-मानस का प�ितिनिध�व करती ह,ै उसने इस समझौते को .रज7ैट कर िदया, तो हम इसे 7य6 बनाये रख1?

उपा�य� जी, इसके साथ एक और प�e ह,ै जो बह%त बड़ा है  वह यह ह ैिक इस फै7टरी म1 आज भी 20 हजार मीिट�क टन रसायन बचा ह%आ है  उस कचरे का िवनाश
कैसे िकया जाये, उसे नc कैसे िकया जाये, यह एक बड़ा य� प�e बना ह%आ है  फै7टरी वाले कहते ह
 िक इसे प�ीतमपुर ले जाओ  प�ीतमपुर इंदौर के पास धार का
एक इंडि-ट�यल -टेट है  वहां इस कचरे को ले जाकर नc कर दो  वहां ले जाकर नाश करने का मतलब ह ैिक एक और हादसे क2 न?व रखना  म
 पछूना चाहती ह' ं
िक जब एमआईसी आयात करके अमे.रका से आती थी और जब यह रसायन भोपाल से बंद ट
कर6 म1 प�ीतमपुर ले जाया जा सकता ह,ै तो यह रसायन बंद ट
कर6 म1
अमे.रका वािपस 7य6 नह? भेजा जा सकता? ...(Eयवधान) उनके यहां बड़े-बड़े अ(छे इनिसनरेटस  ह
  हमारे यहां वे उपकरण नह? ह
  उनके यहां हजार6-हजार, लाख6-
लाख6 मीिट�क टन का नाश िकया जाता है  हमारे यहां अगर थोड़ा सा रसायन भी नc होने से पहले एक और िवनाश कर गया, तो एक और भोपाल घट जायेगा  इस
परेू कचरे के नाश के िलए हम1 इसे वािपस अमे.रका भेजना चािहए

उपा�य� जी, म
 आपसे कहना चाहती ह' ं िक पहली बार ह ैिक मेरे बोलते समय घंटी बजी  म
 तो घंिटयां खड़का-खड़का कर इJह1 सुनाना चाह रही थी, 7य6िक धीरे-
धीरे लोग6 क2 आ�मा जाग रही है  म
 अिभनंदन करती ह' ं िक जीओएम ने जो िसफा.रश1 क2 ह
, उन िसफा.रश6 से यह लगा ह ैिक वत मान सरकार क2 आ�मा जाग
रही है  सुप�ीम कोट  ने कल एक केस म1 यह कहा, िजस अिभयुK को दो साल क2 सजा िमली, वह जब सुप�ीम कोट  म1 सजा कम करवाने गया, तो सुप�ीम कोट  म1
एक Jयायाधीश ने कहा िक अब आप और 25 वष  लगाना चाहते ह
  25 वष  बाद तो यह फैसला ह%आ है  अब 15 साल हाई कोट  म1 लग1गे और 10 साल यहां लग1गे
लगता ह ै िक सुप�ीम कोट  क2 भी आ�मा जाग रही है  म
 चाहती ह' ं, आज इस सदन से मांग करती ह' ं, हाथ जोड़कर करब^ प�ाथ ना करती ह' ं िक सारा हाउस
राजनीितक दल क2 सीमाओ ंको लांघते ह%ए आज यह प�-ताव पा.रत करे िक वष  1989 का समझौता रn िकया जाये और एक नया समझौता िकया जाये  िजस
समझौते के मा�यम से गसै पीिड़त6 को उिचत मुआवजा िमले, दोिषय6 को पया < दंड िमले  इस कचरे को वािपस अमे.रका भेजा जाये

गहृ मंत�ी जी, म
 आपसे दरaवा-त करना चाहती ह' ं िक जो मुकदमा अमे.रका के Jययूाक  के साउथ कोट  म1 चल रहा ह,ै उसम1 भारत सरकार पाटi बने  म�य प�देश
सरकार को भी पाटi बनने दे और हजार6-हजार, करोड़ो \पये क2 मुआवजे क2 रािश, वे लोग जो हमारी Jयाियक प�िक�या क2 िखCली उड़ाते ह%ए गये ह
, जो हम1 ठ1गा
िदखाते ह%ए गये ह
, उJह1 िब�िटश पेट�ोिलयम का केस सामने िदखाकर उनका नया अवतार जो डाऊ केिमकल ह,ै उससे हजार6-हजार करोड़6 \पये का मुआवजा आप
अमे.रका से लेकर आइये  दोिषय6 को पया < दंड िदलाइये और यहां एक नये Jयाय क2 न?व रिखये

उपा�य� महोदय : सुषमा जी, अगर सदन क2 सहमित हो, तो 7या लंच ब�के को क
 िसल करके इस चचा  को जारी रखा जाये?

श�ीमती सषुमा 
वराज: यह बहस बह%त मह�वपणू  ह,ै इसिलए आप इसे बीच म1 मत रोिकये  आप इस चचा  को जारी रिखये  ...(Eयवधान)

SHRI V. NARAYANASAMY: Let the House be adjourned for one hour for lunch....( Interruptions) It seems there is no
consensus on this. Let the House decide.

श�ी मुलायम िसंह यादव (मनैपरुी): उपा�य� महोदय, आप यह चचा  जारी रिखये  ...(Eयवधान)

श�ी शरद यादव (मधपेरुा): उपा�य� महोदय, आप बहस जारी रिखये  ...(Eयवधान)

उपा�य� महोदय : जसैी आप लोग6 क2 अनुमित होगी, वसैा ही होगा

â€¦(Eयवधान)

श�ी शरद यादव : उपा�य� महोदय, आप बहस चलने दीिजए  ...(Eयवधान)

 

श�ी मनीष ितवारी (लिुधयाना): उपा�य� जी, 25 साल बीत गए ...(Eयवधान)

उपा�य� जी, हाउस को ऑड र म1 क2िजए  जो लोग चचा  चलाना चाहते ह
, वे लोग उठकर जा रहे ह
  इनको भखू लग रही है ...(Eयवधान)

उपा�य� महोदय : ितवारी जी, आप अपनी बात रिखए

â€¦(Eयवधान)

SHRI T.R. BAALU (SRIPERUMBUDUR):  I already requested you that the House may be adjourned for some time. â€¦
(Interruptions)

उपा�य� महोदय : इन लोग6 ने आपक2 बात सुनी ह,ै अब आप उनक2 बात सुन लीिजए

श�ी मनीष ितवारी : महोदय, 25 साल बाद भी भोपाल क2 वह दुघ टना Fह को झंझोर कर रख देती ह ैऔर िसफ  एक ही आवाज िनकलती ह ैिक मुCक का, कौम
को इतना भी न मयार िगरे िक सुिख यां देखते हाथ से अखबार िगरे  आज 25 साल बाद, म
 नेता प�ितप� क2 EयिKगत तौर पर बह%त इQजत करता ह' ं ...(Eयवधान)
आप लोग कृपया इंटरSट मत क2िजए, हमने उनक2 बात को बह%त �यान से सुना है  मुझे आज यह उ;मीद नह? थी िक इतने गंभीर मसले पर, इतने संवेदनशील
मसले पर उन बेगुनाह6 क2 लाश6 पर इस सदन म1 राजनीितक रोिटयां स1क2 जाएंगी ...(Eयवधान) म
 अपनी चचा  इस आपिP से शुF करना चाहता ह' ं ...(Eयवधान)
25 years down the road there are various aspects to this issue. ...(Interruptions)

श�ीमती िवजया चक�वत# : आप 7या बात कर रहे ह
 ...(Eयवधान)



श�ी मनीष ितवारी : आप लोग थोड़ा धीरज रिखए  ...(Eयवधान) जब नेता प�ितप� बोल रही थ?, तो हम सुन रहे थे  कृपा करके बिैठए, सुिनए क2 आदत
डािलए ...(Eयवधान) थोड़ा धीरज रिखए ...(Eयवधान)

13.18 hrs.

(Dr. Raghuvansh Prasad Singh in the Chair)

Yashwantji, you are a senior Member of the House; kindly control your people. 25 years down the road, there are various
aspects to this issue. There is rescue, there is relief, there is rehabilitation, there is remediation, there is compensation and
there is punishment. I entirely agree with you.

Since the Leader of the Opposition has concentrated extensively on the legal aspects of this issue, I would also confine my
intervention only to the legal aspects of the issue and leave it to my colleagues, who will speak after me, to deal with the
other aspects. I am going to base my presentation only on the basis of Acts passed by this House and judgments of the
Supreme Court. Some of them have been read by the Leader of the Opposition, and I would like to read them in my own
way. We owe it to those innocent deaths, we owe it to a generation which has come of age, to a child who was born in
1985.

सन् 1985 म1 जो ब(चा पदैा ह%आ था, आज उसक2 उम� 25 वष  है  We owe it to that generation that the truths about these events should
be told in the manner that it requires to be. I will base my submission on eight questions. First of all −Why did we or did
this House pass the Bhopal Relief Act which the hon. Leader of the Opposition referred to. Second - Was the litigation
pursued in the United States of America or not? Third −How was the figure of 470 million dollars arrived at? Fourth − Was
Warren Andersen assured a safe passage? Fifth −Why was he bailed out? Sixth −Why was he allowed to leave Bhopal and
India? Seventh −Why was the extradition pursued in the manner that it was? Eighth - why was the criminal charge
mitigated and where does the legal matters which were referred to stand as of today? I will divide my submission into
these parts and I will answer each of these questions.

Mr. Vice-Chairman, Sir, the first question which arises is that why did the Government of India, why did this House enact
the Bhopal Leak Disaster (Processing of Claims) Act, 1985 and why did they frame the accompanying scheme. The hon.
Leader of the Opposition is absolutely correct when she says that there were multiple claims which were being filed in
different courts around the country. The Government in its wisdom at that point in time felt that it would be appropriate to
consolidate all those claims and, I think, that the Statement of Objects and Reasons of the Bill which was enacted into law
unanimously by this House or by this Parliament speaks eloquently of the reasons as to why the Government decided to
pursue that course of action. I would just read out one paragraph of that Statement of Objects and Reasons :

"Government has been anxious to ensure that the interests of victims of the disaster are fully protected and
that the claims for compensation or damages for loss of life or personal injuries or in respect of other matters
arising out of or connected with the disaster are processed speedily, effectively, equitably to the best
advantage of all the claimants.
 
The legal position has been examined carefully with reference to the laws in the United States of America and
in our country. In the light of the examination it was felt that special provision should be made for processing
the claims. Accordingly, the President promulgated on the 20 th day of February, 1985 the Bhopal Gas Leak
Disaster (Processing of Claims) Ordinance to confer powers on the Central Government to represent the
claimants and take all necessary steps for the processing of the claims. The Ordinance also provides for the
appointment of a Commissioner for the welfare of victims."

 

बह%त ही बुिनयादी प�e खड़ा होता ह ैिक यह वेलफेयर किमeर कौन था! यह एक हाई कोट  र
क का जज था  सरकार ने उस समय इस काननू को पा.रत िकया,
अपने हाथ म1 अिधकार िलए और एक हाई कोट  र
क के जज को वेलफेयर किमeर बनाकर भोपाल भेजा  दूसरा प�e यह पदैा होता ह,ै was the litigation not
pursued in the United States of America? ...(Interruptions) I wish the hon. Leader of the Opposition should have been here
to hear the answer. The litigation was pursued. ...(Interruptions) My apologies. ...(Interruptions)

श�ी यशवंत िस$हा (हजारीबाग): जब आपके मंत�ी जी जा रहे थे, तब आपने उJह1 7य6 नह? रोका?...(Eयवधान)

श�ी मनीष ितवारी : मंत�ी जी बठेै ह
, िजJह1 जवाब देना है  उससे पहले मेरी बात सुन लीिजए ...(Eयवधान)

सभापित महोदय : कृपा करके आसन ग�हण कर1  अगर कुछ कहना ह ैतो एक माननीय सद-य अपनी बात कह सकते ह


...(Eयवधान)



...(Eयवधान)

सभापित महोदय : कृपया करके आप लोग अपना आसन ग�हण क2िजए  िजसे बोलना हो, एक आदमी आपम1 से बोल सकता ह ै...(Eयवधान)

श�ी ह'रन पाठक (अहमदाबाद पूव+): सभापित जी, एक भी िमिन-टर यहां मौजदू नह? है  इतनी गंभीर चचा  यहां चल रही ह,ै गहृ मंत�ालय से न तो एमओएस ह
 न
गहृमंत�ी जी ह
, इस चचा  का 7या मतलब ह?ै

SHRI MANISH TEWARI : Mr. Chairman, Sir, the second question which arises is whether the Government of India pursued
the litigation in the United States of America. 7या भारत सरकार ने वह मुकदमा अमरीका क2 अदालत6 म1 लड़ा और उसका जवाब ह ैहां और उसका
प�माण म
 आपके सामने रखता ह' ं - सुप�ीम कोट  क2 एक जजम1ट  I will base myself only on the public record in the form of Supreme Court
judgements or the proceedings of this House and it tells a very eloquent story. This is a case 1990(1) Supreme Court Cases
613. The judgement is delivered by the Constitution Bench. It upheld the Bhopal Claims Act which I just referred to.

I will just read two paragraphs of this judgement which will demolish the claim of the Opposition that the matter
was not pursued in the United States of America. I quote :

"It has been stated that within a week after the disaster, many American lawyers, described by some as
'ambulance chasers', whose fees were stated to be based on a percentage of the contingency of obtaining
damages or not, flew over to Bhopal and obtained powers of attorney to bring actions against UCC and UCIL.
Some suits were also filed before the District Court of Bhopal by individual claimants against UCC (the
American Company) and the UCIL.
 
On or about February 6, 1985, all the suits in various U.S. District Courts were consolidated by the Judicial
Panel on Multi-District Litigation and assigned to U.S. District Court, Southern District of New York. Judge
Keenan was at all material times the presiding judge there.
 

On March 29, 1985, the Act in question was passed. The Act was passed to secure that the claims arising out
of or connected with the Bhopal gas leak disaster were dealt with speedily, effectively and equitably. On April
8, 1985 by virtue of the Act, the Union of India filed a complaint before the U.S. District Court, Southern
District of New York."

 

भारत सरकार ने अिधकृत तौर पर अमरीका क2 अदालत म1 अपना मुकदमा दायर िकया  It further reads:

"On April 16, 1985 at the first pre-trial conference in the consolidated action transferred and assigned to the
U.S. District Court, Southern District, New York, Judge Keenan gave the following directions. "

 

म
 उन डायरे7शJस म1 जाना नह? चाहता, म
 आठवां परैा पढ़ता ह' ं और इस पाइंट को समा< करता ह' ं  It goes on to read:

"On May 12, 1986 an order was passed by Judge Keenan allowing the application of UCC on forum non
conveniens as indicated hereinafter. On May 21, 1986 there was a motion for fairness hearing on behalf of the
private plaintiffs. â€¦.. By an order dated May 28, 1986 Judge Keenan declined the motion for a fairness
hearing. The request for fairness hearing was rejected at the instance of Union of India in view of the
meagerness of the amount of proposed settlement.
 
On July 10, 1986, UCC filed an appeal before the U.S. Court of Appeal for the Second Circuit. It challenged
Union of India being entitled to American mode of discovery, but did not challenge the other two conditions
imposed by Judge Keenan, it is stated. On July 28, 1986 the Union of India field a cross-appeal before the U.S.
Court of Appeal praying that none of the conditions imposed by Judge Keenan should be disturbed. In this
connection it would be pertinent to set out the conditions incorporated in the order of Judge Keenan dated
May 12, 1986 whereby he had dismissed the case before him on the ground of forum non conveniens, as
mentioned before. The conditions were the following."

इसका सार यह िनकलता ह ैिक भारत सरकार अपना मुकदमा लेकर अमरीका क2 अदालत म1 गई थी और अमरीका क2 अदालत के Jयायधीश ने पाया िक यह
मुकदमा िहंदु-तान क2 अदालत म1 चलना चािहए, इसिलए यह कहना गलत ह ैिक...(Eयवधान)

श�ीमती िवजया चक�वत# : 7या आप अमरीका के -पोट  म1 बोल रहे ह
?...(Eयवधान)

श�ी मनीष ितवारी : आप बठै जाएं, यह बात आपको समझ नह? आएगी  यह कहना सरासर गलत ह ैिक भारत सरकार अमरीका क2 अदालत म1 मुकदमा ले कर
नह? गई  ...(Eयवधान) Yes, this is the way the judicial process works, that is, somebody wins and somebody loses.
...(Interruptions) Mr. Kirti, this is not sports. ...(Interruptions)



SHRI KIRTI AZAD (DARBHANGA): Please do not think that only you are intelligent and nobody else is intelligent.
...(Interruptions)

श�ी मनीष ितवारी : नेता प�ितप� ने सं-थाओ ंपर भी हमला िकया है  आलोचना करना अलग बात ह ैऔर हमला करना अलग बात है  उJह6ने कहा िक सुप�ीम कोट 
शायद सोया ह%आ था  म
 आपको बताना चाहता ह' ं िक how and why did this figure of $ 470 million come about. Was it an out of court
settlement, as is being alleged by the Leader of Opposition (LoP) or was it a court interceded settlement for reasons, which
are most eloquently described by the court itself in its judgement?

I will just read out two paragraphs of this judgement since the LoP had also referred to it. इJह6ने कुछ Jयायधीश6 का िजक� िकया
पांच जज6 क2 यह खडंपीठ थी  श�ी आर.एस. पाठक चीफ जि-टस थे  उसके बाद श�ी ई.एस. व
कटरमयैा थे  श�ी रंगनाथ िमश�ा उसके बाद चीफ जि-टस बने और श�ी
व
कटचलयैा, िजJह1 इनक2 सरकार ने संिवधान .रEयु कमीशन का चेयरमनै बनाया था, वे भी उसी ब
च म1 बठेै थे  Justice M. N. Venkatachaliah was a
part of the same Bench, which delivered this judgement. Let me just read out some of the relevant paragraphs as to how
and why the court arrived at this conclusion, which is being described by the LoP as an out of the court settlement.

The paragraph 7 of the judgement states that :

"The basic consideration motivating the conclusion of the settlement was the compelling need for urgent
reliefâ€¦" ...(Interruptions)

 

SHRI KIRTI AZAD : It was a settlement and not an order....(Interruptions)

SHRI MANISH TEWARI: Yes, I will come to it. The LoP, I will come to it. ...(Interruptions)

It further states that :

"The suffering of the victims has been intense and unrelieved. Thousands of persons who pursued their own
occupations for a humble and honest living have been rendered destitute by this ghastly disaster. Even after
four years of litigation, basic questions of the fundamentals of the law as to liability of the Union Carbide
Corporation and the quantum of damages are yet being debated. These, of course, are important issues,
which need to be decided. But, when thousands of innocent citizens were in near destitute conditions, without
adequate substantial needs of food and medicine and with every coming morrow haunted by the specter of
death and continued agony, it would be heartless abstention, if the possibilities of immediate sources of relief
were not explored. Considerations of excellence and niceties of legal principles were greatly overshadowed by
the pressing problems of very survival for a large number of victims..."

 

What impelled the Supreme Court to move was the suffering of the people that between 1985 and 1989. वष  1985 से 1989
तक जो बेगुनाह लोग मारे गए थे, उJह1 मुआवजा नह? िमला था  म
 यहां एक बात कहना चाहता ह' ं..(Eयवधान) I am not yielding. ...(Interruptions)

SHRI KIRTI AZAD : It was a fight for compensation and not for what you are describing. ...(Interruptions)

SHRI MANISH TEWARI: I am not accepting these interruptions, and I will not yield. â€¦ (Interruptions) Please sit down. It
is not Commonwealth Games. ...(Interruptions)

सभापित महोदय : .रकाड  म1 नह? जा रहा है  केवल मनीष ितवारी जी क2 बात ही .रकाड  म1 जाएगी

...(Eयवधान) *

श�ी मनीष ितवारी: सभापित जी, म
 यहां पर यह बात भी कहना चाहता ह' ं िक यह कांग�से क2 सरकार थी ...(Eयवधान) I will answer it the way I want
to. ...(Interruptions) I will come to that. I am answering that. ...(Interruptions) सुनने क2 �मता होनी चािहए ...(Eयवधान) म
 यहां पर
यह कहना चाहता ह' ं िक यह कांग�से क2 सरकार थी िजसने 102 करोड़ \पया म�य प�देश क2 सरकार को जो लोग पीिड़त थे, उनक2 सहायता के िलए िदया
था ...(Eयवधान) and now Kirti, I will answer your question as to why did the Government agree. I will answer that question
also. I am answering that question, just sit down please. ...(Interruptions) म
 कोट करता ह' ं  11वां परैाग�ाफ है  ...(Interruptions) Mr.
Chairman, Sir, I cannot reply, I cannot speak if they cannot keep their Members in order. ...(Interruptions)

सभापित महोदय : आप सब बठै जाइए  काय वाही म1 नह? जा रहा है

(Interruptions) â€¦*



श�ी मनीष ितवारी : सं-थाओ ंके द-तावेज पढ़ रहा ह' ं  मुझे परूा अिधकार ह ैिक म
 अपनी तरह से जवाब दूं ...(Eयवधान) 102 करोड़ \पया कांग�से क2 सरकार ने
म�य प�देश क2 सरकार को जो लोग पीिड़त थे, उनको राहत पह% ंचाने के िलए िदया था ...(Eयवधान) Now, I will come to the question why US $ 470
million. I would request the Leader of the Opposition to restrain her Members. I quote:

"The court asked the learned Counsel to make available particulars of offers and counter-offers made on
previous occasions for a mutual settlement. Learned Counsel for both parties furnished particulars of the
earlier offers made for an overall settlement and what had been considered as a reasonable basis in this
behalf. The progress made by previous negotiations was graphically indicated and these documents form part
of the record. Shri Fali Nariman (who was the hon. Member of the other House) stated that his client (Union
Carbide Corporation) would stand by its earlier offer of US $ 350 million and also submitted that his client had
also offered to pay or add appropriate interest at the rates prevailing in the US to the sum of US $ 350 million
which raised the figure to US $ 426 million. Shri Nariman stated that his client was of the view that the
amount was the highest it could be up to. In regard to this offer of US $ 426 million, learned Attorney-General
submitted that he would not account this offer. He submitted that any sum less than US $ 500 million would
not be reasonable. Learned Counsels for both parties stated that they would leave it to the court to decided
what should be the figure of compensation."

 

It was not an out of court settlement. It was a settlement which was arrived at in court. ...(Interruptions) Mr. Chairman,
Sir, they do not have the courage to listen; they do not want to hear my answer. ...(Interruptions)

सभापित महोदय : आप सब बठै जाइए  काय वाही म1 नह? जा रहा है

(Interruptions) â€¦*

SHRI MANISH TEWARI: Learned Counsel for both parties stated that they would leave it to the Court to decide what should
be the figure of compensation. The range of choice for the Court in regard to the figure was, therefore, between a
maximum ...(Interruptions) आप �यान से सुिनये, यह जFरी है  ...(Eयवधान)

सभापित महोदय: श�ी मनीष ितवारी के अलावा िकसी क2 बात प�ोसीिडंग म1 नह? जायेगी

...(Eयवधान) *

SHRI MANISH TEWARI : Sir, please bring this House to order. The range of choice for the Court in regard to the figure was,
therefore, the maximum of 426 million US dollars offered by Shri Nariman and the minimum of 500 million dollars suggested
by the Learned Attorney General. Ultimately, this figure of 470 million US dollars was arrived at as a result of an
adjudication process by the Supreme Court. The Supreme Court of India applied its mind to the offers and counter offers
and came to the figure of 470 million dollars. It was not an out of the court settlement, as has been alleged by the Leader
of the Opposition.â€¦ (Interruptions)

SHRIMATI SUSHMA SWARAJ : Was it a judicial verdict?

SHRI MANISH TEWARI : Yes. It was a judicial verdict.

SHRIMATI SUSHMA SWARAJ : It was an order passed on the basis of an out of court settlement. Again you are reading it
like that....(Interruptions)

SHRI MANISH TEWARI : That is your reading of the situation. That is not my reading of the situation. It was not an out of
court settlement. ...(Interruptions)

श�ीमती सषुमा 
वराज : यह समझौता था और िजस फाली नरीमन क2 आप बात कर रहे ह
, वह फाली नरीमन कहते ह
 िक अगर कोई मुझे कहेगा िक यह केस
लेना ह ैतो म
 कह' ंगा, िबCकुल नह?, िबCकुल नह?  इसके बदले म
 पीिड़त6 का वक2ल बनना चाह' ंगा  फाली नरीमन यह कहते ह
  ...(Interruptions)

SHRI MANISH TEWARI: This was not an out of court settlement. About 470 million dollars was an adjudicated figure by five
judges of the Constitution Bench of India and I would like to place that on record. The fourth question जो इJह1 बह%त परेशान करता
रहा है  7या वारेन एंडरसन को भारत सरकार ने सेफ पसेैज िदया था या सेफ पसेैज क2 एbयोर1 स दी थी? उसका सीधा-सीधा जवाब ह,ै िबCकुल नह?, कभी नह?,
भारत सरकार के िकसी द-तावेज म1 यह बात नह? िलखी ह%ई ह ैिक वारेन एंडरसन को सेफ पसेैज भारत सरकार ने कभी प�ोिमस िकया था और म
 इसका प�माण देता
ह' ं  श�ी एम.के.रसगोत�ा, महाराज कृYण रसगोत�ा, भारत के िवदेश सिचव थे ...(Eयवधान) पानी नेता प�ितप� ने भी पीया था  पानी पीने पर आपिP मत क2िजए
...(Eयवधान) महाराज कृYण रसगोत�ा भारत के फॉरेन सकै�े टरी थे  उJह6ने अपने एक इंटरEय ूम1 कहा िक हां, अगर िकसी क2 िज;मेदारी थी तो यह िज;मेदारी मेरी
थी, म
ने गहृ मंत�ी से बात क2 थी, इसम1 त�कालीन प�धान मंत�ी का कभी कोई लेना-देना नह? था  यह जो िपछले एक महीने से भ�िमत प�चार िकया जा रहा ह,ै म
 उसे
आज यहां खा.रज करना चाहता ह' ं  If at all, assume for the sake of argument, any assurance was given, that assurance does not
exist on the record of the Government of India and to the best of my knowledge, no assurance was ever given by any



responsible functionary of the Government of India. Let this be recorded. Now comes the question, why was Mr. Warren
Anderson granted bail? ...(Interruptions) आप सुिनये तो सही

श�ी क,ित+ आज़ाद (दरभंगा): उसे सेफ पसेैज आपने िदया था ...(Eयवधान)

सभापित महोदय : िकसी क2 बात प�ोसीिडंग म1 नह? जायेगी

...(Eयवधान) *

श�ी मनीष ितवारी : म
 एक-एक करके सुना रहा ह' ं ...(Eयवधान) आप इसे बठैाइये  म
 आपको बताता ह' ं, Why was Mr. Warren Anderson bailed out?
When the FIR was registered, rightly or wrongly, Mr. Warren Anderson was not mentioned in that FIR. Then he came
without any assurance of a safe passage of the Government of India. ...(Interruptions) आप सुनने क2 �मता रखो ...(Eयवधान)

सभापित महोदय : आप लोग बिैठये 

â€¦(Eयवधान)

SHRI MANISH TEWARI : When Mr. Anderson came to India he was not a fugitive from the law. He was not named in the
FIR. Mr. Warren Anderson came here. ...(Interruptions)

श�ी मंगनी लाल मंडल (झंझारपरु): सभापित महोदय, मेरा Eयव-था का प�e है  इस सदन के संचालन के िलये आसन सव]प.र होता है  जब एक माननीय सद-य
Eयवधान उपि-थत करता ह ैतो हम आसन से आग�ह कर सकते ह
  लेिकन यहां माननीय सद-य ितवारी जी दूसरे माननीय सद-य को बठैने के िलये आदेश दे रहे
ह
  आप बठैने के िलये कह सकते ह
  इस प�कार यह आसन और सदन क2 मया दा के िवपरीत ह,ै यह अमया िदत भाषा ह.ै..(Eयवधान)

SHRI MANISH TEWARI : Mr. Chairman, Sir, if I have said anything which has even remotely assaulted the dignity of this
House, I offer my unqualified apology.

श�ी मंगनी लाल मंडल : माननीय सद-य सदन क2 मया दा के िखलाफ कर रहे ह


सभापित महोदय : अब माननीय सद-य ने इसम1 सुधार कर िलया है

SHRI MANISH TEWARI : When Mr. Warren Anderson came to India he was not a fugitive by law. The FIR which was
registered was under Section 304A of the Indian Penal Code which was a bailable offence. He was arrested; he was
granted bail. If after that he decides to skip bail, the CEO of a company decides to skip bail, who is responsible? Is the
Government of India responsible? It is for the court to impose conditions. इससे जुड़ा ह%आ सवाल ह ै िक उसे भारत से 7यो जाने िदया?
Whenever there is a criminal case which is lodged against anybody and the person is arrested, what happens? He secures
bail. When bail is secured, bail conditions are imposed like you surrender your passport, you will not leave the municipal
limits of Bhopal, you will not leave the municipal limits of this country, etc. Government of India only comes into action to
implement those bail conditions. If the court does not impose bail conditions, who is responsible? Is Government of India
responsible? Is the Government sitting at the Centre responsible? This is a wild allegation which is being made repeatedly.

I will now tell you why Warren Anderson was not extradited.

श�ी क,ित+ आज़ाद (दरभंगा): सभापित जी, मेरा पाइंट ऑफ ऑड र है

सभापित महोदय : िकस िनयम के अंतग त?

श�ी क,ित+ आज़ाद : सभापित महोदय, सरकारी हवाई जहाज का उपयोग िकया गया और माननीय सद-य हाऊस को िमसलीड कर रहे ह


सभापित महोदय : आप बिैठये  यह बात उPर म1 आ जायेगी  अब आप आसन ग�हण क2िजये

श�ी मनीष ितवारी: सभापित महोदय, पािल याम1ट के एक सवाल का यहां हवाला िदया गया  Why was Warren Anderson's extradition proceedings

not pursued? म
 उसका जवाब देना चाहता ह' ं . There is a legal opinion by the then Attorney-General Mr. Soli Sorabjee, on the 11 th

of July 1998 and I would like to read it out in full.

After that, I would also read the opinion given by the then Law Minister in 2001, who is the Leader of Opposition in the
other House, Shri Arun Jaitley. I would read both of them out and please do not interrupt, listen to it patiently. The
Government of India is seeking − this is Mr. Soli Sorabjee, the then Attorney General in 1998 − extradition of Warren
Anderson on the ground he should stand trial in India under Sections 304, 326, 324 and 429 (sections related to culpable
homicide not amounting to murder,



voluntary causing grievous injury/injury resulting in death, maiming of cattle, etc.) and potentially Section 304-A (death due
to rash and negligent act) read with section 35 of the Indian Penal Code.

The Madhya Pradesh High Court had confirmed the order of the Additional District Judge, Bhopal dated 08.04.1993 by which
he framed charges against the accused (company officials of UCIL) under Sections 304(II), 326, 324, and 429 read with
Section 35 of the IPC. The accused (Keshub Mahindra and V.P. Gokhale and others) approached the Supreme Court against
the order. In its judgement known as the "Keshub Mahindra Vs. Union of India" case, the Supreme Court quashed the
charges under Sections 304(II), 326, 324, and 429 read with Section 35 of the IPC. It held that the material on record could
only sustain a prima facie case under Section 304 A which penalises the causing of death by rash and negligent acts.

The same reasoning would apply to Warren Anderson also. In these circumstances, the request for extradition of Anderson
would have to be limited to Section 304A of IPC.

The extraction treaty between USA and India covers the offence of death due to rash and negligent act under its offence of
manslaughter referred in Article 3. The CBI is of the view that with the available evidence, Anderson would be extraditable
under the treaty with the USA. However, in the legal proceedings initiated - this is Mr. Soli Sorabjee, Mr. Chairman, Sir − by
the Government of India to fix civil liability of the UCC in USA for its role in the disaster, the Court of Appeals had turned
down the India's argument that UCC can be sued in the United States.

The standard of proof in a criminal case would be higher than in a civil case. The evidence should be to the effect that Mr.
Anderson had knowledge of the design defects in the plant and violation of safety precautions. If strict proof is, in fact, a
requirement of American law for purposes of determining whether there is probable cause to believe that Warren Anderson
was in any way responsible for the disaster, in my view, the evidence obtained by the CBI so far would not meet such a
high standard of proof.

To a specific question that whether evidence submitted by the CBI is adequate to establish a prima facie case against
Warren Anderson under the Indo-US extradition treaty, Shri Soli Sorabjee (then Attorney General) replied,

"Prime facie, in my view, the evidence so far collected does not appear to be sufficient at that time." This was the
view of their Attorney General.

 

Now, I will read to you what their then Law Minister, the Leader of Opposition in the Upper House, in his capacity as the
then Law Minister on 25.09.2001 said,

"The Supreme Court in its judgement known as the "Keshub Mahindra Vs. Union of India" case, held that the accused
in the Bhopal Gas Tragedy cannot be charged for offence under Section 304 but prima facie appear to be guilty of
rash and negligent act not amounting to culpable homicide. Therefore, any request for extradition of Anderson would
have to be limited to causing death by rash and negligent act."

 

This is what Mr. Arun Jaitley said −

"The Bhopal plan had some design defects and there was negligence in taking safety precautions. The design was
supplied by the parent company. An inspection by engineers of the parent company pointed out a number of
deficiencies in safety precautions. MIC gas was stored in violation of safety norms. When the leakage was detected,
the factory staff failed to rectify the defect and stop further leakage. They also failed to warn the public which would
have saved many lives."

यह सुनने वाला ह,ै this is Mr. Arun Jaitley saying −

"It is not the case that Warren Anderson committed any act - - that led to the direct result of the leakage of gas and
consequent loss of lives and injuries."

 

I will read out further:

"There is no evidence that he had knowledge of design defects and violation of safety norms and yet, he failed
to take remedial measures."

...(Interruptions) Please hear me out. He said: ...(Interruptions)



सभापित महोदय : आप आसन ग�हण क2िजए

श�ी मनीष ितवारी : आप सुनने क2 �मता रिखए

"His knowledge has been presumed as Chairman of the parent company; there is no evidence either to show
that the parent company exercised control over the day-to-day operations of the running of the plan. In view of
the above, our extradition case appears to be weak. "
 

अ\ण जेटली जी, जो त�कालीन भारत के काननू मंत�ी थे,...(Eयवधान) उनक2 ओिपिनयन म
 पढ़ कर सुना रहा ह' ं ...(Eयवधान)

सभापित महोदय, यहां पर वारन एंडरसन और सोहराबुदीन शेख क2 तुलना क2 गई  म
 उस तुलना को सही मानता ह' ं और अगर सोहराबुदीन शेख िकसी का
आतंकवादी था, िफरौती लेने वाला था तो वह भाजपा के नोताओ ंका आतंकवादी था और भाजपा क2 सरकार का आतंकवादी था  ...(Eयवधान)

सभापित महोदय: कृपा कर आसन ग�हण क2िजए

श�ी मनीष ितवारी : अगर िवषय िनषेध करने से पहले एक बार अपने िगरेबान म1 झांक िलया होता, It would have been allright. ...(Interruptions)

श�ी मुलायम िसंह यादव : सभापित महोदय, 7या एक-एक घंटा एक-एक माननीय सद-य को बुलवाएंगे, 7या ऐसा यह मामला ह?ै...(Eयवधान)

श�ी मनीष ितवारी : मुलायम िसंह जी, हम कभी-कभी बोलते ह


सभापित महोदय: अपनी पाटi के समय को इ-तेमाल कर सकते ह


SHRI MANISH TEWARI: I will come to the next question which has been raised that why were the charges which were
framed under culpable

homicide not amounting to murder diluted to section 304 (A) causing death by a rash and negligent act. हमने नह? िकया, सुप�ीम
कोट  क2 जजम1ट 1996 म1 आई  ...(Eयवधान) म
 उसे पढ़ना चाहता ह' ं  Unlike some people in the Opposition, I still have respect for the
institutions in this country. म
 अभी भी सं-थाओ ंक2 इQजत करता ह' ं, इसिलए उन सं-थाओ ंने जो िलखा ह,ै उसे म
 आपको पढ़ कर सुनाना चाहता ह' ं
1996 क2 जजम1ट ने, िजसने इसे डॉयCयटू िकया, ठीक ह ैवह जि-टस अहमदी क2 जजम1ट थी, जि-टस अहमदी अकेले नह? बठेै थे, उनके साथ एक Jयायाधीश और
भी बठेै थे  उJह6ने जो कहा, म
 उसे पढ़ कर सुनाना चाहता ह' ं -

 

"Before any charge under section 304 (2) can be framed, the material on record must at least prima facie
show that the accused is guilty of culpable homicide and the act allegedly committed by him must amount to
culpable homicide. In view of section 299 IPC, the material relied upon by the prosecution for framing a charge
under section 304 (2) must at least prima facie indicate that the accused has done any act that had caused
death with at least such a knowledge that he was, by such act, likely to cause death. The entire material that
the prosecution relied upon before the trial court for framing the charges, cannot support such a charge unless
it indicates prima facie on the fateful night when the plant was run at Bhopal, it was run by the accused
concerned with the knowledge that such running of the plant was likely to cause death of human beings. Mere
act of running a plant as per the permission granted by the authorities would not be a criminal act even
assuming that it was a defective plant and it was dealing with very toxic and hazardous substance like MIC,
the mere act of storing such a material by the accused in the tank, could not even prima facie suggest that the
accused concerned thereby had knowledge that they were likely to cause death of human beings; in fairness
to the prosecution, it was not suggested and could not be suggested that the accused had an intention to kill
any human being while operating the plant."

 

14.00 hrs.

चेयरमनै साहब, म
 इस परेू जजम1ट को पढ़ सकता ह' ं, लेिकन समय क2 सीमा के कारण म
 इसे परूा नह? पढ़ना चाहता ह' ं  म
 यह पछूना चाहता ह' ं िक 13 िसत;बर,
1996 को जब यह जजम1ट आया, उस समय सरकार िकसक2 थी? म
 बताना चाहता ह' ं िक उस समय श�ी देवेगौडा जी क2 सरकार थी  उसके बाद श�ी इJद� कुमार
गुजराल साहब क2 सरकार आई और उसके बाद छः साल तक इनक2 सरकार रही  7य6 नह? इJह6ने उस समय .रEय-ूिपटीशन फाइल िकया ? Why was this
judgement not challenged by them? For long six years they kept quiet. This is criminal negligence. For eight years they sat
on this judgement. Yes, it took the UPA Government, probably prompted by a trial court order, to review it because of a
national outrage. I concede that, but that does not absolve them of the fact that they slept for eight years. आठ साल तक आप
इस जजम1ट को लेकर सोए रहे और छः साल तक आपक2 सरकार रही  आिखर म1, म
 यह कहना चाहता ह' ं िक What is the status of the case? The GoM



has met. A curative review petition has been filed. In the High Court a revision application has been filed. In the trial court,
the Government has gone with a request to correct the errors which have occurred in this judgement with regard to the
imposing of sentences.

14.01 hrs (Shri Arjun Charan Sethi in the Chair)

सभापित महोदय, उसके साथ-साथ सी.बी.आई. को भी ये िनदjश दे िदए गए ह
 िक आप और प�माण इकpे क2िजए और यह देिखए िक वॉरेन एंडरसन क2
ए7सिट�डीशन हो सकती ह ैिक नह?  अगर इJह6ने 1996 म1 इस जजम1ट को चेल
ज िकया होता, तो आज हम1 यह िदन नह? देखना पड़ता  मेरा इनके ऊपर यह
सीधा-सीधा आरोप ह,ै And, in conclusion I would only like to humbly submit िक आज मुझे इस बात का बह%त दुख ह ैिक 25 साल बाद, जब भोपाल
गसै त�ासदी को लेकर चचा  ह%ई, तो भोपाल गसै त�ासदी क2 चचा  नह? ह%ई, बिCक सोहराबुnीन क2 चचा  ह%ई  उनक2 बेगुनाह िजJदगी पर, बेगुनाह6 क2 मौत के ऊपर
आज राजनीितक रोिटयां सेक2 जा रही ह


म
 यह उ;मीद करता था िक नेता प�ितप�, जो एक बह%त ही संवेदनशील EयिK ह
, िजनक2 म
 बह%त इQजत करता ह' ं, वे आज के िदन भारतीय जनता पाटi और
आर.एस.एस. का जो राजनीितक एज1डा ह,ै उसका यहां प�चार कर रही ह
  म
 चाहता था िक वे उसका यहां प�चार नह? करत?, तो बेहतर होता  म
 इतना ही कह कर
अपनी बात समा< करता ह' ं

 

श�ी मुलायम िसंह यादव : सभापित जी, म
 सं�ेप म1 ही बोलूंगा और बह%त ल;बा भाषण नह? दूंगा  यह बह%त ग;भीर और इंसािनयत से जुड़ा ह%आ मामला है  म
ने दोन6
तरफ के भाषण6 को एक-एक घंटे तक सुना  दोन6 माननीय सद-य6 ने अपनी बात कही  उनक2 7या बहस ह%ई, मेरी कुछ समझ म1 नह? आया  असली बात ह ैिक
वहां जनता या लोग6 के साथ जो बीती, जो उनका दद  ह,ै उसके िलए हम अब भी जो कर सकते ह
, वह हम1 करना चािहए  चाज -डी-अफेयस  गॉड न -ट�ीब ने तो
दगाबाजी कर दी  भोपाल के गसै पीिड़त लोग6 के साथ चाज  ने दगा िकया है  चार ने तो दगाबाजी कर दी, अगर लोक सभा भी आज दगाबाजी करेगी, तो यह
पांचव? दगाबाज होगी  इसिलए हम सभी को इसे ग;भीरता से लेना चािहए

महोदय, पहली दगाबाजी तो 3 िदस;बर, 1984 क2 रात को ह%ई, जब भोपाल के अJदर यिूनयन काबा इड गसै के .रसाव के कारण 25 हजार लोग6 का दम घुटा
िफर चाहे कोई कुछ कहे, सरकार चाहे 10 हजार कहे या 15 हजार, लेिकन म
 बताना चाहता ह' ं िक दम घुटने से 25 हजार लोग6 क2 भोपाल क2 सड़क6 पर मौत ह%ई
और उधर rbय 7या था, जब 25 हजार लोग तड़प-तड़प कर सड़क पर मर रहे थे, सड़क6 पर लाश1 िबछ गई ंऔर अ-पताल पह% ंचाने वाला कोई नह? था  सबसे दुखद
बात यह ह ैिक वहां का मुaयमंत�ी और िजलािधकारी भाग गये  इससे और Qयादा शम  क2 बात 7या हो सकती है  मुaयमंत�ी और िजलािधकारी भाग गये, कोई बचाने
वाला नह?, कोई पछूने वाला नह?, कोई देखने वाला नह?, कोई अ-पताल भेजने वाला नह?, इस पर बहस हो और इस पर इसीिलए हम सं�ेप म1 ही बहस करना
चाहते ह
  यह दुिनया क2 जो सबसे बड़ी दुघ टना थी, ये -वीकार करते ह
?

शहर के बीच िजJह6ने कारखाना लगाने क2 अनुमित दी ह,ै वह सबसे बड़ा अपराधी है  िजसक2 राय से यह कारखाना बना, िजन वsैािनक6 से राय ली िक यह गसै
का कारखाना भोपाल के बीच लगाया जाये, िजससे कभी भी कोई घटना हो सकती ह,ै -वाभािवक ह ैिक कुछ न कुछ होगा  इसिलए हम आपसे कहना चाहते ह
,
दूसरे कौन ह
  एक तो ये हो गये, दागी किहये, अपराधी किहये, िजJह6ने शहर के अJदर अनुमित दी और उसके बाद डी.एम. और सी.एम. भाग खड़े हो गये और
बचाने वाला कोई नह?, अ-पताल म1 ले जाने वाला कोई नह?, इसिलए एक बात तो म
 कहना चाहता ह' ं िक ये अपराधी ह
, चार सबसे बड़े दागी ह


दूसरे भोपाल क2 जनता क2 चार सं-थाओ ंने दगाबाजी क2 है  सरकार भले ही 15 हजार, 8 हजार, 10 हजार बताये, लेिकन 25 हजार लोग6 क2 मौत1 ह%ई,ं इसिलए
ये भी उन दगाबाज6 म1 से ह
, धोखेबाज़ ह
, जो इतनी बड़ी मौत6 को िछपाया गया है  जहां तक कारखाना बनाने वाले लोग ह
, वारेन एंडरसन ह
, उनको िगरdतार
करके ह�या का मुकदमा चलाने के बजाय सरकारी जहाज से िदCली पह% ंचाने वाला बता दीिजए? सरकारी जहाज से पह% ंचाने वाला कौन ह,ै वही हम पछू रहे ह
? प�देश
सरकार ने भोपाल और देश क2 जनता के साथ दगाबाजी और सबसे बड़ी गnारी क2 है  इतने बड़े अपराधी, दोषी को सरकारी जहाज से भोपाल िभजवा िदया और
भोपाल यहां से जहाज से लेकर रवाना ह%आ, 7या इसको -वीकार नह? करना पड़ेगा और इसीिलए म
ने कहा िक अगर सही तtय लेकर आज लोक सभा ने भी कोई
फैसला नह? िलया तो पांचव? दगाबाजी म1 हम लोग भी शािमल ह6गे  यह ग;भीरता का सवाल ह,ै इसिलए म
ने कहा िक म
 सं�ेप म1 ही, 10 िमनट म1 ही अपनी बात
कFंगा  एक-एक घंटे के भाषण, जनरल बात ये कर रहे ह
  यह दूसरी बात ह ैिक जो दगाबाजी...(Eयवधान) आप हमसे मत बोिलये, हम तो आपको जानते ह
  Qयादा
िकनारे िकया तो ठीक कर द1गे, अगर इस तरह से दगाबाजी क2  यह िकसक2 िज;मेदारी ह,ै म
 बार-बार कह रहा ह' ं, वरना आपके तो आने का कोई सवाल नह? है
अगर आप अब भी कोई रा-ता िनकाल सकते ह
 तो िनकाल लीिजए, लेिकन आपने सबसे बड़ी गड़बड़ क2, इसिलए यह नह? हो पाया है  म
 बार-बार दुखी होता ह' ं,
इनसे भी कहता ह' ं िक कोई बात सोिचए

दूसरी बात भारत सरकार ने क2 थी, िजसम1 अमे.रका क2 सरकार को आ@ासन िदया था िक एंडरसन का बाल बांका नह? होगा, बताइये िकसने कहा? उस समय
क2 सरकार ने कहा  यहां क2 सरकार ने कहा, वहां के राc�पित को कहा िक इसका कोई बाल बांका नह? होगा, आप िचJता मत करो  म
 इधर-उधर क2 बात नह?
करता ह' ं  ...(Eयवधान)

यह सब न चाहते ह%ए भी बोल रहे ह
  एंडरसन का बाल-बांका भी नह? ह%आ  िजसने उसको अमे.रका जाने िदया, उसके िलए भारत सरकार ने आज तक माफ2 नह?
मांगी  ...(Eयवधान)

चौथी दगाबाजी ह ै- मुआवजे को लेकर भारत सरकार क2 ओर से केवल 714 करोड़ Fपए म1 यिूनयन काबा इड से समझौता कर िलया गया  इतनी गंभीर घटना ह,ै
िजसम1 प(चीस हजार लोग6 क2 जान1 गयी ह
  इसम1 उन जान6 को िछपाया गया और सीएम-डीएम भाग गए  आप बताइए इससे Qयादा और 7या हो सकता ह,ै इJह6ने
7या देखा और मौके पर 7या िकया? जो प(चीस हजार लोग थे, ये िगनती िकतनी भी करते रह1, आप भी भोपाल म1 रहे ह
, आप सब जानते ह
 िक प(चीस हजार लोग6



क2 जान1 गयी ह
  उस वK भी हम लोग6 ने ऐलान िकया था िक प(चीस हजार लोग6 क2 जान1 गयी ह
  लाख6 लोग इसम1 िवकलांग ह%ए जो आज तक भी वसेै के वसेै
ह
  आप इस चीज को देख लीिजए  ...(Eयवधान) िवकलांग का मतलब अंधे, ललेू-लंगड़े, एक हाथ, एक परै या चारपाई पर पड़े ह%ए लोग ह
  ...(Eयवधान) आप इधर
से शोर मचाए और वह उधर से शोर मचाए, लेिकन हम तो दस िमनट म1 अपनी बात ख�म कर रहे ह
  उनके िलए संसद 7या कर रही ह?ै म
ने खबू कहा सोचा िक ये
चार दगाबाज कह रहे ह
, लेिकन आप लोग भी पांचवे दगाबाज के Fप म1 शािमल न ह6  म
 तो इसम1 शािमल नह? ह' ंगा, म
 यह कहना चाहता ह' ं  यह फैसला होना
चािहए िक वहां जो लोग पीिड़त ह
, दुखी ह
, जो प.रवार बेकार हो गए ह
, उनके िलए हम 7या कर रहे ह
? कम से कम यह काम िकया जाए  एक और बात, उनको
सजा िकतनी दी गयी - दो-दो साल क2 सजा

म
 एक और बात कहना चाह' ंगा, भोपाल के केवल 56 लोग, 56 बार प�भािवत ह%ए  अभी इस बार बड़ी तादाद म1 आप लोग म�य प�देश से ह
, आपक2 सरकार वहां ह,ै
इसिलए वह इस बारे म1 सोच1  56 बार म1 केवल 36 बार मुआवजा िदया गया, लेिकन 20 बार जो लोग मुआवजे म1 छोड़ िदए गए ह
, वे कौन ह
? वे मुसलमान ह
  आप
याद क.रए  आप जाकर देिखए  इसक2 जांच करा लीिजए  दूसरे होम िमिन-टर सदन म1 उपि-थत ह
  आप जांच कराइए िक 56 बार म1 36 बार तो मुआवजा िदया,
लेिकन 20 बार जो लोग छोड़े गए ह
, वे बीस के बीस6 बार मुसलमान लोग ह
  उनके साथ यह Qयादती क2 जा रही ह,ै 7या वे इसम1 प�भािवत नह? ह%ए? या तो सरकार
कहे िक बीस बार उनको इसिलए नह? िदया गया िक उनम1 से कोई प�भािवत नह? ह%ए  िजतने 36 प�भािवत ह%ए ह
, उतने ही वे 20 भी प�भािवत ह%ए ह
  कुल 56 बार
प�भािवत ह%ए ह
, लेिकन मुसलमान6 को छोड़ िदया गया  आज तक उनको एक पसैा नह? िदया गया  बहस कहां से कहां पह% ंच गयी? तुमने यह िकया, म
ने यह िकया,
आपने यह िकया  ...(Eयवधान) हम पछू रहे ह
 िक अब आप 7या कर रहे ह
?

िबना पढ़े-िलखे लोग6 को दलाल6 ने ठग िलया  जो पसैा बटा, उसम1 भी दलाली हो गयी और िबना पढ़े-िलखे लोग6 के नाम के आगे अंगठूा लगा िदया  िजतना चाहा
उनको दे िदया और बाक2 अपनी जेब6 म1 भर िलया  इसम1 भी ठगी ह%ई है  7या सरकार जांच कराएगी? ...(Eयवधान) लोग6 क2 जो ठगी ह%यी ह,ै 7या उसक2 जांच
कराकर आप कार वाई कर1 गे? हम आपसे यह जानना चाहते ह
  यह? तक बहस म1 सीिमत रिहए, लंबे-चौड़े भाषण नह? क.रए

इसम1 बह%त ठगी ह%यी  लोग6 को जो मुआवजा िमला, उसके बारे म1 कहना चाहता ह' ं  आप इस बात को नोट कर लीिजए, जो असली थे, उनम1 से काफ2 लोग मुआवजे
से वंिचत रह गए  फजi लोग वहां पह% ंचे और उJह6ने कहा िक मेरा नुकसान ह%आ, मेरा यह बबा द हो गया, मेरी संपिP चली गयी, इसम1 उन फजi लोग6 को मुआवजा
िदया, िजनका एक Fपए का भी नुकसान नह? ह%आ

एक और दगाबाजी भी इसम1 शािमल ह,ै िदCली से भोपाल तक क2 अदालत6 ने 7या िकया? आप बड़ी अदालत क2 बात करते थे  अदालत1 भी दगाबाजी मे शािमल ह

ये अदालत का सहारा लेते ह
  लेिकन इंसािनयत अलग ह,ै अदालत अलग है

सरकार इसिलए होती ह ैिक जनता के दुख-दद  म1 काम आए न िक जनता के साथ िव@ासघात करे और उसे दुखी करे  अदालत1 बह%त देख चुके ह
  अदालत को
7या पता था  वह गवाह और सबतू के आधार पर खड़ी ह%ई है  इसम1 गवाह और सबतू क2 बात थी  जमीन पर 7या ह%आ, इसे सरकार जानती है  कैसे गसै .रसाव ह%आ,
कौन िज;मेदार ह,ै 7या इसी पर चचा  होती रहेगी? उJह1 अब भी कुछ देना चाहते ह
 या नह?? अब भी उनके घाव6 पर मरहम लगाना चाहते ह
 या नह?, आज यह सवाल
है  एक भी गोरा अपराधी आज तक सजा नह? पा सका  भारतीय अपरािधय6 को दो-दो साल क2 सजा ह%ई  क;पनी गोरे लोग6 क2 है ...(Eयवधान) म
ने कह िदया िक
सरकारी मुलािजम िबठाए गए ह
, आप 7या कह1गे  असली बात यह ह ैिक आप एक-एक घंटे का भाषण दे रहे थे  एक घंटे उस तरफ से बोला गया और एक घंटे इस
तरफ से बोला गया  सरकार आजादी के बाद से लगातार देश क2 जनता के साथ धोखाधड़ी और अJयाय कर रही ह,ै एक ही दगाबाजी नह? ह%ई है  म
 Qयादा िव-तार
से नह? कहना चाहता, जनता के साथ लगातार दगाबाजी ह%ई है  लेिकन जनता से माफ2 मांगने और प�ायिuत करने का आिखरी मौका आज है ...(Eयवधान) अगर
आज भी माफ2 मांगते ह
 तो उनके िलए काम क2िजए  आज जब जवाब द1 तो जवाब नह? बिCक फैसला क2िजए िक हम इतना मुआवजा द1गे ...(Eयवधान) सब
िमलाकर 715 करोड़ \पये का मुआवजा िदया गया  इतना जघJय अपराध और ऐसा मजाक, संवेदनहीन एवं मानवताहीन मजाक आज हो रहा है  इसिलए म
ने कहा
िक आज आिखरी मौका है

केJद�ीय मंित�य6 के समूह क2 बठैक के बाद मुआवजा बांटने क2 घोषणा ह%ई  उस समय पीिड़त6 क2 ओर से 5,000 करोड़ \पये क2 मांग ह%ई  आज के मूCय6 के आधार
पर 5,000 करोड़ \पये का मुआवजा िदया जाए, यह हमारी मांग है  श�ी िचद;बरम ने 21 जनू को जो घोषणा क2 थी, वह 1300 करोड़ \पये क2 थी  1300 करोड़
\पये क2 मांग और इतनी मह�वपणू  बहस से चले गए ...(Eयवधान) यहां केवल दो केिबनेट मंत�ी बठेै ह%ए ह
 ...(Eयवधान) यहां सीधे EयिK बठेै रहते ह
 और हम
जानते ह
 िक 7य6 बठेै रहते ह
  ...(Eयवधान) यह घोषणा ह%ई िक मतृक6 को दस लाख \पये, -थायी अपंग6 को पांच लाख \पये, गंभीर बीमारी वाले लोग6 को दो
लाख \पये िमल1गे  7या अब भी मजाक कर1 गे? अब ऐसा नह? चलेगा  यिद करना ह ैतो उन लोग6 के िलए कुछ क2िजए  अब लोक सभा के सब सद-य, चाहे इधर के
ह6 चाहे उधर के ह6, िमलकर इंसािनयत के आधार पर फैसला कर1  इस परेू घटनाक�म म1 िफर से दलाल खड़े हो गए  दलाल6 ने पहले लटूा और िफर खड़े हो गए  हम
आपको प7क2 सचूना दे रहे ह
  जो घोषणा ह%ई ह,ै उसके बाद दलाल6 क2 लाइन लग गई ह,ै दलाल सावधान हो गए ह
  अब भी दस-दस लाख \पये पीिड़त6 को नह?
पह% ंच1गे  दस-दस लाख \पये भी मजाक है  उस समय क2 महंगाई और आज क2 महंगाई जोड़ दीिजए  गहृ मंत�ी जी, कहां ह
, 7या करने जा रहे ह
? 7या और मजाक
करने जा रहे ह
? इसिलए म
ने कहा िक लोक सभा भी पाटi दगाबाजी म1 िस^ न हो  म
 बोल रहा ह' ं िक उसम1 हम अकेले बच जाएंगे अगर द1, वना  नह? द1

आप सीधे िमलकर कोई रा-ता िनकािलए  असली मुnा यह ह ै िक राc�ीय -वािभमान के िलए गसै पीिड़त6 के घाव6 पर मरहम लगाने के िलए अपराधी
एंडरसन और उसके िहJदु-तानी मािलक डाऊ केिमकCस पर मुकदमा चलेगा या नह?? गहृ मंत�ी जी, आपको इस बारे म1 जवाब देना होगा  जायसवाल साहब, आप
कैिबनेट मंत�ी भले ही नह? ह
, लेिकन आपक2 िज;मेदारी बनती है  आप यहां पर गहृ राQय मंत�ी ह,ै लेिकन आपक2 भले ही बात न चले  ...(Eयवधान) सॉरी, अब तो
आप कोयला मंत�ी हो गये ह
  अब बेचारे के काले हाथ कर िदये  ...(Eयवधान)

श�ी शरद यादव : सभापित महोदय, यहां पर होम िमिन-टर ही नह?, -टेट होम िमिन-टर भी नह? बठेै ह
  त�ासदी यह ह,ै नह? ये तो दूसरे िमिन-टर ह
  इJह1 आप
जबरद-ती घसीट रहे ह
  ...(Eयवधान)

श�ी मुलायम िसंह यादव : अ(छा सॉरी ...(Eयवधान)

श�ी शरद यादव : सभापित महोदय, म
 आपसे कहना चाहता ह' ं िक यह बह%त गंभीर चचा  है  खासकर ट�ेिजडी ब1िचस के लोग बह%त तेजी से बाहर चले गये ह




...(Eयवधान) लंच तो हमने भी थोड़ा बह%त िकया है  ...(Eयवधान) जो शरीर हमारा ह,ै वही शरीर उनका है  नारायणसामी जी, म
 आपसे कहना चाहता ह' ं

...(Eयवधान)

MR. CHAIRMAN : Shri Sharad Yadav, it is the collective responsibility.  Some hon. Ministers are present here. The Minister
concerned will be coming. Please take your seat.

श�ी मुलायम िसंह यादव : सभापित महोदय, म
 कहना चाहता ह' ं िक इतनी बड़ी रकम बांटने के िलए 7या केवल 66 कम चारी ह
? आप यह पता लगाइये िक 66
कम चारी िकस -तर के ह
  अब िकसको बताएं  सामी जी बेचारे तालमेल इधर से उधर करते रहते ह
  अब जाने िकतना अिधकार ह ैया नह?  इसिलए मुआवजे का
ठीक बंटवारा करना केJद� और राQय सरकार, दोनो क2 िज;मेदारी है  अब वहां बीजेपी क2 सरकार है  आप भी सोिचए िक आपक2 सरकार िकतनी िज;मेदारी िनभा
रही है  वह िकतनी मांग कर रही ह ैऔर िकतनी मांग पर अड़ रही है  अगर मांग परूी नह? होगी, तो सरकार शािमल न हो और कहे िक आप सीधा बांटो  यह तरीका
ह,ै यिद इसे आप अपनाय1गे तभी बच1गे, नह? तो दगाबाज6 म1 आपक2 सरकार आयेगी  हम लोग तो बच गये, लेिकन ऐसे ही बोलना िजससे आप भी बच जाओ
...(Eयवधान) यह सच ह ै7य6िक आज ऐितहािसक मामला है  आिखर 26 साल बाद इस पर बहस हो रही ह ैऔर अभी तक कोई Jयाय नह? िमला, इंसाफ नह? िमला
इसिलए म
 आपसे कहना चाहता ह' ं िक अपराधी एंडरसन और उसके िहJदु-तानी मािलक डाऊ केिमकCस पर मुकदमा चलेगा या नह?, इस बारे म1 आप बता दीिजए
उJह1 सजा होगी या बचाया जायेगा? अगर नह?, तो लोकसभा क2 यह बहस बेमानी होगी और जनता तथा गसै पीिड़त6 के साथ एक और दगाबाजी होगी

डॉ. बलीराम (लालगंज): सभापित महोदय, 2-3 िदस;बर, 1984 क2 वह काली रात िजसे आज भी लोग भलू नह? पाये ह
, आज ऐसे मह�वपणू  िवषय पर चचा  हो
रही है  ...(Eयवधान)

MR. CHAIRMAN: Dr. Rajan Sushant, as per parliamentary etiquettes you should not cross and stand before the hon.
Member who is speaking. Please remember this.

डॉ. बलीराम : अमे.रक2 क;पनी यिूनयन काबा इड क2 सहायक क;पनी यिूनयन काबा इड इंिडया िलिमटेड के भोपाल ि-थत क2टनाशक उ�पादक कारखाने म1 2-3
िदस;बर, 1984 को घटना घटी  उस समय लोग6 ने यह नह? सोचा था िक हमारी सुबह नह? होगी

वहां जो गसै .रसाव ह%आ, उससे लगभग 15000 से Qयादा लोग6 क2 मौत ह%ई और पांच लाख से Qयादा लोग आज भी उससे जझू रहे ह
, अपािहज हो गए ह
, बहरे हो
गए ह
, आखं से िदखाई नह? दे रहा है

यह एक गंभीर िवषय पर चचा  ह,ै लेिकन इस पर लोग6 ने िकतनी गंभीरता से चचा  क2 यह केवल इस सदन ने ही नह?, परेू देश ने देखा ह ैिक एक दूसरे पर आरोप-
प��यारोप लगाने के िसवाय कुछ भी नह? िकया गया है  स(चाई यह ह ैिक यिूनयन काबा इड कंपनी का मािलक वारेन एंडरसन, िजसके बारे म1 कई माननीय सद-य6
ने यह चचा  क2 ह,ै िकस तरह से घटना के बाद चाट ड  Sलेन Mारा उसे भोपाल से िदCली पह% ंचाया गया और अमे.रका जाने का रा-ता साफ िकया गया  िनिuत Fप से
यह कहने म1 कोई संकोच नह? ह ैिक सरकार अपनी िज;मेदारी से बच नह? सकती है  उस समय वहां जो सरकार थी, िनिuत Fप से उसक2 िमलीभगत रही  इतनी
बड़ी त�ासदी हो, इतने बड़े पमैाने पर लोग मर रहे ह6, लाख6 क2 तादाद म1 लोग घायल ह6 और ऐसे अपराधी को सरकार बचाने म1 लगी हो, यह बह%त ही खेद क2 बात
है  देश के िवP मंत�ी श�ी प�णब मुखजi जी ने हाल म1 एक बयान िदया िक वारेन एंडरसन को भगाया जाना जFरी था, जबिक इसके पहले कांग�से के व.रB नेता श�ी
स�यव�त चतुवjदी एवं केJद�ीय मंत�ी वसंत साठे के बयान6 के बाद अब अजु न िसंह के बयान से कई सवाल उठ खड़े ह%ए ह
  लोकिहत म1 इन िवरोधाभासी बयान6 म1 स�य
और अस�य को सामने लाना जFरी है  इसिलए म
 कहना चाहता ह' ं िक सरकार इसम1 दोषी है  अभी नेता प�ितप� ने अपनी बात सदन म1 रखी, वह भी अपनी
िज;मेदारी से बच नह? सकत? 7य6िक इतने िदन6 म1 अगर कांग�से सPा म1 रही ह,ै तो भारतीय जनता पाटi ने भी यहां 6 वष  तक ह%कूमत क2 ह,ै लेिकन उJह6ने भी
अपने काय काल म1 इस तरह क2 कोई पहल नह? क2 है  इसिलए आज म
 सरकार से मांग करता ह' ं िक यह गंभीर मामला ह ैऔर इस पर गंभीरता से िवचार करने क2
जFरत है  पीिड़त प.रवार6 को जो लाख6 क2 तादाद म1 शारी.रक Fप से अपंग हो गए ह
, रोजी-रोटी कमाने लायक नह? ह
, आिखर उनके प.रजन कैसे जीिवत रह1

उनके िलए सरकार 7या इंतजाम कर रही ह
? िदCली म1 उपहार िसनेमा का हादसा ह%आ, मरने वाल6 के आिश�त6 को 15.-20 लाख \पए तक का मुआवजा िदया
गया  लेिकन जब भोपाल गसै त�ासदी ह%ई तो उस समय केवल 25.25,000 \पए ही मुआवजा िदया गया  वह मुआवजा भी िकसने िदया, उस क;पनी ने िजस
क;पनी को इJह6ने चुपचाप 713 लाख \पए म1 िबकने िदया, ह
डओवर कर िदया था

जब हमारे यहां कोई ट�ेन ए7सीड1ट हो जाता ह,ै तो Qयादा से Qयादा ड�ाइवर को जेल क2 सजा होती है  लेिकन उसका मुआवजा क;पनी देती ह,ै मािलक देता है  इस
अमे.रक2 क;पनी को िजन लोग6 ने भारत म1 आमंित�त िकया, उनक2 भी िज;मेदारी बनती थी, 7य6िक सरकार अगर कोई प�ाइवेट इं-टीटय़टू खोलना चाहे तो उसके
साथ कुछ शतv रखती ह
 िक इन शतZ को परूा करने पर ही आप इं-टीटय़टू खोल सकते ह
  जब भोपाल म1 यह क;पनी खोली गई थी, तो उसके साथ भी सरकार ने
कुछ इस तरह क2 शतv रखी ह6गी िक अगर कोई दुYप.रणाम िनकल1गे या कोई हादसा होगा और लोग उसके िशकार ह6गे, तो क;पनी उसे मुआवजा देगी  अगर इस
तरह क2 शतv नह? रखी गई ंथ? तो िनिuत Fप से यह सरकार क2 गलती ह ैऔर वह अपनी इस िज;मेदारी से नह? बच सकती

सभापित महोदय, म
 आपके मा�यम से सरकार से कहना चाह' ंगा िक इस केस म1 जो फैसला अभी कुछ िदन6 पहले ह%आ ह,ै लगभग 25-26 बरस बाद ह%आ है  जो
हमारे लोग मुकदमा लड़ने वाले थे, कह? न कह? उJह6ने अपनी िज;मेदारी को सही ढंग से नह? िनभाया, ऐसा म
 मानता ह' ं  मुकदमा जब लड़ा जाता ह,ै उसके 13
वषZ बाद हम गवाह पेश करते ह
  इससे सािबत होता ह ैिक हम िकतनी मु-तदैी से इस मुकदमे को लड़ रहे ह
  अिभयोजन प� क2 जो एज1सी ह,ै सीबीआई ह,ै उसके
वक2ल श�ी सहाय ने अदालत के सामने तक  प�-तुत करते ह%ए आरोप लगाया िक यिूनयन काबा इड आफ इंिडया िल. के संयंत� के त�ुिटपणू  िडजाइन के कारण यह
हादसा ह%आ है  सन् 1982 म1 एक कम चारी क2 जब मौत होती ह,ै तो उसके उपराJत अमेरीका से जांच करने एक टीम आती है  वह टीम यह बताती ह ैिक इसके
िडजाइन म1 किमयां ह
 और इसे सुधारने क2 जFरत है  जब इस तरह क2 जांच .रपोट  आती ह,ै तो उस .रपोट  पर अमल 7य6 नह? िकया गया, उसम1 सुधार 7य6 नह?
िकया गया? इससे लगता ह ैिक सरकार क2 िनिuत Fप से यह कमी है

यिूनयन काबा इड काप]रेशन क2 जो .रपोट  थी, उस .रपोट  के बाद जो फैसला आया, अभी जसेै मुaय दंडािधकारी श�ी मोहन पी. ितवारी ने 23 साल बाद फैसला
सुनाया  उस फैसले म1 उJह6ने सात लोग6 को दोषी करार िदया है  एक-एक लाख \पये से अिधक का उनके ऊपर जुमा ना और दो साल क2 सजा सुनाई गयी है



लेिकन सबसे िवड;बना क2 बात ह ैिक उसके तंुत बाद 25-25 हजार \पये के िनजी मुचलके पर ऐसे अपरािधय6 को छोड़ िदया जाता है  आज जहां तक वारेन
एंडरसन क2 बात ह,ै कैसे वह भागा, कौन उसके भागने के िलए िज;मेदार ह,ै लेिकन हमारी सरकार इतने िदन6 म1 उसका प��यप ण अब तक नह? करा पाई है

अभी हमारी प�ितप� क2 नेता कह रही थ? िक इं_ल
ड और अमरीका के जहाज िजनसे तेल के .रसाव के कारण प�दूषण ह%आ मिै7सको क2 खाड़ी म1, अमरीका ने उससे
भारी भरकम रकम ली  लेिकन इतने बड़े हादसे म1, जहां इतने गरीब लोग मरे, इतने बड़े पमैाने पर लोग मरे, जो घायल ह%ए उनका तो आकंड़ा ही नह? ह,ै जो उसके
दुYप.रणाम से आज अपंग हो गये, उनका कोई आकंड़ा सरकार के पास नह? है  7या यह सरकार अमरीक2 सरकार से इसके िलए संघष  नह? कर सकती ह,ै इसके
िलए लड़ाई नह? लड़ सकती है  िनिuत Fप से हमारी सरकार क2 यह कमजोरी है  इसिलए सभापित महोदय, म
 बात को ल;बा न कहते ह%ए, आपके मा�यम से
सरकार से अपील करना चाह' ंगा िक आज भी जो पीिड़त प.रवार ह,ै जो लोग मर गये ह
, उनके अलावा जो लाख6 क2 तादाद म1 अपंग हो गये ह' ं लंगड़े-ललेू हो गये ह
,
काम करने लायक नह? ह
, ऐसे लोग6 को कम से कम दस-दस लाख \पये का मुआवजा देने क2 ज\रत ह ैतािक उनक2 भी िजंदगी चल सके  हम आपके मा�यम
से सरकार से कहना चाहते ह
 तथा सदन से कहना चाहते ह
 िक इसी सदन म1 तमाम ऐसे िनण य िलये जाते ह
 जो िवनाशकारी होते ह
, जसेै परमाणु-डील क2 बात
आई थी, तमाम जगह6 पर हादसे ह%ए, इं_ल
ड म1 भी एक हादसा ह%आ था, लाख6 लोग उसम1 मरे थे  ऐसे जो िनण य ह
, उJह1 हम1 सोच-समझकर लेना चािहए, उस पर
प�ितबंध लगाना चािहए, तािक हम1 िफर से ऐसे हादसे का िशकार न होना पड़े

श�ी मंगनी लाल मंडल (झंझारपरु): सभापित महोदय, म
 यह? से अपनी बात रखना चाहता ह' ं और इसके िलए आपसे इजाजत चाहता ह' ं

सभापित महोदय : ठीक ह,ै बोिलये

श�ी मंगनी लाल मंडल : महोदय, प�ितप� क2 माननीय नेता ने और समाजवादी पाटi के हमारे मुलायम िसंह यादव जी ने सभी प�6 को उwािटत िकया है  सरकार
क2 ओर से जवाब आयेगा लेिकन सरकारी पाटi क2 ओर से जो बात रखी गयी ह ैउसम1 पता नह? चल रहा था िक अमरीका का बचाव हो रहा ह ैया कांग�से क2 ओर से
कंपनी का बचाव हो रहा ह ैया एंडरसन का बचाव हो रहा ह ैया कह? गलती ह%ई ह ैतो उसका प.रमाज न न होकर के उससे मुK होने क2 बात हो रही है  वष  1996-
97 का उCलेख करके कहा गया िक कांग�से क2 सरकार नह? थी

यह बात सही ह ैिक कांग�से क2 सरकार नह? थी, लेिकन कांग�से क2 समथi सरकार थी, श�ी देवेगौड़ा और श�ी इJद�कुमार गुजराल क2 सरकार थी  उससे पहले 1995
म1 कांग�से क2 सरकार थी  1984 म1 3 और 4 तारीख क2 रात म1, जो अब तक औ[ोिगक �ेत� क2 सबसे बड़ी मानवीय त�ा-दी ह%ई थी, उसके बाद थाने म1 जो
प�ाथिमक2 अंिकत क2 गई और बाद म1 सीबीआई को यह मुकदमा ह-तांत.रत िकया गया, उसके बाद िजतनी धाराएं लगाई गई थ?, उन पर चचा  नह? ह%ई, 7य6िक
1995 म1 एक अ�यादेश आया था िक जो पीिड़त EयिK ह
, वे इस केस म1 पाटi नह? हो सकते ह
 और इस केस म1 क1 द� सरकार पाटi बनेगी  उस अ�यादेश Mारा पीिड़त
लोग6 को अपनी बात अदालत म1 रखने से वंिचत िकया गया  यह अ�यादेश िकस प.रि-थित म1 आया था, िजसे 1995 म1 काननू के Fप म1 इस सदन Mारा प.रवित त
िकया गया  जब वह अ�यादेश काननू म1 प.रवित त हो गया, तो 1996 म1 मामला सव](च Jयायालय म1 गया  सव](च Jयायालय से फैसला आया और कहा गया िक
भारतीय दंड संिहता 304 (a) के तहत यह मुकदमा चलेगा  सरकार को उPर देना पड़ेगा, 7य6िक 1995 म1 कांग�से क2 सरकार सPा म1 थी  1996-97 म1 उसक2
समिथ त सरकार थी, जब सव](च Jयायालय ने फैसला िलया  अभी जो िनण य आया ह ैवह भारतीय दंड संिहता क2 धारा 304 (a), 338, 337 और 336 के आलोक
म1 आया है  यहां उPर प�देश के पवू  एडवोकेट जनरल श�ी िवजय बहादुर िसंह बठेै ह
, वे हम1 करे7ट कर1 गे िक कोई और स7ैशन था या नह? था  म
 सरकार से जानना
चाहता ह' ं िक इन धाराओ ंके चलते िनचली अदालत6 से जो फैसला आया और 1995 म1 िजस अ�यादेश को प.रवित त करके यहां काननू बनाया गया और 1996 म1
सव](च Jयायालय ने िनण य िलया िक 304 (a) के तहत ही मुकदमा चलेगा, िजसम1 अिधकतम दो वषZ क2 सजा हो सकती है  अगर वाहन चलाते समय चालक
क2 लापरवाही से कोई दुघ टना होती ह ैऔर उस दुघ टना म1 अगर कोई मर जाता ह,ै तो उसम1 अिधकतम सजा दो वष  क2 होती है  भोपाल म1 जो 15 हजार आदमी मरे,
15 हजार क2 संaया .रकाड  म1 अिभिलिखत ह ैऔर जो मुलायम िसंह यादव जी कह रहे थे िक 25 हजार संaया ह,ै िजनक2 गणना सरकार के अिभलेख म1 नह? क2
गई ह ैऔर िजJह1 अभी तक मुआवजा देने क2 सचूी म1 नह? रखा गया है  इतने लोग6 क2 म�ृयु ह%ई और ये काल के गाल म1 समा गए, इतनी बड़ी मानवीय त�ा-दी ह%ई
और इन लोग6 को मारने वाल6 क2 सजा केवल दो साल दी गई

महोदय, िजस समय अदालत म1 िनण य हो रहा था, उस समय हजार6 क2 संaया म1 गसै पीिड़त6 के आिश�त लोग और जो िवकलांग हो गए, वे बाहर एकित�त थे  जब
दो वष  क2 सजा दी गई और मामूली रािश का दंड सुनाया गया, तो बाहर लोग6 ने शोर मचाया िक फांसी दो, फांसी दो, दोिषय6 को फांसी दो

िकस को फांसी दो, एंडरसन को फांसी दो, वह कहां चला गया? 1971 म1 बांगलादेश क2 मुिK म1 भारत सरकार क2 सीधी िह-सेदारी थी  अमरीका से नह? डरे, 7य6
नह? डरे 7य6िक वहां कोई क;पनी नह? थी  जो क;पनी हम1 एप�ोच करती  िककब7ैस नह? िमलता  उस समय हमारी राc�ीय साव भौिमकता का भी सवाल था और
उसी को हम लxय करके चल रहे थे  हमने अमरीका का मुकाबला िकया और बांगला देश पवूi पािक-तान से मुK होकर बना  एंडरसन भागा नह?, उसे भगाया
गया  श�ी मुलायम िसंह यादव जी ने ठीक ही कहा िक उसे रात म1 नह?, िछपा के नह?, ट7ैसी म1 नह? बिCक सरकारी हवाई जहाज म1 दूCहा क2 तरह भगाया गया  उसे
7 िदस;बर को भगाया गया  सरकार बताये िक यह घटना जब 3-4 िदस;बर क2 रात म1 घटी और 4 िदस;बर, 1984 म1 -थानीय थाना म1 जो कांड अंिकत ह%आ था,
उसम1 एंडरसन अिभयुK था िक नह?? अगर एंडरसन अिभयुK था तो िजस िकसी ने िबना अदालत क2 परमीशन के भगाया, चाहे उस समय का मुaयमंत�ी रहा हो,
या कल7ैटर रहा हो, चाहे एस.पी. रहा हो, उस समय एंडरसन के िखलाफ थाना म1 जो कांड अंिकत िकया गया था, अगर िकसी धारा के अंतग त वह अिभयुK था तो
अब तक उसके िखलाफ 7या काय वाही क2 गई ह?ै सब को केस म1 रखा जाये  जो िनण य ह%आ ह,ै अब कुछ लोग रो रहे ह
  कांग�से का जो जवाब आय़ा, वह पु\षाथ 
का जवाब नह? है  राc�ीय साव भौिमकता का जवाब नह? है  वह राc�ीय शम  का जवाब है  कुछ तो शम  करो, एंडरसन का बचाव करते हो, सीना तानकर क;पनी
का बचाव करते हो

(Interruptions) â€¦*

सभापित महोदय : ऑनरेबल म;ैबर ने पीछे बठैकर जो कहा ह,ै वह .रकॉड  म1 नह? जायेगा

श�ी मंगनी लाल मंडल : सभापित महोदय, सरकार ने एक राc�ीय नीित क2 घोषणा क2 और अभी कहा गया और समाचार पत�6 म1 छपा ह ै िक सरकार ने एक
7यरेूिटव पटैीशन उ(च Jयायालय म1 दािखल क2 है  जब 1996 म1 सव](च Jयायालय ने कहा िक धारा 304ए के तहत मुकदमा हो सकता ह ैतो उसके बाद 1996



और 1997 म1 कांग�से क2 बसैाखी पर उस समय क2 सरकार चल रही थी...(Eयवधान)

सभापित महोदय : जो ऑनरेबल म;ैबर बठैकर पीछे से बोल रहे ह
, वह .रकॉड  म1 नह? जायेगा

...(Interruptions) â€¦*

श�ी मंगनी लाल मंडल : महोदय, जो िनण य ह%आ, उसके बारे म1 म
 बताना चाहता ह' ं िक इनके लॉ िमिन-टर ने 7या कहा? उJह6ने कहा िक यह ऐसा मामला ह,ै
िजसम1 Jयाय म1 िवल;ब ह%आ  सरकार आपक2 और रोते ह
 आप  आपक2 सरकार लगातार है  कहते ह
 िक एनडीए क2 सरकार पांच साल रही थी  पांच साल का
िहसाब िकतने वषZ म1 से ल1गे  एनडीए क2 सरकार ने एंडरसन क2 िगरdतारी के वॉरंट को तामील करवाया था, यह श�ीमती सुषमा -वराज जी ने बताया है  लेिकन
अब लॉ िमिन-टर रोते ह
  यह घिड़याली आसं ूह
  इतनी बड़ी मानवीय त�ासदी के ऊपर आसं ूबहाकर समझते ह
 िक जनता को ऐसा कहकर कोस ल1 िक यह ऐसा
मामला ह,ै िजसम1 Jयाय म1 िवल;ब ह%आ और Eयावहा.रक तौर पर Jयाय नह? िदया गया है  म
 कहना चाहता ह' ं िक Jयाय को दफना िदया गया है  यह िकसने कहा?
यह हमने नह? कहा, हमारे नेता श�ी शरद यादव जी ने कहा, प�ितपप� क2 नेता श�ीमती सुषमा -वराज ने नह? कहा, श�ी मुलायम िसंह यादव ने नह? कही, यह बात
वीरSपा मोइली जी ने कही ह,ै जो िक लॉ िमिन-टर ह
  यह केवल उJह6ने ही नह? कहा ह,ै यह ऍटानi जनरल जी.ई. वाहनवती ने कहा है  उJह6ने कहा िक 304ए म1
तो अिभयुK6 को इससे Qयादा सज़ा का प�ावधान नह? है  यह िनचली अदालत के वक2ल भी जानते ह
  लेिकन आप तो भारत सरकार के एटॉनi जनरल ह
  उJह6ने
कहा ह ै िक गसै कांड के आरोिपय6 पर अपराध िनयंत�ण करने के िलए वष  1996 म1 जो फैसला ह%आ था, वह काननू के िहसाब से गलत था  फैसले म1 काफ2
िवरोधाभास है  लॉ िमिन-टर कुछ और, उसी के समथ न म1 एटॉनi जनरल कुछ कहते ह
  सरकार आपक2 ह,ै लेिकन एंडरसन का प��याप ण आप नह? कर सकते ह

आप एंडरसन को ले आइए  हम समझ1गे िक आपक2 सरकार राc�ीय प�ितBा, स;मान और साव भौिमकता को संरि�त करने वाली सरकार है  इसने एंडरसन को
लाकर िदखा िदया  जब अदालत से फैसला आया तो अमरीका ने कहा िक यिूनयन काबा इड के िखलाफ िकसी प�कार क2 काय वाही करने का कोई सवाल नह? उठता
है  दूसरी बात उJह6ने कही िक एंडरसन के प��यप ण करने का कोई सवाल नह? उठता है  एंडरसन का प��यप ण 7य6 नह? ह%आ? सरकार के दो-तीन िवभाग6 म1 लड़ाई
चल रही है  अभी आपने एक िनयमन िदया  म
 उस िनयमन का प�ितकार नह? करना नह? कर रहा ह' ं, लेिकन कलिै7टव .रसपोिJसिबलटी सरकार क2 है  महामिहम
राc�पित ने प��येक मंत�ी के िवभाग िनधा .रत िकए ह
  यिद वह मंत�ी िजनक2 जवाबदेही तय ह,ै सदन म1 आसन क2 परमीशन से नह? रह1गे,...(Eयवधान) आपसे
परमीशन नह? ली ह ैऔर यहां से गायब ह
...(Eयवधान)

सभापित महोदय : मंत�ी जी, बताकर गए ह
  उJह1 अपर हाउस म1 कुछ काम ह,ै इसिलए बताकर गए ह


श�ी मंगनी लाल मंडल : महोदय, एंडरसन का प��यप ण 7य6 नह? हो सका? अमरीका ने कहा िक साxय नह? है  इसिलए प��यप ण नह? होगा  जब िवदेश मंत�ालय को
जवाबदेह ठहराया गया, यह अखबार म1 बात छपी ह ैिक िवदेश सिचव ने मंत�ी समूह क2 बठैक म1 कहा िक िवदेश मंत�ालय इसके िलए जवाबदेह नह? है

सरकार को इसके िलए साथ देना चािहए था तािक अमे.रका को हम संतुc कर सकते और उसका प��यप ण होता  साxय देना िकस का काम था, एनडीए,
समाजवादी पाटi या बह%जन समाज पाटi, सीपीआई या सीपीएम का काम था, साxय जुटाना सरकार का काम था  यह सरकार लगातार इतने साल6 से ह
, सरकार ने
साxय 7य6 नह? जुटाया? â€¦(Eयवधान) हमारी पाटi के एक वKा श�ी अजु न राय जी और ह
, उनका भी नाम है

सभापित महोदय, म
 आपके मा�यम से मांग करता ह' ं िक नये िसरे से जो 7यरेूिटव पेटीशन दािखल क2 ह ैऔर जो भी राc�वाद नीित आपने बनाई ह,ै उसका जो भी
नारा हो, िजतना भी स�म हो, एंडरसन को लाने क2 काय वाही नये िसरे से होनी चािहए  जो पीिड़त EयिK ह
, उनके मुआवजे क2 रािश बढ़ाई जानी चािहए  िजन
लोग6 को दो साल क2 सजा िमली ह,ै उJह1 फांसी क2 सजा देने के िलए सरकार को कार वाई करनी चािहए  िजन लोग6 ने हवाई-जहाज से एंडरसन को भगाया,
िजनक2 िमलीभगत रही या जो प��य� या परो� Fप से इसम1 भागीदार ह
, उन सब को काननू Mारा सजा िमले, इसक2 कार वाई होनी चािहए  म
 इस पर सरकार से
जवाब चाह' ंगा

SHRI PINAKI MISRA (PURI): Mr. Chairman, Sir, before I begin my speech, I just want to make a little request. My track
record will speak for itself, the bell goes and I sit; I am one of those disciplined Members, who has never breached the bell.
I breach you to give me a little more time today because this is an issue of such seminal importance and I have some
observations and suggestions, which I think, the House might find enlightening. So, give me a little more time. The Biju
Janta Dal has enough MPs, I think, in this House is to warrant a little more time.

MR. CHAIRMAN : Hon. Member, I am sorry.  There are so many speakers to speak on this subject. So, please confine
yourself to the time allotted to your party.

SHRI PINAKI MISRA : Mr. Chairman, in 26 years, since the night of 2 nd and 3rd of December, 1984, I think this must be the

26th time that this august House is debating or discussing the Bhopal gas tragedy. It has gone on to become an annual

ritual. Every year, this happens around December 2 nd and 3rd because the Parliament is always in Winter Session during
this period. Therefore, there is a ritualistic outpouring of sorrow; there is a ritualistic outpouring of anguish; there is a
ritualistic outpouring of what has not been done. It is like a collective lament that has gone on in this House.

Sir, today we  meet yet again to discuss this issue because of an immediate provocation, which is that a judgment has
come after almost 25 years by which three people have been indicted and sentenced to two years, which everybody has
found appalling; that for the death of 16,000 people, how can you have a two year sentence. That is the provocation for
this House discussing this issue today.

Along with that, there is also an issue of the woeful compensation package, which I have heard, being discussed in the
House. There is the toxicity aspect which continues to obtain in Bhopal, which continues to poison the air, the water and



the soil there, and which continues to plague generation after generation.

Sir, there were stirring  speeches by Shrimati Sushmaji and from the Congress Benches, by Shri Manish Tewari. I cannot
match their stirring rhetoric. But I would confine myself to facts, which is what I am trained to follow. The Leader of the
Opposition mentioned the United States of America; the Leader of the Opposition mentioned the 20 billion compensation
that has been set apart at the instructions of the President of the United States, by the British Petroleum for the oil leak,
which has taken place recently in America. I would like to inform the House that America is the only country in the world
that has an income tax on global income. Everywhere else, there is tax on income in the country of business. They place a
very high premium on their passport; they place a very high premium on the US citizenship; and which is why no matter
where you may earn in the world, you have to pay income tax in America. No other country has this. The American
Secretary of Treasury was asked: "Why is this so? This is a very incongruous practice and it amounts to double taxation of
income."

 

 

 

15.00 hrs.

He said it is because we have placed a very, very heavy premium on our passport. Anywhere in the world if there is an
American in trouble, a US citizen is in troubleâ€”it could be the jungles of Colombia, it could be the Himalayas in Nepal, it
could be the Tehran hostage crisis in the American Embassyâ€”the American Department, the US Government will move
every sinew, will make every effort to ensure that, that the US citizen is bailed out of his jeopardy. That is the high price
that the Americans have placed on human life there.

What is the price we, as an Indian State, have placed on our citizens here? That is the seminal question that this House
has to ask itself.

15.01 hrs (Shri Francisco Cosme Sardinha in the Chair)

Mr. Chairman, I am reminded of the fact that one month before this horrible tragedy took place in Bhopal I look to
the left for this and I do not wish to be partisan-- roughly 15,000 to 25,000 Indian citizens, Sikhs, were massacred on the
streets of India. People say it was State sponsored. People say the State turned a blind eye. I am not here to pass
judgement. That is a fact. Therefore, human life was very cheap on the streets of India during those three or four day in
Oct-Nov., 1984.

Now I look to my right. In 2002, again thousands of people were massacred in Gujarat. People say it was an act of
State carnage. Some people say it was an act of State omission. I do not wish to make any statement on this in terms of a
value judgement. Once again we have found that human life was cheap. From 1984 to 2010, today, human life continues to
be cheap in India.

All our laws, whether it is rail accident compensation, whether it is road accident compensation, look at the way
these are measured. Can you measure these in terms of the movie Erin Brockovich, which, I think, most of us are guided by
where billions of dollars were paid by the American companies in the event of any man made disaster that they were
responsible for? That does not obtain in India because our law of Torts unfortunately, Mr. Chairman, is extremely weak and
that is the context I think in which the 4.70 million dollars, which was decided by the Supreme Court in 1989, was found to
be perhaps, adequate for the compensation to be paid to those victims.

The tragedy is, the then Government of India did it. Within six months, there was another Government in power. The
Congress was in Opposition. There was another Government where my friends from the right were supporting that
Government. That Government did not lift a little finger to revisit that issue then. I come back to the fact that every political
party of major hue has been in power in this country since 1984, since this unfortunate disaster took place.

Why are we in 2010, today, making a laughing stock of ourselves in the international comity of nations by trying to
reopen a settlement arrived at in 1989? Do we think it is possible? It is legally not permissible. I am saying so on the floor
of this House. It is not permissible to revisit an agreement which had been reached in 1989. It is not possible today to file a
curative petition. The Government may have filed a curative petition. It will be laughed out of court. Internationally, we will
be a laughing stock if after 14 years from 1996 to 2010, the Supreme Court today reviews its own judgement, which it
passed in 1996. Mr. Chairman, we will be a laughing stock.



Now, Mr. Chairman, therefore, I say with great respect we have to today decide in this House henceforth whether
we are going to place a larger premium on the life of Indian citizens in our country. The Indian State has to do something
about it. This Parliament has to do something about it.

The second issue is toxicity. Now, I was really appalled, I was saddened by what Sushma Ji said today. Today, we
pride ourselves on being a nuclear State. We want to sit at the nuclear high table, Mr. Chairman. We are nodding terms
with the big five. The Leader of the Opposition here says that we are not able to take care of some toxic waste here which,
by the highest possible account, is going to take about Rs.10,000 crore, about two billion dollars to clean up.

The Leader of the Opposition says that we must beg the Americans, because they have the incinerators and we do
not have the incinerators in India, for this toxic waste to be shipped back there. Is this the India that we talk about, which
has arrived on the international high table? I am appalled that the Leader of the Opposition had to make this suggestion
today.

Again, I am appalled that successive Governments for the last 26 years have allowed this toxic waste to lie there.
Eminent industrialists in this country have personally offered to clean it up. I know for a fact that Ratan Tata has made bold
in public to say that Tatas would pay for it, please allow us to do it. At least, let some Government get up and say, you do
it; you have the money; you have the philanthropy; and you please do it.

Why does some Government not get up and say that at least? Yet another GoM has been established now. This must

be the 50th GoM that we know of in the last six years. Like the 49 before this, nothing will come out of this new GoM either
unless there are some constructive suggestions that are placed on board.

Mr. Chairman, I will not take much time − you are looking at me. I know that I am not wasting the time of this House. On
the quantum of punishment, let me put it straightway that this is a laughing matter whether Shri Rajiv Gandhi knew it.
Frankly, within a month of his mother's death Shri Rajiv Gandhi was too shocked at that point of time to be Machiavellian
enough to send somebody away to any part of the world. Most of the Congress Party members in any case hate Shri Arjun
Singh. So, all the blame has been put on him now.

All I wish to say in this regard is that I do not think extradition of Mr.  Warren Anderson from day one was ever a
serious option. Shrimati Sushma Swaraj was right in one thing that like Mr. Ottavio Quottrochi, Mr. Warren Anderson, both
the extradition attempts were from day one never destined to succeed. Therefore, what is the point today in our lamenting
and saying let us ask President Obama to send Mr. Warren Anderson back? Is this how the rule of  law obtains? Is this how
the rule of law is supposed to obtain? Is this how you are supposed to ask Heads of States who are on goodwill missions
that they send back a 85 year old man to face trial here? This is not the way things should be done now, if this GoM is to be
a serious GoM.

There is no shortage of funds. Shrimati Sushma Swaraj is wrong when she asks whether money grows on trees.
There is enough money here. We do not have to go back and cry before Dow chemicals that we do not have three billion,
four billion, seven billion, ten billion dollars − whatever it will cost − in order to ensure that people who have suffered for
generations have to be given rehabilitation. We do not need to beg before anybody. I think the time has come for India to
stand proud, stand bold. Yes, mistakes have been made. But mistakes have been made across all political shades in this
House. Let him cast the first stone who has not sinned.

Shri Manish Tewari is right that in 1998, 1999. 2000. 2001, repeatedly with my friends on the right, their Law Minister
and the Attorney-General have opined exactly what the earlier Law Minister and the Attorney-General have opined. The law
does not change because political parties change in power. The law remains the same. Therefore, you will find Attorney-
Generals there, Attorney-Generals here, Law Ministers there, Law Ministers here have to abide by the law. They have all
said the same thing. So, let us not make a laughing stock of ourselves. Let us shear the rhetoric off. I beseech the House
that let there be no more rhetoric. Let us actually sit down and apply our minds and decide what can be done for those
miserable people.

Mr. Chairman, with great respect I say this. I do not know whether the nation and all political parties have been
inefficient, have been apathetic and whether there has been a lack of political leadership. I leave it for this House to judge,
for the nation to judge.

 

 



SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, with pain and anguish I rise to articulate my views and the views of
my Party, the Communist Party of India with regard to the gas tragedy in Bhopal.

A diabolic industrial disaster occurred on December 23, 1984. What was the actual figure of death and how many people
have been affected by the disaster, is very difficult to say. It has not yet been ascertained. Different Government agencies,
administrations are giving different figures. Some independent agency has already reviewed it. According to their opinion,
more than 20,000 people died and not less than half a million people have been affected. What was the gravity of the
disaster is known to everybody. It was a national shock.

Sir, I am not going into the details of all the incidents that had occurred at that time. But my point is that the GoM was
constituted and it was the expectation of the people that the GoM would take some immediate and important decisions,
and respond to the problems and address the problems in the prevailing situation. But I deplore the recommendations
made by the GoM headed by hon. Home Minister, Shri P. Chidambaram.

What has been said with regard to compensation and rehabilitation of the Bhopal gas tragedy victims is miserable and it
would not address the problem. What is said? What was the recommendation in this regard? According to the GoM
recommendations, less than 10 per cent of the total victims' count of 5,72,241 would be eligible for compensation. Those
who are eligible include 5,295 cases of death for Rs. 10 lakh compensation, 3,199 cases of permanent disability for Rs. 5
lakh compensation, 33,672 cases of temporarily injured for Rs. 3 lakh compensation and 42 cases of simple injuries for Rs.
1 lakh compensation. This does not even meet the immediate expectations of the victims or their families.

Not only that, when was the GoM constituted? The GoM was constituted immediately after the verdict was delivered by the
Bhopal court. What has been stated in the verdict has been mentioned by several previous speakers. But I must say that it
was a travesty of justice and mockery of investigation and trial in case of that diabolic industrial disaster.

The GoM did not even raise the issue of how the CBI acted in such an incompetent manner and how the charges have been
diluted. They have not even charged them under section 302 of IPC. Who is responsible for that? Is it not our expectation
that the GoM will touch this point also? Nothing is said about how these charges have been diluted. They have deliberately
skipped the issue of who allowed safe passage to Warren Anderson of Union Carbide Corporation. The whole nation is
pondering over it. This is not a simple matter. This is a matter of national concern, but the GoM did not even touch upon it.
They just skipped this issue deliberately. So, it is very regrettable and I am very sorry for that.

Finally, what was the recommendation of the GoM? They have recommended spending money from the Public Exchequer to
address the issue of toxic contamination. The money of Public Exchequer is the money of the tax-payers. It is the money of
the people as a whole. How can Public Exchequer be used for compensation?

It is not Anderson and it is not the culprits; but it is our exchequer that had to pay the compensation in this regard.
This is a matter of dissatisfaction, and a matter of anguish.

Why did the Government of India wait for so long, that is, till the Bhopal judgement? Why did they wait for so long? It may
be attributed to signal to the US investors and the USA with whom the UPA-II is going to build a strategic relationship. This
might be the main cause for the delay.

We have been discussing this matter in the backdrop of the Nuclear Liabilities Bill. So, I think that it would be very serious,
and it will be very injurious and harmful to our country if we deal with this subject in this manner. Hence, my complaint /
charge against this GoM.

What would be the solution to it? The solution to this problem cannot be made by one Party or the Government of the day
or only by the Opposition. Therefore, my Party urges upon this Union Government to convene an all-Party meeting in this
regard to solve / sort out / tackle this matter. This is a National issue, and this is not a very simple issue. All the people of
our country are thinking over it as our prestige and dignity is related to it. More than 20,000 people have been killed, but
the punishment awarded to them is nothing. It is a mockery. Therefore, seriousness is required in it. I think that the hon.
Home Minister will address not only the anxiety of all the Members in this House, but will also convince the nation that he is
very serious; he is bold enough; and he is willing to stand to the occasion and will not succumb to the pressure of the USA
or is not to please the US investors.

With these words, I express my views.

*SHRI SHER SINGH GHUBAYA (FEROZEPUR) : Hon'ble Chairman, sir, I thank you for allowing me to participate in the



debate on an issue of seminal importance − the Bhopal Gas Tragedy of December, 1984. Sir, the year 1984 was a year full
of cataclysmic events. It was a tragic year. Successive generations have been affected by the fallout of these tragedies.

Sir, in June 1984, the holiest shrine of Sikhs, the Golden Temple was attacked.  It was a Himalayan blunder committed by
the then Government. The Golden Temple is the Mecca of Sikhs. Operation Bluestar scarred the hearts and minds of the
Sikhs forever.  In November 1984, Smt. Indira Gandhi was assassinated. And then, thousands of innocent Sikhs were
butchered in cold blood throughout India for several days. It was followed by the worst industrial accident in the history of
the world − the leakage of the lethal Methyl Isocyanate gas from the Union Carbide Pesticide Plant in Bhopal in the night of
December 2-3, 1984. Over 20,000 people lost their lives in this catastrophe and lakhs of people were injured due to the ill-
effects of this toxic gas. Those who survived were condemned to a life of living-death. They were maimed and handicapped
for life. Children born after this incident had congenital diseases. Hence, 1984 was a black year in the history of the country.

Sir, what is more tragic is the fact that the Government of the day failed to rise to the occasion.  It miserably failed to
provide any relief or succour to the gas-victims. Instead of coming to the aid of the hapless victims, the Government
reached an out-of-court settlement with the Union Carbide company.  The people of Bhopal had great hopes that the
Government would provide justice to them and bring the perpetrators of this crime to book. They had reposed their faith in
their elected representatives. But, the Government of the day dashed all their hopes to ground. Injustice was done to the
hapless victims. A paltry sum was agreed upon by the Government as compensation for the gas-victims.

* English translation of the Speech originally delivered in Punjabi.

Sir, lakhs of people had lodged criminal cases against the Union Carbide accusing the company of manslaughter and
culpable homicide. But, with one stroke of the pen, the Government of the day snatched away their hopes of ever getting
justice or bringing the guilty to book. Claims for compensation worth thousands of crores had been filed by the hapless
victims of this gas-tragedy against the Union Carbide company. However the Government settled for a measly amount of
615 crores only as compensation to the gas-victims. This paltry sum was an insult to the sacred memory of gas-victims. 25
years have passed and much water has flown down the Games. But, even this paltry compensation has not reached the
genuine victims. Those responsible are roaming scot-free. Those at the helm of affairs all these years have cheated the
victims. The victims have been left in the lurch. The Government should have put a heavy premium on the lives of our
citizens who had suffered in this horrible tragedy. Instead, there was a sell-out. Thus, the Government abdicated all its
responsibility.

Sir, this was a tragedy of immense proportion.  The Union Carbide Chief was responsible for the lack of safeguards at the
Bhopal Plant of Union Carbide. Instead of putting him behind bars, Anderson was granted a safe passage out of the
country. He was allowed to flee from the country. It was a treacherous act on the part of the Government.

Sir, after the assassination of Smt. Indira Gandhi, thousands of Punjabis and Sikhs were massacred throughout the country.
It was a blot on the secular credentials of the country. Sikhs were butchered in cold blood. Tyres were put around their
neck and they were burnt alive. Petrol was put in their mouth and they were set on fire. It was a barbaric genocide of
Sikhs. However, the culprits have not yet been brought to book.  25 years have passed but the victims of anti-Sikh riots are
still crying out for justice. In this august House too, members expressed their protest on this sensitive issue. However, the
Government connived with the CBI and gave the guilty a clean chit. Those who were culprits were granted 'Z' security and
other facilities were lavished on them. These criminals are leading a life of comfort and affluence.

Sir, there was a time when India was considered a 'Golden Bird'. However, today the country finds itself in a sorry state,
courtesy the Government. People, who are responsible for killings, are roaming scot-free. It is a travesty of justice. It is a
mockery of the rule of law.

Sir, at the time of Operation Bluestar, a large number of Sikhs protested against the Government and went into self-exile
out of disenchantment with the wrong policies of the then Government. The names of these Sikhs were put in a Black List.
The Government refuses to scrap this Black List. These Sikhs cannot come back to their own country. These people have
been dubbed anti-nationals. However, the fact is that they were merely protesting because their religious feelings had been
hurt. The Government had brought tanks inside the Golden Temple. Naturally, the Sikhs were enraged. Sir, I urge upon the
Government to scarp this Black List immediately and allow these Sikhs to come back to their own country with honour and
dignity.

Sir, the Government should also provide a handsome amount as compensation to the victims of Bhopal Gas Tragedy.
Anderson should be extradited and stringent punishment should be meted out to him for his acts of omission and
commission.



Sir, I have another apprehension. The Government wants to set-up N-power plants in the name of development.  However,
it is a double-edged sword that cuts both ways. What will happen if there is a nuclear mishap in such a N-power plant? It
can be catastrophic.

MR. CHAIRMAN : Please wind up.

SHRI SHER SINGH GHUBAYA : The Government must take adequate safeguards if it intends to pursue its present policies.
Otherwise, generations to come will suffer irreparable damage.

In the end, I urge upon the Government to bring to book the culprits of Bhopal Gas Tragedy.  It is a festering wound that
time has failed to heal. Also, those who were involved in the gruesome anti-Sikh riots of 1984 should be given exemplary
punishment.

 

 

SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, Sir, this House in the past witnessed a number of debates on this
issue. Today we are discussing the Bhopal Gas Tragedy on a different context. In the past, we had discussed on this at
length when there was a settlement, when there was disaster in 1984 when after the elections, the Government came to

power in the Eighth Lok Sabha. Today we are discussing when there was an outrage throughout the country when on 7 th

July, the Bhopal Court gave a judgment. It was the mockery of the judgment and lakhs and lakhs of gas victims are yet to
get justice.

This was the biggest industrial accident which had ever happened in our country. The entire episode of how Bhopal gas
accident was handled shows the connivance of successive Governments with American multinationals in deflating their
culpability.

Culpability was established by a Committee that was constituted by the Government of India just after this disaster
under the Chairmanship of the then Director-General of CSIR Mr. Varadarajan. This Committee went into the accident in-
depth and established the culpability, giving reasons why that accident took place and what the defects were and whether
the safety rules were properly observed or not. We were surprised when in 1996 Supreme Court gave judgment that they
changed the Section from 304 to 308 by diluting the culpability of the accident.

Union Carbide Corporation is a subsidiary company which was set up in Bhopal. Six months before the 2nd of December
when this disaster took place, the Safety Audit Committee undertook a study of the safety aspect of the Bhopal Unit of the
Union Carbide Corporation. That Committee also found out the defects in the unit and suggested some remedial measures.
During the six months before this accident took place, there were a number of accidents and even workers died. But the
company did not take any care to rectify the defects. It was not that it happened suddenly. Why were safety measures not
undertaken by the company? We were the safety norms violated?

The poisonous gas was emitted by one of the tanks which had more than 40 tonnes of MIC stored in it. Because of that
poisonous gas, 2500 people in and around the UCC unit in Bhopal died. Those were slum areas. Poor people were living
there nearer to the unit. More than five lakh people were exposed to the poisonous gas. Immediately 2500 people died and
in subsequent years, the figure of dead crossed 22,000.

The Chief Executive Officer of the company Mr. Warren Anderson came to the country. Before he came here, an
undertaking was given by the Government of India that Mr. Anderson would be given a safe passage.

He came; he was arrested. Immediately he was released. Not only released, he was brought to Delhi; he was accompanied
by two officers of the State Government. He went back to New York. He is the main culprit. When he was arrested, why
was he released? He had not even applied bail. He was sent to Delhi by Government aircraft; and then, to New York.

Congress Party was in power. Without the knowledge of the  Prime Minister of the country, how could a Chief Minister of a
State take such a decision? Has it been done at the behest of the Prime Minister of India? Was there any agreement with
the President of America that Mr. Anderson could come, and then, he would be given a safe passage? Why has this
happened? During these 26 years, no attempt has been made to bring him back here to stand trial. We have Extradition
Treaty agreement with the USA. But there has not been any attempt to extradite Mr. Anderson and to bring him back. He is

the main person responsible for mass slaughter of the people that happened in 2nd December, 1984.



We have seen the statement of the Joint Director of the CBI. CBI undertook the investigation. But I have seen the
statement of Joint Director, B.B. Lal to know as to what he has stated.  He has stated that instructions came from Delhi,
from the Central Government that CBI should not seriously try for extradition of Mr. Warren Anderson.  I would like to know
from the Government this. Initially, the Government  of India claimed three billion dollars as compensation. There was a
settlement between the Government of India and UCC. That was an out of court settlement. By out of court settlement, the
claim of three billion dollars, which was made by the Government of India, came down to 450 million dollars, that means,
Rs.713 crore. That was finally settled with UCC. With this amount, the families of deceased received only Rs.12,000 to
Rs.15,000 each.

Why did the Government of India during this period of 26 years not seriously try when the Supreme Court of India
diluted the seriousness of the case and changed the section from 304 IPC to 304 (a) IPC? The Government of India did not
seriously contest and challenge this and accepted the judgement of the Supreme Court. During this period, they had not
seriously pursued the case. The family of the victims continued to suffer. Even during these days, those who were born,
were born with blindness and other defects or diseases; they were found among the people of that area. You can find the
difference in attitude.

The CBI wanted to visit their plant in USA. In West Virginia, they have a unit; the CBI wanted to visit that unit; but they
were not permitted. They wanted to see the difference between their unit in West Virginia and the unit in Bhopal. But they
were not allowed to visit. You can find the double standard being followed by this company.

Now, Dow Chemicals has purchased the UCC. The responsibility of cleaning that area and disposing or removing the
poisonous waste materials which were dumped in Bhopal in the campus of UCC is the responsibility of the Dow Chemicals
since it has now been taken over by them.

But we do not find that action. A Group of Ministers was constituted, but they took ten days to finalize the report. It made
certain recommendations; it had enhanced the compensation amount; it had recommended that a further compensation of
Rs.1500 crore be sanctioned by the Government of India. Why should the Government of India pay this money? This is
people's money. Why should UCC or the Dow Chemicals not be asked to pay more compensation? It is because the money
which was originally claimed by the Government of India in 1986 was 3 billion dollars; and why was that amount reduced to
just Rs.713 crore? The Government of India has decided to take necessary steps to seek extradition of accused no.1.

MR. CHAIRMAN : Please conclude.

SHRI BASU DEB ACHARIA : When the Government of India considers accused no.1 as Warren Anderson, it has decided to
start and try to seek extradition of accused no.1. We are developing strategic relations with the USA, in different spheres.
Our Prime Minister has visited the USA. Many Ministers are holding meetings with their counterparts in the USA.

Has the Government of India till date taken up with the Government of United States of America the extradition of Warren
Anderson? During these 26 years people are suffering from various ailments and diseases and they will continue to suffer.
The ground water in the entire area within the five kms. radius in Bhopal has been contaminated. How can the area be
developed? How can the people who have been exposed to poisonous gas be treated properly? No proper treatment has
been given to them. There is a need to provide more funds....(Interruptions) The UCC, now Dow Chemicals should also be
prosecuted and should be forced to full cost for all remedial measures like, re-examination of categorisation of deaths and
injuries while treating the current additional compensation offered as interim relief....(Interruptions)

MR. CHAIRMAN : Next speaker is, Shri Joshi.

SHRI BASU DEB ACHARIA : We demand to set up a proper medical infrastructure for Bhopal victims and make available the
required medicines; take up the issue of UCC's liabilities both criminal and civil and exhibiting Letter Regoratory which has
not been done.

The entire Opposition demanded that Civil Nuclear Liability Bill, with the experience that we have with the UCC, a
multinational company of the United States of America, be enacted. USA is now putting pressure to enact a legislation in
regard to Civil Nuclear Liability.

MR. CHAIRMAN: You have made your point.

SHRI BASU DEB ACHARIA: The Bill is before the House....(Interruptions)

MR. CHAIRMAN: Please sit down.



SHRI BASU DEB ACHARIA : The amount which is there in the Bill is much less than what has been paid....(Interruptions)

MR. CHAIRMAN: Before I say 'nothing will go on record', please sit down.

SHRI BASU DEB ACHARIA : I am concluding, Sir.

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) â€¦*

MR. CHAIRMAN : I have given you too much time. Shri Joshi, you may start.

SHRI BASU DEB ACHARIA : Let me conclude, Sir.

MR. CHAIRMAN: No, please, I have already called him.

SHRI BASU DEB ACHARIA : Please allow me to conclude.

MR. CHAIRMAN: No. You should know that I have given you enough time.

 

श�ी कैलाश जोशी (भोपाल): माननीय सभापित महोदय, म
 भोपाल गसै त�ासदी का प��य� सा�ी रहा ह' ं और मेरे सामने ये सब घटनाय1 घिटत ह%ई ह


सभापित महोदय, िजस जमीन पर यह कारखाना लगाया गया था. वह जमीन काली परेड के नाम से जानी जाती थी िजस पर नवाब के जमाने म1 सेना क2 परेड ह%आ
करती थी  बाद म1 जब मा-टर Sलान बना तो उस भिूम को खाली छोड़ िदया गया था  उस जमीन पर कोई भी कारखाना लगाये जाने क2 अनुमित नह? दी जानी
चािहये थी 7य6िक वह ब-ती से लगा ह%आ -थान था  लेिकन इस सब के बावजदू सरकार ने वहां कारखाना लगाने क2 अनुमित दी  सरकार को मालमू था िक उसम1
एमआईसी सिहत कई प�ाणघातक रसायन6 का प�योग िकये जाने वाला है  वष  1981 म1 एक बार ऐसी घटना घटी भी थी जब गसै का .रसाव ह%आ और कुछ मजदूर
मारे गये थे  उस समय सरकार ने इस ओर �यान नह? िदया िक भिवYय़ म1 इससे भंयकर घटना घट सकती ह,ै इसिलये ऐसी कोई प�भावी Eय़व-था क2 जाये  उस समय
यिूनयन काबा इड क2 जो टीम उस घटना क2 जांच करने आयी थी

उस टीम ने िमलीभगत से बाद म1 यह .रपोट  दी िक ऐसी कोई खास बात नह? ह,ै यह साधारण घटना ह ैऔर इसम1 कुछ करने क2 आवbयकता नह? है  इसिलए कोई
भी काय वाही यिूनयन काबा इड ने नह? क2, न ही राQय सरकार ने उस पर कोई दबाव डाला  इसके प.रणाम-वFप यह घटना घटी थी  जब यह घटना घटी, तो इसम1
हजार6 लोग और पशु मारे गए और प�ी जो आसमान म1 उड़ रहे थे, वे रा-त6 पर टपक पड़े  5 तारीख को घटना के दो िदन बाद म
 -वयं उस इलाके म1 गया था  िजन
लोग6 क2 आखं6 म1 जलन हो रही थी, वे घर6 से िनकलकर भागने लगे तो उनक2 सड़क6 पर ही म�ृयु हो गई और दो िदन6 तक उनके शव सड़ाक6 पर पड़े रहे  इसी
प�कार से गाय, भ
स1, कुPे और िबिCलय6 के शव भी दो-तीन िदन6 तक वहां पड़े रहे, उसके बाद ही उनके शव6 को हटाया गया  इतनी बड़ी दुघ टना के घटने का
कारण यह था िक सरकार ने गलत जगह पर कारखाने को लगाने क2 अनुमित दी थी  िजस समय यह काय वाही चल रही थी, उस समय आपातकाल लाग ूथा और
हम लोग जेल म1 बंद थे, हम1 पता भी नह? चला िक कब अनुमित दी गई  जब हम बीस महीने के बाद जेल से बाहर आए, तब कारखाने के न?व रखी जा चुक2 थी

सभापित महोदय, इस घटना के बाद वहां के पुिलस प�शासन को त�काल काय वाही करने के िलए कहा गया  उJह6ने इसक2 जांच शुF क2 िक घटना 7य6 घटी और
इसके िलए 7या Eयव-था होनी चािहए? 6 तारीख से शहर क2 साफ-सफाई का काम शुF हो गया  पुिलस ने भी अपना काम शुF कर िदया  िकJतु 6 िदस;बर क2
रात को अचानक आदेश आ गया िक इसक2 जांच सीबीआई को सzप दी गई ह ैऔर वह इस काम को करेगी  इससे पुिलस क2 भुिमका नगhय हो गई  पुिलस Qयादा
कार वाई नह? कर सक2 7य6िक जांच सीबीआई को सzप दी गई थी  सीबीआई ने अपनी जांच म1 क;पनी के 8 अिधका.रय6 के िवF^ प�करण बनाया और उन सभी को
भी जमानत पर छोड़ िदया गया  हजार6 लोग मारे गए थे  यह सीबीआई को मालमू था, िकJतु इसके बावजदू उJह1 जमानत पर छोड़ िदया गया  उन िदन6 एंडरसन भी
भोपाल म1 थे  यह पुिलस को मालमू था  लेिकन एंडरसन को जमानत पर छोड़ िदया गया  उस समय सीबीआई ने कुछ नह? कहा  जब सीबीआई के अिधकारी से पछूा
गया िक इJह1 7य6 छोड़ा गया ह ैतो उJह6ने कहा िक हमने सभी औपचा.रकताएं परूी करने के बाद ही छोड़ा है  न पुिलस को बताया गया, न कोट  को बताया गया
और सभी को बाहर से ही बात करके छोड़ िदया गया  एंडरसन को तो उसके गे-ट हाउस म1 ही जमानत देकर छोड़ िदया गया

महोदय, वारhट जारी होने के बावजदू भी वारhट को तामील नह? िकया गया  अभी भी वहां क2 पुिलस वारhट तामील होने का रा-ता देख रही है  उसके िखलाफ
अपराध दज  ह
  उसको कोट  म1 पेश िकया जाना है  जब यह घटना घटी उसके त�काल बाद मुaयमंत�ी ने एंडरसन और उसके सहयोिगय6 को िगरdतार करने का
आदेश िदया  म�य प�देश पुिलस यिूनयन काबा इड के गे-ट हाउस म1 एंडरसन को िगरdतार करने पह% ंच गई  अरै-ट करने क2 कार वाई चल ही रही थी िक मुaयमंत�ी
का दूसरा िनदjश आ गया िक कोई काय वाही नह? क2 जाए, उसे छोड़ िदया जाए और अिधकारी शासक2य िवमान से उसे िदCली पह% ंचा द1  इसके बाद वहां के कल7ैटर
और एसपी उसे शासक2य कार से एयरपोट  छोड़ने आये और उसे शासक2य िवमान से िदCली पह% ंचा िदया गया

महोदय, मुझे जानकारी िमली ह ैऔर यह तtय पणू  ह ैिक ..* जब हमने उसका िवरोध िकया...(Eयवधान)

श�ी कैलाश जोशी : आप कृपा करके नाराज मत होइए ...(Eयवधान)

MR. CHAIRMAN : Hon. Members, please take your seats. Please do not make allegations.

...(Interruptions)



श�ी स$दीप दीि�त (पूव# िद2ली): आप िबना िकसी सबतू के बोल रहे ह
 ...(Eयवधान)

श�ी कैलाश जोशी : सभापित महोदय, ये सबतू मांग रहे ह
 ...(Eयवधान) आप मेरी बात सुिनए, आपको सबतू चािहए  ...(Eयवधान) आप मुझे अपना पता बता
दीिजए, म
 सबतू लेकर आपके पास आ जाऊंगा ...(Eयवधान) मेरे पास सबतू ह
 ...(Eयवधान)

MR. CHAIRMAN: Hon. Member, please address the Chair. Nothing will go on record.

(Interruptions) â€¦*

MR. CHAIRMAN: Please address the Chair.

...(Interruptions)

MR. CHAIRMAN: I have asked him to stop making allegations.

...(Interruptions)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) â€¦*

MR. CHAIRMAN: Hon. Members, please sit down and do not disturb the proceedings.

...(Interruptions)

MR. CHAIRMAN: Please do not accuse somebody.

...(Interruptions)

MR. CHAIRMAN: Hon. Members, I have already asked him not to make allegations. Please take your seats.

â€¦

(Interruptions)

श�ी जगदि3बका पाल : इस प�कार से िकसी पर आरोप नह? लगाए जा सकते ...(Eयवधान) 7या आप संसदीय पर;पराओ ंको जानते ह
? ...(Eयवधान)

श�ी कैलाश जोशी : म
 अभी भी कह रहा ह' ं, मेरे पास प�माण है  ...(Eयवधान) मेरे पास इन सब बात6 का प�माण ह ैऔर अभी म
 बता सकता ह' ं  ...(Eयवधान)

MR. CHAIRMAN: Hon. Member, please address the Chair.

...(Interruptions)

MR. CHAIRMAN: Hon. Members, please take your seats.

...(Interruptions)

श�ी कैलाश जोशी : सभापित महोदय, केवल इतनी ही बात नह? ह,ै बिCक 1985 के चुनाव के िलए ...(Eयवधान) *

श�ी जगदि3बका पाल : ये इस तरह से आरोप लगा रहे ह
 िक त�कालीन मुaय मंत�ी जी ने एस.पी. को फोन िकया ...(Eयवधान)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) â€¦ *

MR. CHAIRMAN: Hon. Members, if there is anything objectionable, then I will see to it that it is deleted from the records.

...(Interruptions)

श�ी कैलाश जोशी : आप पछूने वाले कौन होते ह
, सरकार हमसे पछेूगी तो हम उसका जवाब द1गे  आप ऐसे ही बीच म1 बोल रहे ह
  ...(Eयवधान)

16.00 hrs.

सभापित जी, उस सं-था के जो आज अ�य� ह
, उJह6ने इस घटना के घटने के बाद भी साव जिनक Fप से बोला ह ैिक हम1 यिूनयन काबा इड से चJदा िमला था  अब
आपको िकस बात का सुबतू चािहए ? ...(Eयवधान) उJह6ने इस बात को -वीकार िकया है  ...(Eयवधान)

MR. CHAIRMAN : Please address the Chair and conclude.



...(Interruptions)

श�ी कैलाश जोशी : सभापित जी, म
 तो कJ7लडू करना चाहता ह' ं, लेिकन वे मुझे बोलने तो द1  ...(Eयवधान) सभापित जी, मेरा यह आरोप भी ह ैिक यिूनयन
काबा इड से ...(Eयवधान)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) â€¦*

श�ी कैलाश जोशी : सभापित जी, मेरा यह आरोप भी ह ैिक उस समय क2 कांग�से सरकार ने यिूनयन काबा इड से चुनाव के िलए पसैा िलया है  ...(Eयवधान) और
इस कारण उसे छोड़ा गया है  इसके प�माण ह
  ...(Eयवधान) सी.बी.आई. के .रटायड  अ�य� ने भी बोला ह ैिक यह सच ह ैऔर िकस EयिK के थ� ूपसैा आया ह,ै यह
सबको मालमू है  ...(Eयवधान)

 

MR. CHAIRMAN: I have given you plenty of time. I cannot give you any more time to speak. Shri Verma, please continue
now.

â€¦(Eयवधान)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) â€¦*

 

श�ी स4जन वमा+ (दवेास): माननीय सभापित जी, इस सदन म1 25 साल के बाद भोपाल गसै ट�जैडी के ऊपर हम चचा  कर रहे ह
  िनिuत Fप से इतनी भीषण
त�ासदी पर ...(Eयवधान)

MR. CHAIRMAN: Hon. Members, please sit down. There is a certain amount of time allotted to each Party. Your Party's
time is over.

(Interruptions) â€¦*

श�ी स4जन वमा+ : सभापित जी, आज सदन म1 पहली बार, जब नेता प�ितप� बोल रही थ?, तब यह लगा िक नेता प�ितप� के पास अ(छे शRद6 का िपटारा नह? ह,ै
यानी अ(छी िड7शनरी नह? है

माननीय सभापित जी, 25 साल के बाद जब हम इस िवषय पर चचा  कर रहे ह
, तो सारा सदन इस बात से सहमत होगा िक जो लोग प�भािवत ह%ए ह
, उJह1 मदद
िमलनी चािहए, उJह1 Jयाय िमलना चािहए, इस बात से इस सदन का कोई म;ैबर इंकार नह? कर सकता, लेिकन मुझे दुख इस बात का ह ैिक नेता प�ितप� ने
अपने भाषण म1 एक बार भी यह नह? कहा िक गसै ट�जैडी म1 जो लोग प�भािवत ह%ए ह
, उJह1 ये सुिवधाएं दी जाएं  उJह6ने अपने भाषण म1 िसफ  यह कहा िक यह ह%आ,
वह ह%आ, इधर क2 सड़क को उधर मोड़ा और उधर क2 सड़क को इधर मोड़ा, इस घटना को उस घटना से ले जाकर जोड़ा, 7य6िक इस सदन म1 श�ीमती सुषमा -वराज
से बड़ा शRद6 का कोई और जादूगर नह? है  ...(Eयवधान)

MR. CHAIRMAN: Nothing will go on record except what Shri Sajjan Verma is saying.

(Interruptions) â€¦*

श�ी स4जन वमा+ : सभापित महोदय, उJह6ने भोपाल गसै त�ासदी को 1984 के दंग6 से जोड़ा, सोहराबुnीन के केस से जोड़ा, उJह6ने इसे मोह;मद अजमल कसाव
के साथ जोड़ा  उनसे कोई EयिK िदCली म1 खड़ा होकर पछेू िक माननीय सुषमा जी, बनारस जाना ह,ै तो कैसे जाएं ? सुषमा जी कह1गी िक देहरादून होकर जाना
शRद6 क2 ऐसी जादूगरी उनके अलावा इस सदन म1 और कोई नह? कर सकता  माननीय सभापित जी, म
 आपसे िनवेदन करता ह' ं िक ...(Eयवधान)

म
 यह िनवेदन करता ह' ं िक बह%त सारी बात1 सुषमा जी ने कठोर शRद6 म1 अपनी बुलJद आवाज म1 कह?, उस वक2ल क2 तरह, जो एक आयाितत वक2ल होता ह,ै जो
वक2ल अपने मुवि7कल क2, अपने 7लाइंट क2 अ(छी-अ(छी बात1 तो मिज-ट�ेट के सामने रखता ह,ै लेिकन कमजोर बात1 अपने मुवि7कल क2, अपने 7लाइंट क2
सामने नह? लाता  सुषमा जी, 5.5 लाख लोग6 क2 गसै ट�ेजेडी म1 आिथ क सहायता िमली  आपको यह जानकर आuय  होगा िक िजस केस क2 परैवी सुषमा जी कर
रही थ?, वह इतना कमजोर केस था िक उसक2 हवा अ\ण जेटली साहब ने िनकाल दी  इतने कमजोर केस क2 परैवी सुषमा जी कर रही थ? िक

16.06 hrs. (Dr. Girija Vyas in the Chair)

जब अ\ण जेटली जी ने लॉ िमिन-टर होते ह%ए अपनी फाइल म1 यह िलखा: "Warren Anderson is not responsible for Union Carbide gas leakage
and Bhopal gas tragedy." जब उनक2 पाटi का EयिK एक मंत�ी रहते ह%ए यह बात कर रहा ह,ै तब म
 समझता ह' ं िक सुषमा जी को इस सदन म1 देशप�ेम क2
बात6 का भाषण नह? देना चािहए

आपको आuय  होगा िक भोपाल गसै ट�ेजेडी म1 जो लोग इफैि7टड ह%ए ह
, म
 उनक2 तरफदारी करता ह' ं, मेरी सरकार उनक2 तरफदारी करती ह ैऔर सुिवधाएं िमल1,



उसक2 तरफदारी परूा सदन करता है  आपको आuय  होगा िक िजस समय यह घटना ह%ई, 2-3 िदस;बर, 1984 क2 दर;यानी रात को, उस समय भोपाल क2
जनसंaया 8.25 लाख थी और जब गसै ट�ेजेडी के बाद दावे आये तो 10.25 लाख दावे आये  यह आuय  का िवषय ह ैिक यह सुषमा जी नह? देख पाई ंिक जहां 8.25
लाख क2 जनसंaया ह,ै वहां 10.25 लाख दावे प�-तुत िकये गये  इतने फजi दावे भारतीय जनता पाटi के लोग6 ने प�-तुत कराये, म
 तो यह कह' ंगा

बार-बार सुषमा जी ने कांग�से क2 अि-मता पर प�eिचJह लगाया, कांग�से क2 सरकार पर प�eिचJह लगाया  म
 यह दावे के साथ कहता ह' ं िक सन् 1984 म1 जब यह
घटना ह%ई, उस समय के चJद िदन6 के बाद लोक सभा के चुनाव थे और अिवभािजत म�य प�देश म1 लोक सभा क2 40 सीट1 थ?  उनम1 से 39 सीट6 के चुनाव ह%ए और
39 पर हमारी पाटi के लोग जीते  आपको सुनकर आuय  होगा िक थोड़े िदन6 बाद भोपाल संसदीय सीट का चुनाव, जो इस ट�ेजेडी क2 वजह से रोक िदया गया था,
जब चJद िदन6 के बाद भोपाल संसदीय सीट का चुनाव ह%आ तो लाख6 वोट से कांग�से का नुमाइJदा इस घटना के बाद भी जीतकर आया, म
 यह सदन क2
जानकारी म1 लाना चाहता ह' ं  जब सुषमा जी कांग�से क2 अि-मता पर प�e-िचJह लगा रही थ?, तब शायद उनको इस बात का �यान नह? था  म
 िनवेदन करना
चाहता ह' ं, सदन क2 जानकारी म1 लाना चाहता ह' ं िक 1984 क2 इस घटना के बाद माच , 1985 म1 म�य प�देश िवधान सभा के चुनाव थे और स;पणू  मजैो.रटी के
साथ कांग�से ने िफर भोपाल म1, म�य प�देश म1 सरकार बनाई, इसिलए कांग�से क2 सरकार को कठघरे म1 खड़ा करना...(Eयवधान)

श�ी लाल ूप�साद (सारण): मडैम, म
 आपसे यह िनवेदन करना चाहता ह' ं िक उनको टाइम िदया जाये  ये गवाह ह
, िजJह6ने सारी बात1 देखी ह
, इसिलए आप उनको
बुलवाइये ...(Eयवधान)

सभापित महोदया : माननीय सद-यगण, आप उJह1 अपनी बात समा< करने दीिजए

श�ी स4जन वमा+ : 6.5 साल से म�य प�देश के अJदर भारतीय जनता पाटi क2 सरकार है  ..(Eयवधान)

सभापित महोदया : आप इनको अपनी बात समा< करने दीिजए

â€¦(Eयवधान)

श�ी स4जन वमा+ : म�य प�देश के अंदर साढ़े छः साल से भारतीय जनता पाटi क2 सरकार ह,ै लेिकन इस घिड़याली आसं ूबहाने वाली सरकार ने एक भी काम ऐसा
नह? िकया, िजससे गसै पीिड़त6 और उनके प.रवार वाल6 को कोई सहायता िमल सके  यहां तक इस सरकार ने उCटे यह काम िकया िक जब गसै पीिड़त लोग,
...(Eयवधान) माननीय सभापित जी, म
 िनवेदन करना चाह' ंगा िक जब गसै पीिड़त प.रवार भोपाल क2 सड़क6 पर Jयाय मांगने के िलए िनकलते थे, तब भाजपा क2
िशवराज िसंह सरकार उन पर लाठी और डंडे बरसाती थी  इस तरह क2 सरकार और पाटi के लोग इस सदन म1 बात करने के कािबल नह? ह
  म
 नेता प�ितप� को
आ{ान करता ह' ं िक मनीष ितवारी जी ने कांग�से क2 तरफ से जो तtय रखे, उनम1 से एक भी तtय आप नह? काट पाएंगे  एक भी तtया�मक बात आपके पास नह?
थी  ऐसा लग रहा था िक कह? -टेज लगा िदया गया हो और सुषमा -वराज जी उस पर राजनीितक भाषण दे रही ह6  उन पीिड़त6 के आखं6 के आसं ूप6छने के काम
के िलए एक भी शRद नह? था िजससे गसै पीिड़त6 के आसं ूपोछे जाएं और उJह1 सह' िलयत दी जाए  ...(Eयवधान)

माननीय सभापित महोदया, म
 आपसे िनवेदन करता ह' ं िक इस सदन म1 उसी EयिK को बोलने का अिधकार ह,ै जो खदु Jयाय करता हो, जो खदु Jयाय क2
प.रभाषा जानता हो  आज कैलाश जोशी जी यहां उपि-थत ह
  यह उस प�देश के मुaयमंत�ी रहे ह
  अभी इJह6ने कहा िक म
 भोपाल का वासी ह' ं, इसिलए मुझे बोलने
िदया जाए  आप हमारे देवास िजले के रहने वाले ह
  िजस तरह से सुषमा -वराज जी आयाितत होकर भोपाल के पास आयी ह
, उसी तरह से आप भोपाल आयाितत
होकर गए, इसिलए उस समय का दद  आपक2 जानकारी म1 नह? ह ैिक गसै पीिड़त प.रवार6 ने 7या और कैसे भोगा ह?ै म
 िनवेदन करना चाहता ह' ं िक जब-जब
िदCली म1 गसै पीिड़त लोग भोपाल से चलकर आए, तब उस समय िपछली यपूीए गवन म1ट म1 म�य प�देश से कांग�से के मात� चार सांसद ही थे ...(Eयवधान) जबिक
बीजेपी के 20-22 सांसद थे, जब भोपाल से गसै ट�ेजडी से पीिड़त लोग यहां आते थे, िदCली क2 सड़क6 पर लावा.रस घमूते थे  तब भाजपा के सांसद6 म1 से िकसी
एक ने भी उJह1 अपने घर म1 पनाह नह? दी िक आइए आप चाय या पानी पीिजए  आज आप घिड़याली आसं ूबहा रहे ह
  ...(Eयवधान)

सभापित महोदया : अब आप समा< क2िजए

â€¦(Eयवधान)

श�ी स4जन वमा+ : ये घिड़याली आसं ूबहा रहे ह
 और थोथी बात1 कर रहे ह
  इनके पास तtया�मक कुछ भी नह? है  आज मनीष ितवारी जी ने जो जवाब िदया ह,ै म

दावे के साथ कह सकता ह' ं िक आज के बाद िकसी भी िवषय पर सुषमा -वराज जी ओपिनंग करना भलू जाएंगी  ...(Eयवधान) िकसी भी िवषय पर सुषमा -वराज
जी ओपिनंग नह? कर1 गी  िपछली तीन बार से वह देख चुक2 ह
 िक िकतना गलतबयानी करती ह,ै अतtया�मक बात करती ह
  हमारे कांग�से के लोग जो भी जवाब
द1, मंत�ी जी तो बाद म1 जवाब द1...(Eयवधान)

सभापित महोदया : आप समा< क.रए

â€¦(Eयवधान)

श�ी स4जन वमा+ : लेिकन मनीष ितवारी जी क2 बात6 का जवाब एक भी सद-य नह? दे पाएगा  माननीय सभापित जी, म
 आपसे िनवेदन करता ह' ं िक कम से कम
इस सदन म1 ...(Eयवधान) म
 बह%त ईमानदारी के साथ बोल रहा ह' ं  ...(Eयवधान)

सभापित महोदया : आप आपस म1 चचा  नह? कर1

â€¦(Eयवधान)

श�ी स4जन वमा+ : म
 बह%त समझदारी के साथ कहना चाहता ह' ं, आप जसेै नह? ...(Eयवधान) माननीय सभापित जी, म
 Jयायपवू क आपसे कहना चाहता ह' ं िक
िनिuत Fप ्से गसै पीिड़त6 को और सुिवधाएं िमलनी चािहए, यिद हमारी सरकार उनको और अित.रK सुिवधाएं मुआवजे के Fप म1 देती ह,ै तो हम उनको धJयवाद
द1गे  जो भी उनक2 किठनाइयां ह
, उनको दूर करने का प�य�न कर1



 

श�ीमती सिुमत�ा महाजन (इ$दौर): म
 आपसे एक िनवेदन करना चाह' ंगी िक हमारी तरफ से माननीय कैलाश जोशी जी बोल रहे थे  वह भोपाल से ही सांसद ह

साल6साल से भोपाल म1 िनवास भी ह ैऔर म�य प�देश से मुaयमंत�ी भी रह चुके ह
  मेरा इतना ही िनवेदन ह ैिक एक प�कार से एबरSटली उनका भाषण बीच म1 काट
िदया गया है  ...(Eयवधान)

सभापित महोदया : Sलीज आप बठै जाइए

â€¦(Eयवधान)

श�ीमती सिुमत�ा महाजन : सभापित महोदया, मेरा एक ही िवनम� िनवेदन ह ैिक उनके भाषण के बीच म1 बार-बार टोका-टोक2 क2 गयी, इसिलए केवल उनका भषण
परूा करने के िलए उनको दो िमनट का समय िदया जाए, ऐसा हम आपसे नम� िनवेदन कर1 गे  वह बह%त सीिनयर EयिK ह
, इसिलए मेरा आपसे इतना िनवेदन ह ैिक
कृपया आप उनको अपना भाषण परूा करने के िलए उनको थोड़ा समय दीिजए

सभापित महोदया : म
 वाइंड-अप करने के िलए दो िमनट का समय देती ह' ं, लेिकन जो चेयर क2 Fिलंग थी िक जो इस सदन के सद-य नह? ह
, उनके नाम हटा
िदए जाएं और इस तरह दुबारा नाम नह? िलए जाएंगे

â€¦(Eयवधान)

सभापित महोदया : एज एन ए7सपैशनल केस केवल वाइंड-अप करने के िलए दो िमनट का समय है  म
 िफर .रपीट करती ह' ं िक चेयर क2 जो Fिलंग दी जा चुक2
ह ैिक जो सदन के सद-य नह? ह
, उन पर आ�ेप-प��या�ेप नह? कर1

...(Eयवधान)

श�ी कैलाश जोशी : माननीय सद-य6 ने कई लोग6 के नाम िलए ह
, तब िकसी ने नह? कहा ...(Eयवधान)

सभापित महोदया : आप वाइंड-अप क2िजए

â€¦(Eयवधान)

श�ी लाल ूप�साद : अगर बहस वाइंड-अप कर1 गे तो हमारे दल के सद-य कब बोल1गे

सभापित महोदया : म
 जोशी जी क2 बहस को वाइंड-अप करने के िलए कह रही ह' ं  जोशी जी, म
 आपको एज ए -पशैल केस इजाजत देती ह' ं

â€¦(Eयवधान)

SHRI V. NARAYANASAMY: It should not become a precedent....(Interruptions)

श�ी लाल ूप�साद : आपके आने से इंसाफ िमलता है ...(Eयवधान)

सभापित महोदया : आप दो िमनट सुन लीिजए और सदन म1 पहले जो Fिलंग आ चुक2 ह,ै उसे सब सद-य याद रख1गे

â€¦(Eयवधान)

श�ी कैलाश जोशी : हम मांग करते ह
 िक एंडरसन का प��याप ण कराने के िलए केJद� सरकार त�काल काय वाही करे, 7य6िक उन पर आज भी भोपाल पुिलस का
वारंट जारी है  वारंट होने के बाद भी वे आज तक अदालत म1 हािजर नह? ह%ए  इसिलए उनका प��यप ण करवाकर जेल म1 भेजने क2 Eयव-था क2 जाए िजससे उन पर
मुकदमा चल सके ...(Eयवधान) आप िफर बीच-बीच म1 बोल रहे ह
 ...(Eयवधान)

सभापित महोदया : आप चेयर को एड�सै क2िजए

â€¦(Eयवधान)

श�ी कैलाश जोशी : इस बीच एक घटना और घटी िजसके बारे म1 माननीय सद-य बोले ह
 िक सव](च Jयायालय म1 एक फैसला आया िजसम1 धारा 304 के मामले को
घारा 304 (ए) म1 बदल िदया गया  उस समय जो जि-टस थे, उJह6ने यह िनण य िलया और िनण य लेने के कारण भोपाल म1 िजस Jयायालय म1 मुकदमा चल रहा था,
वहां के Jयायाधीश को मजबरू होकर सुप�ीम कोट  Mारा बदली ह%ई धारा म1 ही मुकदमा चलाना पड़ा  उसका प.रणाम यह ह%आ िक सबको दो-दो वष  क2 सजा िमली,
इससे Qयादा नह? िमली  िजJह6ने हजार6 लोग6 क2 जान ले ली, उJह1 केवल दो-दो वष  क2 सजा िमली और वे अभी भी अपील म1 जा रहे ह
, जेल से बाहर ह
  यह
ि-थित ह%ई  जि-टस महोदय को इसका यह इनाम िदया गया िक भोपाल म1 गसै पीिड़त6 के िलए जो अ-पताल खोला गया, उJह1 उस अ-पताल क2 संचालन सिमित
का जीवनभर के िलए अ�य� बना िदया गया  वे आज भी उस पर बठेै ह%ए ह


हमारी दूसरी मांग ह ैिक उस सिमित को त�काल भंग करके नई सिमित का गठन िकया जाए िजसम1 भोपाल के नाग.रक, भोपाल के प�ितिनिधय6 को सि;मिलत
िकया जाए ...(Eयवधान)

म
 गसै त�ासदी के पीिड़त6 के बारे म1 कहना चाहता ह' ं  पीिड़त6 क2 संaया सही नह? बताई गई है  लोग इससे कह? अिधक संaया म1 मरे ह
 िजनके शव6 को बाहर
जाकर नदी म1 बहा िदया गया है  यह वहां के लोग आज भी कहते ह
  इसिलए हमारी मांग ह ैिक वहां से पीिड़त6 क2 जो संaया बताई जाती ह,ै उसे िव@सनीय माना



जाए और यहां क2 संaया को ठीक नह? माना जाए  यही ि-थित बीमार लोग6 क2 भी है

तीसरी और मह�वपणू  बात ह ैिक भोपाल म1 उस समय कोई 56 वाड  थे ...(Eयवधान)

सभापित महोदया : जोशी जी, आपके दो िमनट हो चुके ह
  म
 नाम लेने के िलए बा�य ह' ं

...(Eयवधान)

श�ी कैलाश जोशी : वे Eयवधान डाल रहे ह
, आप उJह1 रोिकए ...(Eयवधान)

सभापित महोदया : आप एक सिैकंड म1 अपनी बात समा< क2िजए

â€¦(Eयवधान)

श�ी कैलाश जोशी : म
 कहना चाहता ह' ं िक पीिड़त6 के बारे म1 संaया ठीक से िनधा .रत क2 जाए

जो मुआवजा अभी िदया गया ह,ै वह अ�यंत कम है  इसिलए कम से कम मतृक6 को दस लाख \पये, गंभीर बीमार6 को पांच लाख \पये और अJय को दो लाख
\पये का मुआवजा िदया जाये, यह हम लोग मांग करते ह
  ...(Eयवधान)

सभापित महोदय, सीबीआई क2 चचा  यहां पर आयी है  ...(Eयवधान)

सभापित महोदया : जोशी साहब, कृपया करके अब आप बठै जाइये

â€¦(Eयवधान)

सभापित महोदया : कCयाण जी, अब आप अपना भाषण शुF क2िजए

â€¦(Eयवधान)

श�ी कैलाश जोशी : सभापित महोदय, सीबीआई क2 चचा  यहां पर आयी ह ैऔर सीबीआई के बारे म1 सभी माननीय सद-य बोले ह
  ...(Eयवधान)

सभापित महोदया : जोशी साहब, अब आप बठै जाइये

â€¦(Eयवधान)

श�ी कैलाश जोशी : सभापित महोदय, म
 अपना वा7य परूा करके समा< कर रहा ह' ं  ...(Eयवधान)

सीबीआई हमारे देश क2 िव@सनीय जांच सं-था रही थी, िकJतु दुभा _य से कुछ ऐसे घटनाक�म घटे ह
 िक सीबीआई पर से िव@ास उठने लगा है  सदन म1 भी अनेक
सद-य6 ने इस पर अपने िवचार EयK िकये ह
  ...(Eयवधान)

सभापित महोदया : आप अपनी बात किहये

â€¦(Eयवधान)

श�ी कैलाश जोशी : म
 अपनी बात कहता ह' ं िक हमारा यह भी अनुरोध ह ैिक सीबीआई के मामले म1 एक संयुK संसदीय सिमित का गठन िकया जाये, जो इस बात
क2 जांच कर1  िक सीबीआई का काय  िनYप� और पारदिश ता के साथ िकस प�कार हो...(Eयवधान) ऐसी Eयव-था क2 जाये

SHRI KALYAN BANERJEE (SREERAMPUR): Madam Chairman, I will not take much time of the House, as has been taken by
the hon. Leader of the Opposition. I will take only three or four minutes. I do not know whether the hon. Leader of the
Opposition has really done her home work or not and she should really ask questions to a member of her own party who is
now a Member of the Rajya Sabha and also the present Leader of the Opposition there.

Madam, I do not know whether you have the power to call for the official files here. But if the file in respect of this matter
is called for, the entire nation will see as to what has been done when her party member was the Law Minister in the year
2001. It is really shocking, simply shocking. In 2001, the then Attorney-General of India Shri Soli Sorabjee sent his legal
opinion to the Government and the then Law Minister noted his opinion on the file as follows:

"The evidence so far collected does not appear to be sufficient at this time to meet the standards applicable in
the US."

 

Now, everybody knows who was the Law Minister in 2001. It was none other than Shri Arun Jaitley and it is he, who
recorded his opinion like this in the file. You can bring the record and the entire country will be able to see that. The then
Law Minister recorded his opinion in the note sheet on the basis of the opinion given by the then Attorney-General Shri Soli



Sorabjee and he said:

"Our extradition case appears to be weak."

 

You can call for the records and see that. This opinion was given by the then Attorney-General in July, 1998 in response to

a query from the Legal and Treaties Division of the Ministry of External Affairs. On 25 th September, 2001, the note was
given by the then Law Minister. He was not only the Law Minister of the country at that time, but he is a senior advocate of
the country with experience of practicing in the Supreme Court for long years. I have great respect for him for his abilities in
the legal field. The person who commands a special respect in the legal field in our country, this gentleman, when he was
the Law Minister, wrote in his note:

"It is not the case that Mr. Anderson committed any act that led to the direct result of the leakage of gas and
the consequent loss of lives and injuries." â€¦(Interruptions)

 

सभापित महोदया : यह कोटेशन ह,ै एलीगेशन नह? है

SHRI KALYAN BANERJEE : Thereafter he went on writing:

"There is no evidence that Mr. Anderson had knowledge of design defects and violation of safety requirement
and yet he failed to take proper remedial measures."

 

He also added there:

"There was no evidence to show that the parent company exercised control over the day to day operations
and running of the Bhopal Plant."

 

It has also been written there and if I do not quote that I will not be stating the truth. So, I quote:

"It will be a matter of policy to go ahead with the extradition request despite the shortcomings."

 

This is the position. The then Law Minister has done it. Why the allegations are there? Why in 1996 Chief Justice Ahmadi
reduced the crime, transformed the charges under section 304? Why did the BJP leaders did not say anything at that point
of time? Why nothing was said? Why did they not come out? Why that was not protested? Why did they not say that the
Supreme Court has no power to do it? Why did they not file any application? Why did they not file the curative petition?

Today all crocodile tears are coming. In Bengali it is said, "kumirer kanna". Now, this is nothing. It is simply for making the
politics. If this is done, if this is wasted, if it is lost, if the victims have suffered, they have suffered because of the opinion
of the then Law Minister, who has spoiled the entire case. It is a fact. It has to be accepted.

Today, the entire nation wants to know what the legislators were doing, what the parliamentarians were doing.  Why would
under section 304(A) two years imprisonment be there? Is it the responsibility of the court? Or this is our responsibility?
Why have we not done it? Why have we not amended section 304(A)? Why have we not said in 1996 when Justice Ahmadi
said, 'reduce the quantum, reduce the gravity of the charges transforming to Section 304(A)'? Today they are asking what
has been done.

I must appreciate the hon. Prime Minister.  The moment everyone has said, the hon. Prime Minister knows about that. No
law has given him any power.  Even then he has constituted a committee. This committee is presided over by our hon.
Home Minister.  He is trying to render the justice, trying to give justice to the persons who have seriously suffered. Not a
single man has gone to espouse their case. No matter when years after years, decades after decades have gone by, how
many BJP leaders have gone to the court and said they are supporting the victims' case. How many BJP leaders and BJP
lawyers went to the court and fought for the victims? Nobody has gone, Madam. The victims have suffered. Victims have
got their relief which has been given by the Supreme Court. It was not decided by the Central Government at all.

Today, what they are saying is for the purpose of doing politics.  Rather, I would request the Opposition leaders to go back



home, call that leader who is crying for the nation and ask him why this opinion was given by him. It is because of him that
today the entire country has suffered.

Madam, I give my highest regards to you and thank you for giving me this chance.

SHRI S. SEMMALAI (SALEM): Thank you, Madam, for giving me this opportunity to speak on this subject. The Bhopal Gas
tragedy really was a sad incident. Next to Hiroshima, Bhopal Gas tragedy is the biggest man inflicted disaster that shook
the entire country. Thousands of people have lost their lives and lakhs and lakhs of people were either incapacitated or
suffered from incurable ailments.

The company had thrown all ethos and morality to winds and behaved indifferently to the consequences of tragedy.
The recent information reveals that Dow Chemical Company, an American firm, which owns the said Union Carbide
Corporation, is now trying to seek the support of the Government of India for its firm's business despite continuing public
opposition over its unwillingness to accept responsibility for Bhopal. The Government must be very careful in dealing with
this issue.

Legal battle fought over more than two decades has not brought any relief to the victims and the affected people. Still the
people are suffering from incurable diseases. Social activists and others, who took up the cause of the victims, have been
driven from pillar to post. Those who perpetrated the crime have escaped with minor punishment. To whom we have to
blame, to the heartless corporates or to the ineffective legal system? The sufferers have no salvation. Had we taken up the
issue in a more effective manner, and even I would suggest with the authorities of the US, we could have got more relief
which could have benefited the affected people. Now the Government wants to extradite the chief of the company for
launching prosecution. I think this is not only a belated move but also an unproductive one. I think, no useful purpose will
be served. There is something fishy also in this tragic episode. I do not want to go into details of the issue as to who has
done it and on whose behest. Let bygone be bygone.

Constructive efforts must be made to rehabilitate the affected families. If we fail to perform duty, the future generation will
blame us as insensitive to the tragedy. The relief package suggested by the GoM is not adequate and it will not fully meet
the needs of the people. Let us be generous and look at the pathetic plight of these helpless people.

I would rather request the hon. Home Minister to have a re-look at the issue and come forward to sanction adequate
amount for their rehabilitation and recovery of their health. The persons who were responsible for this sad tragedy should
be made to bear the compensation.

While we are discussing this matter, one person has to be remembered and honourned.  That person is Zahir Ali Khan, a
former MLA of Madhya Pradesh − he belongs to CPI − who opposed it even at the time of launching the Union Carbide
company. Even before the tragedy occurred he predicted as to what is going to happen. Even after passing of so many
years, still the residue of the poisonous gas is harming the people. The Government should clean the site from possible
hazards.

 

श�ी नामा नागे7र राव (ख3माम): सभापित महोदया, भोपाल गसै त�ासदी पर हो रही चचा  म1 आपने मुझे बोलने का मौका िदया, उसके िलए म
 आपको धJयवाद
देता ह' ं  भोपाल गसै त�ासदी का मुaय कारण यहां जो बताया गया, वह यह ह ैिक गसै लीकेज के कारण यह दुघ टना ह%ई  उसके कारण6 क2 चचा  करते ह%ए कई
माननीय सद-य6 ने उसम1 टे7नीकल िडफे7ट क2 बात कही, उसका मेनटेन1स भी प�ॉपर टाइम म1 नह? होता था  इस बात को कई माननीय सद-य6 ने यहां कहा है
इसिलए म
 उसम1 नह? जाना चाह' ंगा  म
 इतना ही कहना चाहता ह' ं िक यह क;पनी का टोटल फेCयोर था  िदस;बर दो और तीन तारीख के बीच म1 यह दुघ टना ह%ई,
लेिकन सीबीआई ने इस मामले को तीन िदन के बाद टेकअप िकया और तीन साल बाद इसक2 चाज शीट फाइल क2 गई

अभी मनीष जी यहां नह? ह ैलेिकन टीवी तो देख रहे ह6गे  जब सीबीआई ने चाज -शीट फाइल क2 थी, उसम1 वारेन एंडरसन का नाम और लोग6 के साथ था
यह तो यएूस क2 परेैJट कंपनी ह,ै इंिडयन कंपनी तो उसक2 सबिसडी कंपनी है  यजूीसी परेैJट कंपनी को उसम1 िलया गया ह ैऔर उसके साथ हांगकांग म1 इसक2
एसोिसएट कंपनी थी, उसको भी िलया ह,ै एंडरसन और युिनयन काबा इड को भी िलया है  इतना करने के बाद एंडरसन को नॉन-बेलेबल वारंट इbय ूिकया था
लेिकन उस आदमी के िलए गवन म1ट एक ट�क लेकर भोपाल जाती ह ैऔर उसे िदCली लाकर परूी मया दा के साथ अमरीका भेजा जाता है  इसके िलए गवन म1ट परूी
तरह से िज;मेदार है  ...(Eयवधान)

सभापित महोदया : आप दोन6 तरफ के सद-य कृपा बठै जाएं  आप चेयर को एड�ेस कर1

...(Eयवधान)

श�ी नामा नागे7र राव : पहले भी प�ोट7ैट िकया अमरीका वाले को, अभी भी प�ोट7ैट कर रहे हो ...(Eयवधान)म
 एक छोटी सी बात बोलना चाहता ह' ं  शोएब मिलक
पािक-तान से यहां आकर सािनया से शादी करता ह ैतो उसका पासपोट  सीज कर िदया जाता ह ैऔर इतना बड़ा कांड ह%आ, 20 हजार लोग6 अपंग ह%ए या मारे गये
और पांच लाख लोग6 पर उस गसै का असर ह%आ, उसका पासपोट  तो सीज नह? िकया गया ...(Eयवधान) अभी एक सQजन बोल रहे थे िक वहां भोपाल म1 इतने लोग



ह
 भी नह?  अभी भी ये लोग अमरीका वाल6 का सपोट  कर रहे ह
 ...(Eयवधान)

सभापित महोदय : आपका समय समा< हो गया ह,ै अब आप अपना भाषण एक िमनट म1 समा< क2िजए  यह बह%त ही सी.रयस इbय ूह,ै सद-य इसे मजाक म1 न ल1

श�ी नामा नागे7र राव : यिूनयन गवन म1ट ने 3.3 िबिलयन का फाइन िकया ह ैयानी 14 परस1ट जो यिूनयन गवन म1ट बोली िक इतना नुकसान ह%आ है  आिखर म1
470 िमिलयन, इसका मतलब यह ह ैिक 14 परस1ट इन लोग6 से इकpा िकया है  ...(Eयवधान) मडैम, इन लोग6 क2 वजह से उन लोग6 को प�ोट7ैशन िमला है  म

एक बात और बोलना चाहता ह' ं िक अमरीका म1 एक छोटा इbय ूह%आ ह ैबीपी का  तंुत Eहाइट हाउस म1 उसके सीईओ को बुलाकर 20 िबिलयन यानी 90,000
िडपोिजट करवा िदया ह ैजबिक केवल 13 आदिमय6 क2 म�ृयु उसम1 ह%ई थी  यहां इतने आदिमय6 क2 मौत होने के बाद उसके सीईओ को राज-मया दा से, यहां से
-पेशल dलाइट से बाहर भेज िदया जाता है  भारत के लोग6 के -वािभमान को इन लोग6 ने अमरीका के लोग6 के परै6 के नीचे रखा है  ये लोग इसके िलए िज;मेदार
ह
, इJह6ने देश को बेच िदया है

महोदया, म
 आपके मा�यम से कहना चाहता ह' ं िक आप गलत लोग6 को -पोट  मत करो और िवकिट;स को जCदी क;पनसेशन िदया जाना चािहए  एंडरसन को यहां
ला कर जेल म1 डालना चािहए

डॉ. रघुवंश प�साद िसंह (वशैाली): महोदया, हाल म1 जो समाचार देश भर म1 फैला िक 10, 20 या 25 हजार लोग मरे थे और पांच लाख लोग प�भािवत ह%ए थे  उस
कांड म1 सजा िसफ  दो साल क2 ह%ई और दोिषय6 को केवल एक-एक लाख \पया जुमा ना ह%आ  " जि-टस िडलेड इज़ जि-टस िडनाइड  " पीिड़त6 को Jयाय नह?
िमला  इस फैसले और इस दुघ टना के बाद देश क2 सारी Eयव-थाएं कटघरे म1 ह
  Jयाियक Eयव-था, शासन, प�शासन कटघरे म1 ह ैऔर यह सािबत करता ह ैिक गरीब
और पीिड़त EयिKय6 के िलए यहां Eयव-था नह? ह ैतथा उJह1 Jयाय नह? िमल सकता है  हम इसी िनYकष  पर पह% ंचते ह
  काननू मंत�ी ने कहा िक Jयाय नह? िमला,
Jयाय मर गया और Jयाय का Eयवहार नह? ह%आ  श�ी बालकृYणन चीफ जि-टस ने कहा िक दोष के मुतािबक पया < सजा नह? िमली  बह%त िव-तार म1 नह? जा सकते
ह
, लेिकन इस कांड का असली कसरूवार कौन ह?ै इसम1 सात चकू ह%ई ह
 और आपरािधक लापरवाही ह%ई है  जब म
 इस बारे म1 देखता ह' ं, तो मुझे नह? लगता िक
इसम1 कोई भी कम कसरूवार है  चाहे अफसर हो चाहे सरकार हो, कोई भी कम कसरूवार नह? है  सुश�ी सुषमा जी नेता प�ितप� बोल रही थ?  िविभJन कोट  के
फैसल6 को पढ़ रही थ? और इस केस शोहराबुnीन के केस से जोड़ रही थ?  हम सुनकर आuय चिकत थे िक 7या लोिजक है  इनका भी देश और राQय6 म1 प�शासन
रहा है  उस समय ये कहां थे और 25 साल6 म1 7य6 नह? दोिषय6 के िव\^ काय वाही क2 गई? भारत सरकार हो या राQय सरकार हो, आिफसर हो या शासन हो, कोई
भी कम कसरूवार नह? है  गरीब आदमी के िलए, पीिड़त EयिK के िलए कोई नह? ह,ै इस फैसले से यही पता चलता है  चकू न;बर एक यह ह ैिक 25 साल बाद
फैसला ह%आ है  अFण जेटली जी का नोट पढ़ कर सुना रहे ह
, वे काननू मंत�ी थे, तब 7य6 नह? तेजी से काय वाही क2 गई  कुछ मामल6 म1 ये दोन6 एक जसेै ही ह

25 साल बाद फैसला आया है  25 हजार लोग मरे ह
 और 5 लाख लोग घायल ह%ए और प�भािवत ह
  इससे Qयादा बबा दी िहरोिशमा-नागासाक2 के बारे म1 म
 सुनता था,
उसके बाद यही घटना लगती है  ये घटना मानवता के िखलाफ घटी ह,ै लेिकन सजा िबलकुल नगhय है  कम मुआवजा िदया गया है  उपहार िसनेमा म1 जो लोग मरे
थे, उJह1 15-20 लाख \पया मुआवजा िदया गया  भोपाल गसै पीिड़त6 को केवल दो हजार, तीन हजार क2 बात हम सुनते ह
, िहसाब जोड़ा जाता ह ैिक इतने लोग
मरे और मुआवजा िदया गया

कैसे मुआवजा िदया? अभी नारायण जी ने जो उदाहरण िदया, जो बी.पी.कंपनी िब�टेन वाली ह ैऔर अभी ओबामा साहब जो अमरीका के प�ेसीड1ट ह
 और जो मिै7सको
के गभ  म1 तेल का .रसाव ह%आ, 20 िमिलयन अमे.रक2 डॉलर, 90000 करोड़ से Qयादा ही हो जाएगा, करीब एक लाख ह,ै उJह6ने उस कंपनी से जमा कराया
इसिलए उसी अमरीक2 प�शासन से म
 पछूना चाहता ह' ं िक जहां 25 अरब ह%आ, उसम1 12-13 या 15 आदमी मरे ह6गे या पया वरण दूिषत ह%आ तो उनको लाख करोड़
मुआवजा चािहए और यहां 700 करोड़ \पये म1 मामला रफादफा करा िदया  इतना भारी अJयाय गरीब6 के साथ ह%आ  मुआवजे के मामले म1 एंडरसन को भगा िदया
गया और 7या कांग�से के अंदर कहासुनी नह? ह%ई? म
 िव-तार म1 नह? जाऊंगा लेिकन यह सही ह ैिक एंडरसन को भगाने का काम यहां ह%आ  उसको िगरdतार करके
जेल म1 बंद करना चािहए था लेिकन उसको यहां से भगा िदया गया  कहते ह
 िक हमने नह? िकया  मुaय मंत�ी ने नह? िकया, प�धान मंत�ी ने नह? िकया तो 7या
हमने उसको यहां से भगा िदया? इसिलए यह बह%त गंभीर सवाल ह ैऔर इस पर 25 साल6 म1 कोई कार वाई नह? ह%ई  25 वषZ से कहते-कहते एंडरसन का वारंट जारी
ह%आ

16.46 hrs. (Dr. M.Thambidurai in the Chair)

हमारा गरीब आदमी यिद कोई सहारन दफा म1 पड़ता तो उसक2 गद न म1 गमछा लगाया जाता  लेिकन चूंिक यह बड़े आदमी ने अपराध िकया इसिलए उस पर कोई
ए7शन नह? ह%आ  उसका प��यप ण 7य6 नह? होता? अमरीका और भारत क2 संिध कहां चली गई? ज़हरीली गसै के कारखाने के िनयम6 को ताक पर रख िदया गया
ज़हरीली गसै के बारे म1 भाषण िदये जा रहे ह
 िक इस कारखाने क2 -थापना ह%ई  इस कारखाने क2 -थापना पास वाली जमीन म1 नह? होनी चािहए थी  शु\ म1 ही
चकू ह%ई  पहले से खतरे क2 जानकारी हो गई थी और उसके बाद भी एहितयाती कार वाई नह? क2 गई  अगर एहितयाती कार वाई क2 गई होती तो इतनी बड़ी दुघ टना
नह? होती  आपरािधक लापरवाही क2 गई ह ैऔर इस तरह से यह अ�;य अपराध िकया गया है  लेिकन उसके बावजदू मुआवजे के भी उपाय नह? िकये गये  दोषी पर
कार वाई नह? क2 गई

MR. CHAIRMAN : Dr. Raghuvansh Prasad Singh, please wind up.

डा. रघुवंश प�साद िसंह (वशैाली): Jयिू7लअर लॉयिबिलटी वाला काननू आने वाला है  म
 भारत सरकार को और सदन को इस बारे म1 जानकारी देना चाहता ह' ं
कहते ह
 िक उसम1 जो एटिमक यंत� होगा, उसम1 अगर कह? गड़बड़ी होगी तो 500 करोड़ \पये का जुमा ना उसम1 ह
, ऐसा सुनते ह


MR. CHAIRMAN: Please wind up. When the Bill comes, you can discuss it. Now, here it is restricted.

डा. रघुवंश प�साद िसंह: िकतना भारी अपराध देश के साथ िफर होने वाला है ...(Eयवधान)

MR. CHAIRMAN: Please wind up. The Minister has to reply now. He is going to reply at five o' clock.

डा. रघुवंश प�साद िसंह : इसिलए हम1 अब बह%त सावधानी बरतनी चािहए  वहां 5 आदमी मर गये तो एक लाख करोड़ \पया और यहां पर Jयिू7लअर से आदमी मर
जाएगा तो 500 करोड़ \पया ही मुआवजे म1 देने का प�ावधान है  ऐसा प�-ताव सदन म1 आया है  पीिड़त म1 कोई छूटना नह? चािहए  ऐसा नह? होना चािहए िक



ट7ैनीकल ऑRजे7शन लगाकर उसम1 जो पीिड़त मर गया या पीिड़त ह%आ, उसको मुआवजा नह? िमले, यह अपराध नह? होना चािहए  देश म1 इतने िदन अपराध ह%आ
लेिकन इस तरह के अपराध क2 पुनराविृP नह? होनी चािहए  जो मरे ह
, उनको मुआवजे क2 पया < रािश िमलनी चािहए  कसरूवार को सजा िमलनी चािहए  िफर
कहते ह
 िक 7योरेिटव पटैीशन बनने जा रहा है  7योरैिटव पटैीशन से खतरा ह,ै ऐसा जानकार लोग बताते ह
 िक 7योरेिटव पटैीशन से िफर अगले 25 साल ट�ायल म1
चले जाएंगे

िफर 7या होगा  इसीिलए सावधान और सजग होकर कसरूवार कोई छूटे नह?  एंडरसन क2 टांग म1 र-सा बांधकर यहां बुलाया जाए और जेल म1 बंद िकया जाए  हमारी
प��यप ण संिध का 7या ह%आ? इसके अलावा जो दुघ टना का -थान ह,ै जहां पानी दूिषत हो गया, पीने का पानी भी दूिषत हो गया है  उस सभी चीज6 का सुधार होना
चािहए  अभी सुनते ह
 िक वहां कचरा पड़ा ह%आ ह,ै यह अभी तक 7य6 नह? हटाया गया ह,ै इसके हटाने क2 Eयव-था 7य6 नह? क2 गई ह?ै इसके िलए कसरूवार कौन
ह?ै इसीिलए म
 कह रहा ह' ं िक हमारा भतूकाल बबा द ह%आ, हमारा वत मान बबा द हो रहा ह ैऔर देश के लोग6 के भिवYय पर भी बबा दी का खतरा आने वाला है
इसिलए इस िमलीभगत का हम भंडाफोड़ करना चाहते ह
, तािक िमलीभगत नह? चले और आमजन पीिड़त न ह6, लोग बेमौत न मारे जाएं  वहां के बचे ह%ए लोग6 को
पया < मुआवजा िमले और जो कसरूवार ह,ै उसे िकसी हालत म1 नह? छोड़ा जाए, उसे पया < दंड िदया जाए  ...(Eयवधान) एंडरसन क2 टांग म1 र-सा बांधकर उसे यहां
लाया जाए और उसे जेल म1 डाला जाए और ऐसा उपाय करो िक हमारा मुआवजा एक लाख करोड़ से कम नह? होना चािहए, तािक जो भोपाल और म�य प�देश के
पीिड़त प.रवार ह
, उनका पुनवा स हो सके, उJह1 परूा मुआवजा िमल सके  वहां जो भोपाल गसै कांड से पीिड़त प.रवार6 के संगठन काम म1 लगे ह%ए ह
, सरकार को
उJह1 कांफ2डJैस म1 लेना चािहए  ...(Eयवधान) हमारे से जो चकू ह%ई ह ैऔर देश का जो नुकसान ह%आ ह,ै उसक2 भरपाई होनी चािहए  अJयथा हम छोड़ने वाले नह?
ह
  इसके िलए सड़क से संसद तक लड़ाई होगी

 

अंत म1 म
 दो पंिK बोलकर समा< करता ह' ं -

"देख1 इस भारत म1 कौन बड़ा वीर बिलदानी ह,ै

िकसक2 धमनी म1 खनू और िकसक2 धमनी म1 पानी है "

 

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Hon. Chairman Sir, we are aware that the Bhopal gas tragedy is the
worst industrial disaster of the world which can only be compared to Hiroshima incident. More than 20,000 people have
died in Bhopal and about 5 lacs people are still suffering from the ill effects of the gas leak; they have become
incapacitated. But I am on a separate point. I wonder whether on that fateful night, there was any administration
functioning in Bhopal or not. As I have come to know and have gathered information, it seems that before the gas leaked,
the administration was informed about an impending danger, 1Â½  or 2 hours in advance. But unfortunately, the
Government did nothing. If it could take timely action, then the massive tragedy could have been averted, many innocent
lives could have been saved and the disaster could have been stopped from taking place.

Therefore I would urge upon the Central Government to keenly look into this aspect. Secondly sir, the judicial system of our
country is in shambles. Justice is always delayed here which gradually results in denial of justice. What did we see in this
case? After long 26 years, a verdict was announced by the court which sentenced the accused to jail for only 2 years. The
punishment was so lenient that the judiciary became a laughing stock. People from across the country were agitated
because immediately the culprits were out on bail. If this is the image of our judicial system, then how can the ordinary
people keep faith in it? How can they rely on the dispensation of justice? We say that the tenets of individual liberty is the
hallmark of our society. But the reality seems to be something else. Our judicial system nolonger upholds and safeguards
the democratic norms; It no longer delivers timely justice based on morality and righteousness. It has really become
mockery of law and justice.

Thirdly Sir, we should also know that the developed nations are very conscious about their health.  They do not allow
harmful, poisonous chemicals to be manufactured in their factories. But shift these hazardous manufacturing units to the
third world countries. This practice must be stopped. India has signed the nuclear pact with USA. If that treaty is
materialises then such accidents can take place in future also. A threat of another industrial disaster thus looms large if the
Civil Nuclear Liability Bill is passed in the Parliament. In case any accident happens, the entire fiscal responsibility will have
to be borne by the Government of India whereas the suppliers of the nuclear reactors will go scot-free. As we know that
the Bhopal gas victims or survivors have received a paltry sum of Rs.12,000 as compensation which should have been much
higher for a disaster of such magnitude. The whole nation is furious. People are demanding true justice. The Government
must look into the aspect of relief and rehabilitation of the victims seriously.  Moreover, the culprits should be severely
punished and the cases must be reopened.

With these words I wind up my speech and thank you for allowing me to participate in this discussion.

 



MR. CHAIRMAN : Those hon. Members who want to speak on the subject, if they are having written speeches, they can be
laid on the Table of the House.

Shri Narahari Mahato to speak now.

 

 

 

 

 

 

 

 

 

 

 

SHRI NARAHARI MAHATO (PURULIA): Thank you Mr. Chairman, Sir. I am grateful to you for having given me a chance to
participate in the discussion on Bhopal gas tragedy. It was a sad incident in the history of our nation. The Bhogal gas
tragedy occurred nearly 26 years ago. It is still a sad memory to us. The tragedy has led to death of many people. When
the tragedy occurred in the city of Bhopal, the State Government of Madhya Pradesh must be acknowledged as to whether
they were serious in providing relief measures or not. No sensible action was taken to stop the emission or to stop the
tragedy.

My humble request to you is this. More than 20,000 people died in this tragedy. Thousands of people have been affected.
They are unable to earn their livelihood and live their life with honour. In this incident, the environment was badly affected.
The environmental protection measures have not been taken and the pollution has been increasing and the people are
unable to live in that place. The flora and fauna are affected and the water, land, trees, plants etc. have all been affected.

Those who were responsible for this tragedy have not been punished. My humble submission to you is this. Such a sad
incident which has caused death of lots of people and caused thousands of people to live in misery for years has to be
seriously looked into. This matter should be looked into seriously. We should take all possible action to give help to the poor
people who are living in a very starving position.

I do not want to take much time of the House. My last and final submission to you is this. This tragedy has taken the lives
of thousands of people and thousands of people are in difficult positions. They should be involved in the compensation and
they should be provided all help and assistance.

With these words, I conclude.

 

*श�ी नारनभाई कछािड़या (अमरेली): म
 उन लोग6 के बारे म1 अपने िवचार EयK करना चाहता ह' ँ िक जो 3 िदस;बर 1984 िक रात म�यप�देश िक राजधानी
भोपाल म1, प�ितिदन िदनचया  िक तरह काम म1 थके हारे गरीब लोग अपने प.रवार ब(च6 के साथ चनै िक न?द म1 सो रहे थे और उनके आस पास काफ2 झु_गी,
झोपिड़यां बसी ह%ई थी  और अचानक उसी रात यिूनयन काबा इड क2 फै7ट�ी से जहरीली गसै के .रसाव होने के कारण घंट6 के भीतर वह चनै क2 न?द, मौत क2 न?द
म1 सोते गए वह जहरीली गसै....... और वह घटना का असर उसी तक सीिमत नह? रहा बिCक इसका असर वषZ तक चलता रहा, और इस तरह से 15000 से
अिधक लोग मारे गए और 5 लाख से अिधक लोग घायल के Fप म1 िशकार हो चुके ह
, और अभी भी इसका कहर जारी है

महोदया यिद इस घटना को गहराई से देखा जाए तो एक आम आदमी का िदल भी दहल जाता है  इस तरह से यह घटना िसफ  भोपाल के िलए नह? बिCक परूी
दुिनया के औ[ोिगक इितहास िक सबसे बड़ी दुघ टना है

यहां सबसे असंतोष क2 बात यह ह ैिक उस समय देश म1 केJद� और राQय म1 दोन6 जगह कांग�से क2 सरकार थी और मुaय आरोपी यिूनयन काबा इड के प�मुख वारेन
एंडरसन बचकर िनकल जाने म1 सफल रहा  जबिक यिद एक आदमी का मड र होता ह ैतो हमारे देश के सी.बी.आई. उसके जड़ तक पह% ँचकर अCप समय म1 ढंूढ



िनकालते ह
  लेिकन इस एंडरसन के भाग िनकलने से यह लगभग परूी तरह स�यािपत हो गया ह ैकेJद� के कांग�सेी सरकार और म�य प�देश क2 कांग�से सरकार ने
खशुी खशुी और जान बझूकर यिूनयन काबा इड के प�मुख वारेन एंडरसन क2 सुरि�त िनकासी को सुिनिuत करने के िलए इस तtय के बावजदू षडयंत� िकया िक
वह भोपाल गसै लीक कांड म1 जो हजार6 लोग6 के क�लेआम का एक प�मुख अिभयुK था  सचमुच ही यह एक क�ू र मजाक है  और कांग�से पाटi िजसक2 सरकार ने
एंडरसन के सुरि�त िनकासी के घोर अ�;य देशद�ोही और अमानवीय कृत को अंजाम िदया है

यह िदल दहला देने वाली बात यह ह ैिक यह घटना 3 िदसंबर 1984 को घटी और इस मामले के 5 िदस;बर 1984 को सी.बी.आई. को सzप िदया गया और एक लंबे
समय 13 साल बाद 29 अ7टूबर 1997 को पहला गवाह पेश ह%आ

म
 यहां सरकार से यह जानना चाह' ंगा िक इस मामले को एक िनYकष  तक पह% ंचाने म1 इतना िवल;ब 7य6 ह%आ? और आिखरकार अंत म1 25 साल बाद उन आठ
आरोिपय6 को केवल एक छोटी सी रकम के साथ दो-दो साल क2 सजा यह कैसा Jयाय ह?ै महोदया यह Jयाय नह? बिCक पीिड़त6 के साथ एक घोर अJयाय ह%आ है
और इस अJयाय से हम ही नह? बिCक परूी दुिनया �ुRध ह ैऔर हमारा यह सामूिहक प�यास रहेगा िक पीिड़त6 को उिचत मुवावजे के साथ परूा Jयाय िमलना चािहए
और भारत सरकार और सी.बी.आई. को तंुत यह सुिनिuत करने के िलए यह कदम उठाए तािक पीिड़त6 को Jयाय और दोिषय6 को उिचत दंड िमले और वारेन
एंडरसन को कड़ी से कड़ी सजा एवं भारत म1 प��यावित त करने के िलए ठोस कदम उठाया जाय

 

 

*डॉ. िकरीट प�मेजीभाई सोलकं, (अहमदाबाद पि<म): 2-3 िदस;बर, 1984 को ह%ई भयावह दुघ टना िमथाइल आईसोसाइनेट गसै के .रसाव से हजार6 लोग मारे
गए थे  पशुओ ंके मारे जाने क2 संaया लगभग एक लाख आकंलन िकया है  प�ायः 5 लाख लोग जहरीली गसै के कारण अंधे ह%ए या भयंकर जानलेवा बीमा.रय6 के
िशकार ह%ए  1984 से चल रहे मुकदमे का 2010 म1 फैसला आया, लेिकन यह Jयाियक त�ासदी भोपाल गसै जसैी ही भयंकर है  इन 26 वषZ म1 जहरीली गसै
प�भािवत जनता ने कैसी िजJदगी जी और िकस तरह प�भािवत प.रवार के अनाथ ब(चे बड़े ह%ए, यह मानवीय इितहास क2 एक लोमहष क कथा है  एक आकंलन के
मुतािबक 20 हजार लोग6 क2 म�ृयु ह%ई, 1 लाख से Qयादा लोग अपािहज ह%ए, 5 लाख लोग अंधे ह%ए या जानलेवा बीमा.रय6 के िशकार ह%ए

1987 म1 सी.बी.आई. ने चाज शीट दािखल क2  10 दोिषय6 क2 10 साल क2 कैद क2 आवाज उठायी  13 िसत;बर, 1996 के उ(चतम Jयायालय के एक खडंपीठ
ने धारा 304-दो के तहत िलए गए आरोप6 के गठन को ख�म कर धारा 304-ए के तहत आरोप गठन करने के िनदjश िदये गये  8.12.1984 को वॉरन एंडरसन
को .रहा िकया गया  1984 के मुकदमे का िनण य 2010 म1 आया

गसै त�ासदी के काननूी प1च के िलए दिैनक जागरण, 18.06.2010 पBृ सं. 8 पर िदये गये समाचार पढ़1

2010 म1 केJद�ीय मंित�मंडल ने भोपाल गसै त�ासदी मामले पर िवचार के िलए गिठत मंित�य6 के समूह (जी.ओ.एम.) क2 िसफा.रश6 पर मोहर लगा दी

जी.ओ.एम. क2 िसफा.रश1

गसै पीिड़त6 को 1392 करोड़ Fपये का अित.रK मुआवजा पकेैज, त�कालीन सी.ई.ओ. वॉरेन एंडरसन के प��याप ण क2 कोिशश, मतृक के प.रजन6 को 10 लाख
-थायी िवकलांग6 को 5 लाख, क
 सर व गुदj क2 बीमा.रय6 से ग�-त प�भािवत6 को 2 लाख, जaमी ह%ए लोग6 को 1 लाख मुआवजा िदया जाएगा  पकेैज म1 300 करोड़
Fपये पया वरण, 272 करोड़ िचिक�सा व सामािजक �ेत� के िलए िनधा .रत है

िदस;बर, 2011 तक िनयत समय सीमा म1 सभी काम परेू करने के िलए कैिबनेट ने केJद�ीय सिमित (ओवर साइट कमेटी) गिठत करने का फैसला िकया है  इस
सिमित क2 िनगरानी म1 पीिड़त6 को राहत रािश का िवतरण िकया जाएगा  इसके साथ पवू  चेयरमनै वॉरन एंडरसन के प��यप ण और इस हादसे म1 सुप�ीम कोट  के
1996 के पुराने आदेश के िखलाफ सुधार यािचका दायर करने का फैसला िलया गया है  इसके अलावा 1996 म1 इस मामले म1 मुकदम6 क2 धारा कमजोर करने
वाले फैसले को चुनौती दी जाएगी

 

 

*SHRI B. MAHTAB (CUTTAK): I would like to express my views in the matter that is tragic and beyond all comprehension.
It is said history repeats itself who or where the people have a tendency to forget it. Once Bhopal Gas Explosion was a
tragedy and then it has become a farce. And this is amply demonstrated here. There is no better illustration than the gas
leak in Bhopal in December, 1984 and miscarriage of justice in June, 2010.  The path to the criminal trial and conviction of
some people on June 7, for 'rash and negligent' conduct that resulted in the death of over 20 thousand people and injury
and harm to over 5 lakh people is full of curious twists and unexplained turns. The delusion of charges in 1996 from
culpable homicide to rashness and negligence is a question which needs to be answered. But the history of this leniency
travels further back in time to 1989 when all criminal cases in process and that may arise in future, in relation to the Bhopal
Gas Disaster were quashed by the Supreme Court when Unio9n Carbide Corporation paid 470 million US dollars. In
February, 1989, the Court said this would "enable the effectuation of the settlement".  But in December, 1989, another
bench the effectuation of the settlement." But in December, 1989, another bench of the Court found that the Claims Act,
under which the Government had taken over the litigation had nothing to do with the criminal cases and that part of the
settlement derive from the Act but was beyond it. And in 1991, the Court, unable to sustain the quashing of criminal cases,



backtracked and the criminal cases were revived. This was before the dilution of the charges in 1996. The quashing of
criminal cases continues to be shrouded in a mystery.

It is very clear that criminal liability was not negotiated under the Claims Act. The Government says it had nothing to do
with the quashing of the criminal proceedings. The Supreme Court claims to have the power to go beyond law but says it
had not been given grounds for doing so at that stage. It does not say whey, then it did what it did. It appears, the
Supreme Court had quashed the criminal proceedings for no stable reason.

The world's worst industrial disaster occurred on the night of 2 and 3 December 1984, when a tank full of deadly methyl is
ocyanate (MIC) gas exploded in Carbide's to two years' imprisonment. The case, it seems have been treated as a traffic
accident.

What happened between December 1984 and June 2010 is now history. Warren Anderson, the Chief of Union Carbide,
thought put on bail, escaped to the USA, ever to come back to face trail and thereby hangs the tail. Straight jacketed by the
Supreme Court order, the Magistrate, after a trial that continued for 18 years, convicted the accused under Section 304-A of
the IPC with some Minor offences and sentenced them to undergo rigorous imprisonment for two years each with a fine.
This is the penalty for causing the death of over 20 thousand and incapacitating more than 5 lakh people.

Today, there has been outrage throughout the country which has compelled jurists and academics to find ways and means
to undo the injustice that is inflicted on the victims of Bhopal Gas tragedy. The Attorney General has advised the
government to file a curative petition in the Supreme Court under Article 32 read with Article 142 of the constitution.
Former Chief Justice of India, JS Verma, has also made a similar suggestion. But there are legal obstacle to it and it needs
to be overcome.

Other than the legal aspect, ultimately it is the relief in the curative petition which is a matter of the court's discretion. In
trying to "undiluted" the charge and restore the charge under Section 304 Part II of IPC, the Supreme Court shall find the
equity of the need for fair trial of the accused pitted against the cry of justice for the victims of 1984. No doubt the offence
is grave and horrendous, but the accused have also faced protracted trial spread over 18 years. Mr. Keshab Mahendra, one
of the convict, is reported to be 85 and Warren Anderson, the fugitive, is already go and rumoured to be suffering from
Alzheimer disease. The crucial question is whether the Government will be able to get him extradicted.

The Bhopal Gas disaster has been a tragedy compounding a tragedy and has blurred the question of which one is greater,
the original which cost 20 thousand lives and 5 lakh injured or the travesty of justice which was reduced the World's worst
industrial disaster into a force. There are 5 lakh 60 thousand claims for disabilities pending before the courts, none of them
addressed so far.  It seems, the blunders of Bhopal gas tragedy never seem to end, nor does the nightmare. I demand the
Government should come out with clear package for the benefit of the affected people. At least in doing so, one can do
justice belatedly though.

MR. CHAIRMAN : Now, Dr. Tarun Mondal may speak. You may very briefly tell the points you want to raise and finish in two
minutes.

 

DR. TARUN MANDAL (JAYNAGAR): Mr. Chairman, Sir, before I start my speech, I would like to submit that I had given a

notice to hon. Speaker on 25th June 2010 to hold a full-fledged Session on this issue, but you are giving me only two
minutes. Sir, I plead your protection to allow me to raise at least four or five points.

MR. CHAIRMAN: Okay. You tell the points.

DR. TARUN MANDAL : First, the way the discussion was continuing in this House, it seems to me, a new Member, as if it
was not a discussion on Bhopal gas tragedy but I was viewing some Hollywood or Bollywood comedy movie!

Sir, there is a saying that if you kill one person, you are a murderer or a killer, but if you kill thousands and lakhs, you are a
hero. Warren Anderson, killing more than 25,000 people and injuring at least half a million people in and around Bhopal, has
not only become a national hero but is an international hero now. I would like to say that not only the CEO of Union
Carbide, Shri Warren Anderson is responsible, but the then Prime Minister was also equally, morally and ethically
responsible for whatever tragedy happened in Bhopal and its aftermath. After the statement of the then Chief Minister of
the Madhya Pradesh, Shri Arjun Singh, it has become clear that responsibility goes more to the then Prime Minister.



Sir, already the statement of Gordon Streeb, who was the Deputy Chief of Mission of the US Embassy in New Delhi, has
come before the House and also the matter of then CBI officer in-charge, Shri Lall has been placed in the House, which tell
how the investigation was influenced not to extradite Warren Anderson to India.

I also want to say that at the same time, the Opposition, the so-called BJP and CPI(M) and other opposition parties, were
also equally responsible in the sense that they do not have any propriety. The Opposition Parties like the BJP and CPI(M)
should not have complained on this issue. After the Government of Rajiv Gandhi, V.P. Singh led Government was supported
by BJP and CPI(M) and the United Front Government was supported by the Congress and the CPI(M). Thereafter, the BJP
led NDA Government. The UPA-I Government enjoyed the support and cooperation of the CPI(M) also. These Governments
progressively did not do anything in regard to this case.

Sir, I want to say that the formation of the Group of Ministers after the court verdict to increase only the compensation part
was simply to hoodwink the people of our nation and to save the real culprits from punishment. After the Bhopal tragedy, a
group of 60 members from NATO came there and one of them was Warren Anderson also. What they experimented and
what they recommended was never revealed. That should be revealed.

Finally, I want to tell you that a lot of warnings were given by the intellectuals, environmentalists and citizens of Bhopal
against the installation of that plant for production of dangerous pesticides by the Union Carbide in Bhopal, but they were
never paid heed to. I want to submit that the Government must, first of all, give proper compensation to the victims and
their kith and kin, which matches the international standard.

Secondly, the area of Bhopal should be immediately cleaned, and we should make it environment-friendly. Thirdly, all
the culprits inside India and outside should be brought to book and punished accordingly.

MR. CHAIRMAN: The next speaker is Shrimati Yashodhara Raje Scindia. Madam, please be very brief.

 

 

 

*श�ी अजु+न राम मेघवाल (बीकानरे): भोपाल गसै त�ासदी के समय और उसके पuात् घटी घटनाओ ंके कारण नोिटस 193 के चचा  म1 िन;नांिकत सुझाव ले कर
रहा ह' ँ -

1) Jयाियक िनण य क2 प�िक�या को सरलीकृत एवं जनता क2 अपे�ा के अनुFप बनाने के िलए जिूडिसयल िस-टम म1 शीघ� सुधार करना चािहये  मामले क2
गंभीरता को देखते ह%ए प�करण6 का वगiकरण कर -पेशल Jयायालय -थािपत करने चािहये 

2) प�करण से जुड़े ह%ए सभी अिधकारी (राQय सरकार एवं भारत सरकार) तथा मुaय मंत�ी एवं मंत�ी तथा प�धानमंत�ी व मंत�ी सभी क2 िज;मेदारी तय होनी चािहए 

3) यिद Jयाियक सं-थाओ ंक2 लापरवाही भी प�तीत होती ह ैउनको भी संसद Mारा िज;मेदार बनाया जाना चािहए 

4) भारत Mारा प��यप ण संिध क2 शतZ के अनुसार एंडरसन का प��यप ण शीघ� िकया जाना चािहये एवं पीिड़त6 को हर तरह का मुआवजा शीघ� उपलबध कराया जाये 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

ओश�ी रवी$द� कुमार पा>डये (िग'रडीह): भोपाल म1 घटी िव@ क2 सबसे भीषणतम गसै त�ासदी के समय म1 भोपाल म1 ही था  और इस कारण म1 इसके कई
घटनाक�म6 का प��य� सा�ी रहा ह' ँ 

इस घटना म1 हजार6 EयिK मारे गये, हजार6 पशु काल को कविलत ह% ये तथा हजारो मरे ह% ये पि�य6 का उस �ेत� म1 ढेर लग गया 

यह भिूम काली परेड के नाम से थी  िजसपर नबाबी काल म1 सेना क2 परेड होती थी 

मा-टर Sलान म1 यह भिूम खलुी भिूम के नाम से छोड़ी गई थी 

बाद म1 1975 म1 इसे यिूनयन काबा यन को िदया गया जब देश म1 आपातकाल लगा ह%आ था 

यह भिूम उस समय भी आबादी के िनकट थी जो अब तो आबादी के बीच आ गई ह ै

वहां कारखाना 7य6 लगाने िदया गया 

सन 1981 म1 भी थोड़ी मात�ा म1 गेस .रसने क2 घटना घटी थी  िजसम1 एक मजदूर क2 म�ृयु हो गई थी उसे नजरअंदाज 7य6 िकया गया  इस घटना क2 जांच का
काम म�यप�देश के प�शासन तथा पुिलस िवभाग Mारा आरंभ कर िदया गया था  िकJतु िदनांक 6 िदसंबर को जांच का काम सी.बी.आई. को सzप िदया गया िजससे
पुिलस क2 भिूमका कम हो गई 

इस बीच सी.बी.आई. Mारा एhडरसन मामले म1 कोई काय वाही नह? क2 गई 

प�करण म1 कंपनी के 8 अिधका.रय6 के िवF^ प�करण बना िदया गया था उJह1 जमानत पर छोड़ िदया गया 

क;पनी के अ�य� श�ी एhडरसन उन िदन6 भोपाल म1 ही थे उJह1 भी Jयायलय म1 प�-तुत िकये िबना मुचलका पर छोड़ िदया गया मुचलके पर छोड़ा जाना गरैकाननूी
था लेिकन सी.बी.आई ने चाज सीट म1 िलखा िक सभी औपचा.रकताये परूी कर ली गई ह ै

अब केJद� सरकार सुधार यािचका ला रही ह ै

एhडरसन पर वारJट तामील 7य6 नह? िकया जा सका जबिक अदालत ने गरैजमानती वारJट जारी िकया था 

सी.बी.आई देश क2 एक प�ितिBत और िव@सनीय सं-था के Fप म1 जानी जाती ह ै  िकJतु अब उस पर अनेक प�कार के आरोप लगने लगे ह ै  इसके कारण यह
आवbयक हो गया हे िक सी.बी.आई. क2 काय  प�णाली, अिधकार �ेत� तथ पारदिश ता पणू  काय  क2 rिc से पुनः िवचार िकया जाये  इसके िलये

 

* Speech was laid on the Table

 

संयुK संसदीय सिमित का गठन िकया जाए  िजसके प�ितवेदन के आधार पर शासन आगामी काय वाही

करे  एhडरसन क2 जमानत लेकर उसे शासक2 िवमान से िदCली भेजने क2 चचा  उठने पर एक प� ने इसे राQय सरकार क2 काय वाही एवं दूसरे प� ने केJद�
सरकार क2 काय वाही बताया 

यह भी चचा  चली िक त�कालीन मुaयमंत�ी यह उPर दे िक उसको छोड़ने का िज;मेदार कौन है

यह भी कहा गया िक उनके Mारा संचािलत एक सं-था ने यकूा से चJदा िलया ह ै

पहले तो इसे अ-वीकार िकया गया िकJतु बाद म1 सं-था के एक िज;मेदार EयिK ने -वीकार िकया िक हां चJदा िदया गया ह ै

म�यप�देश को िमला 

1. घटना घटने के त�काल बाद त�कालीन मुaयमंत�ी ने कहा िक एंडरसन को त�काल िगरdतार िकया जाए  उसे य.ूके. के गे-ट हाउस म1 लाया जाए 

2. िकJतु बाद म1 उसी िदन मुaयमंत�ी ने िनदjश िदया िक उसे छोड़ िदया जाए  इस आधार पर त�कालीन कल7टर और एस.पी. उसे एयरपोट  लाये और शासक2य
िवमान से उसे िदCली रवाना कर िदया गया  ने थाने पर ले गये और कोट  म1 पेश िकया 



3. यह संभव नह? ह ैिक इस घटना के अपराधी को मुK करने क2 िह;मत मुaयमंत�ी कर सके इसम1 केJद� क2 सहमती िबना यह हो सके 

4. उन िदन6 त�कालीन प�धानमंत�ी म�यप�देश के ही दौरे पर थे यह बताया जाता हे िक उनके िनदjश पर ही मुaयमंत�ी ने यह काय  िकया इसक2 पुिc त�कालीन
िवदेश सिचव ने क2 

इस काय  के िलये अमे.रका ने भारत पर भारी दबाव डाला था  माच  1985 म1 चुनाव होने वाले थे  उसके िलये यिूनयन काबा इन से कांग�से को काफ2 बड़ी रािश का
चJदा िमला 

अब तो सी.बी.आई. के पवू  अिधकारी ने यह रह-योदघाटन कर िदया हे िक िकस तरह त�कालीन केJद� सरकार ने एhडरसन को बचाने क2 कोिशश क2 थी 

1. एhडरसन को सुरि�त Fप से पह% ंचा देने के काय  का िज;मेदार कौन ह ैइसका खलुासा िकया जाये  िजससे भोपाल के गसै पीिड़त6 तथा जनता को पता लग
सके िक उसके िवF^ एफ.आई.आर दज  होने के बाद भी उसे कैसे जाने िदया गया  इस बीच उ(चतम Jयायालय का एक िनण य आया िजसके तहत मामले को धारा
304 के बजाए 304ए म1 बदल िदया गया िजसम1 दोष िस^ होने पर अिधकतम दhड दो वष  का ह ै  िजन Jयायधीश धारा बदलने का िनण य िलया था बाद म1 उनक2
अ�य�ता म1 ही गसै पीिड़त6 के िलये खोले गये अ-पताल क2 संचालन सिमित का आजीवन अ�य� बना िदया गया 

इस अ-पताल म1 गसै पीिड़त6 क2 बजाये फ2स लेकर अJय लोग6 के इलाज िकये जाते ह
 

अब केJद� सरकार इस िवषय पर सुधार यािचका लगा रही ह ै  इस घटना म1 मरने वाले EयिKय6 क2 भी िनिuत संaया सामने नह? आई ह ै  जानकार लोग6 का
आरोप हे िक मतृक6 क2 संaया अिधक ह ैिजनके शव6 को प�शासन Mारा पानी म1 बहा िदया गया 

इसी प�कार पीिड़त6 क2 संaया का भी सही आकंड़ा सामने नह? आया ह ैिजन पीिड़त6 को मुआवजा िमला ह ैउनके अित.रK अनेक पीिड़त ऐसे ह
 जो मुआवजे से
वंिचत रहे ह
 

नगर के 56 वाडZ म1 से केवल 26 वाडZ को ही गसै पीिड़त घोिषत िकया गया ह ै

शेष 20 वाडZ म1 भी अनेक EयिK ऐसे ह
 जो गसै पीिड़त ह% ये थे लेिकन उJह1 मुआवजा नह? िमला  िजन मतृक6 को मुआवजा िदया गया उJह1 मी मात� 50-50 हजार
Fपये िदये गये 

सभी गसै पीिड़त6 को 20 वाडZ सिहत मुआवजे म1 मतृक6 को Jयनूतम 10 लाख Fपये , गंभीर Fप से घायल को 5 लाख Fपये तथा सामाJय Fप से घायल को 1
लाख Fपया िदया जाए

 

1. एhडरसन को सुरि�त Fप से पह% ंचा देने के काय  का िज;मेदार कौन ह ैइसका खलुासा िकया जाये  िजससे भोपाल के गसै पीिड़त6 के गसै पीिड़त6 तथा जनता
को Jयाय िमल सके 

 

 

 

 

श�ीमती यशोधरा राज ेिसंिधया (?वािलयर): सभापित महोदय, आपने मुझे बोलने का समय िदया, इसके िलए आपको धJयवाद  संसद म1 हर साल जब भोपाल गसै
त�ासदी क2 एिनवस री आती ह ैतो हम लोग यहां िदन भर बहस करते ह
  शायद िजन लोग6 ने आज हंसते ह%ए लोग6 के ऊपर िटSपणी क2 ह,ै उJह6ने शायद लोक सभा
टी.वी. देखा नह? है  अगर वे लोक सभा टी.वी. देखते तो िजस तरह से जनता हमारी तरफ देखती ह ैिक कैसे हम काय वाही करते ह
 और कैसे हम इस अग-त हाउस
म1 बोलते ह
 तो मुझे नह? लगता िक ऐसे गंभीर और मानवीय िवषय पर हम लोग इस तरह से एक-दूसरे को इंटरSट करते या एक-दूसरे के ऊपर हंसी-मज़ाक करते

सभापित महोदय, आज हमारे सामने कई ऐसे तtय आए ह
, परJतु म
 सबसे पहले संसद के सभी महानुभाव6 को यह कहना चाहती ह' ं िक नेता प�ितप� ने िजस तरह
से तtय6 के साथ भिूमका बनाई, अगर म
 भिूमका के शRद यज़ू कFं तो अपनी नेता प�ितप� पर अJयाय कर रही ह' ं  हमारे सामने कई चीज1 आती ह
, िजJह1 हम
पोिलिट7स से ऊपर हट कर, इसके ऊपर बहस करके, िमल कर कुछ िनचोड़ िनकाल कर इस िनYकष  पर आएं  हमारे भोपाल के िवि7ट;स को मानवीय आधार पर
जो अJयाय िमला ह,ै उJह1 कम से कम 25-26 साल के बाद Jयाय िमलना चािहए  दुिनया बह%त बदल गई है  उन िदन6 म1 िजस तरह से फैि7ट�यां शहर के अंदर
लगती थ?, वह आज क2 तारीख म1 म
ने देखा ह ैिक िदCली गवन म1ट ने इन सब इंड-ट�ीस को बाहर िनकाला है  मुझे नह? लगता िक 26 साल पहले इन लोग6 को
शहर के अंदर एक ऐसी फै7ट�ी लगाने के िलए अनुमित िमलती, िजसके पास ऐसे पॉयजनसै गसै क2 फै7ट�ी ह,ै जो परेू शहरवािसय6 को प�भािवत कर सकती थी  जो
ह%आ, सो ह%आ  कई ऐसी िम-ट7ैस ह%ई,ं म
 उनम1 नह? जाऊंगी, 7य6िक हम 26 साल से इसके ऊपर िडबेट कर रहे ह
  दुिनया िजतनी प�ोग�से कर रही ह,ै हम सब मान
सकते ह
 िक यह परेू भारत म1 सबसे बड़ी मनै मेड ट�ेज़डी थी, हम इसे एवाइड कर सकते थे  Jय ूओरिलयंस, अमे.रका म1 ह.रकेन केट.रना आई, एक .रपिRलकन
गवन म1ट थी, उJह6ने कुछ मदद नह? क2  म
 इसिलए इस बारे म1 बता सकती ह' ं, 7य6िक म
 Jय ूओरिलयंस म1 रहती थी  म
 वहां देख रही थी, 7य6िक मेरे ब(चे वह?
रहते ह
  वहां सौ-सौ िदन के बाद अभी तक राहत नह? िमल रही है  दुिनया बदल गई

सभापित महोदय, अब प�ेसीड1ट ओबामा क2 नयी सरकार आई है  बीपी का Jय ूओरिलयंस के बाहर ऑयल -पील ह%आ है  प�ेसीड1ट ओबामा ने परूी दुिनया को िहला िदया



और क;पनसेशन िबCकुल अपनी िज;मेदारी से अमे.रका के िलए लाए  हमारा देश भी 25 साल के बाद भीख मांगने क2 बजाए एक बह%त इ;पोरट1ट पोिजशन पर आ
गया है  म
 िसफ  इतना कहना चाहती ह' ं िक हम लोग इस िडबेट के बाद थोड़ा सोच1, उस िनYकष  पर आएं िक आज जो यह देश प�ोिमन1स म1 आया ह,ै अमे.रका भी
हमारे सामने भीख मांगने के िलए आता है

कई चीज6 के िलए, हाथ िमलाने के िलए, तो 7या हम उस शिK से अपने आप देश म1 खड़े नह? हो सकते ह
  कुछ क;पJैसेशन जो िपछली बार नह? िमला, िफर से
मांगने के िलए 7या हम एकजुट नह? हो सकते ? अंग�जेी म1 एक कहावत ह-ै "To err is human, but to forgive is divine." म
ने कोई तयैारी नह? क2

महोदय, म
 म�यप�देश क2 एक जनप�ितिनिध ह' ं और िजस प�कार से यहां माननीय सद-य6 ने हंस-हंस कर बात1 कही ह
, उJह1 देख और सुनकर मुझे बह%त दुख ह%आ
इसीिलए म
ने अपनी नेता प�ितप� से कहा िक मुझे भी बोलने के िलए समय िदया जाए  अगर हम जनता को Jयाय नह? िदलाएंगे तो हम उनके साथ सबसे बड़ा
अJयाय कर1 गे  "To err is human" हम सब लोग गलती करते ह
  उस समय जो भी शासन था, उसने गलती क2  इस बात को सब मानते ह
, िफर हम उसे 7य6
कोस1  हम उसे कोस1 नह?  हम1 वह क;पJैसेशन चािहए  हमारी आम जनता लोक सभा टी.वी. के मा�यम से देख रही ह ैिक 7या हम अपने देश क2 भोपाल गसै
त�ासदी से पीिड़त जनता यानी उस आदमी को जो तीन पीढ़ी के बाद अभी भी सफर कर रहा ह,ै उसे Jयाय िदला सकते ह
? अगर हम एक हो सक1 , तो 7या हम उJह1
Jयाय नह? िदला सकते ह
? हम उस क;पJैसेशन को उJह1 िदला सकते ह


 

*श�ीमती जयश�ीबेन पटले (महसेाणा):

2/3 िदस;बर, 1984 को आधी रात के बाद भोपाल म1 यिूनयन काबा इड क2 फै7ट�ी से िनकली जहरीली गसै ने हजार6 लोग6 क2 जान ले ली  यह दुिनया क2
औ[ोिगक इितहास क2 सबसे बड़ी दु घटना है

इस त�ासदी का िशकार ह%ए लोग अब दूसरी त�ासदी का िशकार ह%ए  सरकार से Jयाय क2 उ;मीद लगाए लोग6 को िनराशा हाथ लगी  8 जनू भोपाल गसै कांड के
मुज.रम6 को मामूली सजा और हाथ6-हाथ जमानत िमल गई  25 साल बाद ह%ए फैसले के बाद 15 हजार लोग6 क2 मौत क2 सजा िसफ  2 साल, 25 साल बाद आए
इस फैसले म1 करीब 25 हजार लोग6 क2 मौत क2 िज;मेदार कंपनी पर 11 हजार डॉलर का जुमा ना लगाया जाता ह ैयािन एक मौत पर 55 स1ट (करीब 26 Fपये)
7या एक आदमी क2 िजJदगी क2 क2मत िसफ  26 Fपये है

इस घटना के मुaय आरोपी वॉरेन एंडरसन को सरकारी कवच प�ा< है  भारत सरकार और Jयायपािलका ने एंडरसन के प�ित नरम Fख अपनाया िजसके चलते
एंडरसन भारत से भागने म1 कामयाब हो गया  एंडरसन को भगाने म1 केJद� सरकार क2 भिूमका थी  देश को भ�िमत करने के िलए कांग�से को माफ2 मांगनी चािहए

कांग�से ने सरकार से यिूनयन काबा इड के पवू  प�मुख वारेन एंडरसन को भारत लाने और मामले को तािक क िनYकष  तक पह% ंचाने को कहा लेिकन अब तक "वॉरन
एंडरसन" को भारत न लाया जा सका  यहां तक क2 एंडरसन को भारत से फरार होने के िलए भी "सरकारी िवमान" मुहयैा कराया गया ऐसा 7य6 ? नटराजन ने
इसका कोई जवाब नह? िदया

एंडरसन को बचाने म1 भारत सरकार का भी हाथ था  आर.बी. लाल ने खलुासा िकया िक नRबे के दशक म1 भारत सरकार के िवदेश मंत�ालय से सी.बी.आई. को
िनदjश िमला था िक यिूनयन काबा इड के अ�य� एंडरसन क2 िगरdतारी और प��यप ण के मामले म1 िढलाई बरती जाय  केJद� के िवP मंत�ी प�णव मुखजi ने कहा क2
वारेन एंडरसन को भगाया जाना जFरी था 7य6िक लोग उसे मार देते, उसे फटाफट जमानत िमल जाती और इसम1 अमेरीका से जFर दबाव सरकार पे पड़ा होगा
सरकार इसको -पc करे यह मेरी मांग है  म
 सरकार से पछूना चाहती ह' िक 25 साल के अंतराल के बाद त�ासदी से ग�-त लोग6 को 7या Jयाय िमला?

म
 सरकार से अनुरोध करती ह' िक इस भयंकर त�ासदी के िलए िज;मेदार लोग6 को सaत सजा दी जाए िजससे भोपाल गसै त�ासदी से पीिड़त लोग6 को Jयाय िमल
सके

*SHRI CHARLES DIAS (NOMINATED): Bhopal gas tragedy no doubt was one of the most tragic incident in independent
India. Thousands of people died, injured and still suffering is a question of great concern for all in our country.

It is again a matter of great shame that even after 25 years of the incident of fair judgement of the case has not yet come.
It is pointed by many and the media that there were serious lack of responsibility from the part of the officials concerned
with the safe operation of the Union Carbide Plant. But, the judgement on the case has not reflected these serious lapses
and after 25 years a too meager punishment was ordered by the Courts.

What is more alarming is the reported that, again it will take 25 more years according to the formalities of litigation in our
Courts to have a review and completion of formalities. This is an injustice to the poor victims of the tragedy, who are still
suffering the calamities of the tragedy.

What is now happening, I think is just politicizing the matter, and I do not think that those accuse the Government for non-
action are saints, as during the last 25 years all major parties had their own share in the governance of this country

It should be also our concern that, in future all necessary measures have to be taken to avoid such accidents and to see
the laws are to be framed to check escape of culprits by using the Courts in the country and delaying the proceedings in
such a way that the very relevance of the case is eroded and the victims are left for un-ending suffering.



What is needed at this our is to think of the relief to be given to the poor victims. I am not justifying the concerned people
in their negligence that caused the culprits escaped from the clutch of law, but trying to draw the attention of this August
House to listen to the need of the hour, that there should be an attempt from the part of the authorities concerned that the
poor victims of the tragedy have to be taken care of and rehabilitate them in such a way that those who are destined for
prolong suffering and treatment have to be provided with necessary facilities.

 

 

*DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Dr. Max Daunderer, internationally famed German toxicologist,
arrived in the Madhya Pradesh capital with a large supply of sodium thiosulphate- the only known antidote for cyanide
poisoning, within a week of the Bhopal gas tragedy. But the doctor was forced to leave the country, reportedly under threat
of his life. Why? And now why a concerted campaign against the use of sodium thiosulphate?

A feeling is gaining ground that at the decision-making level in the Madhya Pradesh Government and at the Centre, there is
a strong lobby working in liaison with Union Carbide. That a systematic attempt is being made by an influential section to
cover upn the extend and scope of damage lethal methyl isocyanate (MIC) gas can cause to the internal system of the
human body. And to thereby help the multinational escape paying reasonable compensation to the victims of the tragedy.
Sources allege that soon after the MIC leakage from Union Carbide Bhopal pesticide plant, the multinational corporation
pressed its public relations operations in top gear. Scores of public relations specialists were hired to contain public hostility
and alarm. And many Indians, it seems, became willing performers in the multinational's design.

First, a controversy raged over the killer effect of MIC-even though the tragedy was there for everybody to see. Then a
storm blew up on the line of treatment for gas victims. Now, a new controversy has been triggered as to whether the case
against Union Carbide is sustainable in US court of law, and whether the people entrusted with the task of sorting out the
issue of compensation to the MIC victims have been "obliged" into adopting a laissez-fair attitude or are being led up a
blind alley in American courts. Simultaneously, there would appear to be an insidious attempt to disprove that the cause of
the havoc in Bhopal was cyanide-poisoning.

Union Carbide, in fact, has been exceptionally touchy about the cyanide-poisoning theory right from the time of the tragedy.
Even though the prognosis of Dr. Heeresh Chandra, Head of the Forensic Department, Hamidia Hospital, Bhopal where the
autopsies of all those who died because of MIC- exposure were conducted was that the cherry-red blood of the victims
indicated cyanide poisoning. Dr. Max Daundere, who arrived in Bhopal on December 4, 1984, with a large supply of sodium
thiosulphate, the only known antidote for cyanide poisoning, suggested that the drug be administered to all victims. But it
was not. Instead, Dr. Daunderer was asked to leave the country (see box).  Why? Was someone afraid that his continued
presence would only confirm cyanide poisoning in the MIC-exposure cases? That would have pushed up the quantum of
compensation astronomically. And this is where the role of the anti-thiosulphate lobby starts appearing dubious.

About-turn: Ever since an Indian Council of Medical Research (ICMR) team identified cyanide-poisoning as the cause of
the gas victims' plight, and recommended sodium thiosulphate treatment, the lobby has been frantically trying to persuade
the Council to issue a directive that treatment with the drug is no longer necessary. And it seems to have succeeded. is
said that Dr. Ishwar Das, commissioner for rehabilitation of gas victims, and Dr. N.P. Mishra head of the department of
medicine, Gandhi Medical College, Bhopal, went to Delhi on September 5, 1985 to press the anti-thiosulphate case. Though
Dr. Mishra returned after a day stay, Dr. Das stayed back in the capital about a week. And soon, the directive came. Rather
an abrupt about-turn for the ICMR. It is also strange that nobody has cared to raise the issue of the dangers of treatment
with bronchodilators and steroids, which are being widely used on those suffering from MIC exposure. These not only have
adverse after-effects on the human body, they also do not guarantee a permanent cure, reveal medical sources. As a
result, so far, it is largely the symptoms that have been treated, not the real cause.  It would appear that the considered
opinion of many leading doctors-both in the country and abroad-carries little weight with the decision-makers. Or Union
Carbide, for that matter.

Within hours of the Bhopal tragedy, Dr. Avashia, medical director, Institute Plant, USA, sent a telex message to the
Bombay, Delhi and Bhopal offices of Union Carbide, on December 3, 1984, suggesting : "If cyanide poisoning is present,
administer sodium nitrite and sodium thiosulphate. If the patient does not respond to the amyl nitrite or if severe exposure
is suspected, administer intravenously 0.3 gm sodium nitrate at the rate of 2.5 =5 ml a minute, followed by injection of
12.5 gm sodium thiosulphate at the same rate and via the same needle and vein." But the suggestion did not reach the
medical community. Was it suppressed?



Even the initial recommendation of the ICMR that sodium thiosulphate be administered to those showing symptoms of
cyanide poisoning was short-circuited. In the second week of December, the director of health services, Madhya Pradesh,
ostensibly on an order from the Union Health Ministry, banned the use of sodium thiosulphate. It was only after a fatal
lapse of two months that this decision was officially reversed. But no clear guidelines were issued. Nor was any
arrangement made drug's availability in the quantity required for detoxification of the affected people. Of the over one lakh
needing sodium thiosulphate, only five per cent have been lucky enough to get the injection, informs K.N. Pradhan, Member
of Parliament from Bhopal.

Pradhan feels that Union Carbide was aware of the possibility of cyanide poisoning in the event of leakage of MIC. The
multinational, however, claimed that the gas was harmless and not a killer.  But then, certain sections point out, an
admission to the contrary would have left the company highly vulnerable in compensation cases. The Carbide vice-president
for health, safety and environmental affairs, Jackson Browning, said in March this year that the corporation would sponsor a
metabolism study on animals to see whether a single large exposure to MIC could lead to cyanide poisoning. Curious
indeed, considering that in a report on MIC published by Union Carbide in 1976, it is clearly stated that thermal
decomposition of methyl isocyanate may produce hydrogen cyanide. More curious is the fact that all information about the
nature of the gas which leaked from the Bhopal plant as well as the autopsy findings were withheld for the medical
community as well as the public by both Union Carbide and the Government.

The medical officer of Union Carbide, Dr. Jaeger of the World Health Organisation, and the committee set up by the MP
Government to enquire into the cause of the deaths insisted that there was no evidence of cyanide poisoning and only the
lungs and eyes of victims were affected. The role in this regard of Dr. M.N. Nagu, director of health services, MP, is also
intriguing. Dr. Nagu, it is said, kept the ICMR recommendation regarding sodium thiosulphate to himself.  He also did not
release the thiosulphate stock that he had for some time. When face with a hostile demonstration, he told a delegation of
the Sangharsha Morcha that the drug was available to 'whoever wants to have it'. But he did not arrange for its supply.
Could his attitude have something to do with the fact that his brother,  R. N. Nagu, a former inspector-general of police, had
a Rs. 4 lakh- a year contract for the security arrangements at Carbide's Bhopal plant. When contacted, Dr. Nagu said he
had no time to meet PROBE. So, it was impossible to get his clarification.

Dubious role : The man most blamed in the thiosulphate controversy, however, is Dr. N.P. Mishra.  He was among the
first to suggest that the MIC victims needed only bronchodilators and steroids. This was in tune with the Union Carbide
stand. Incidentally, Dr. Mishra has been a long-time medical consultant to Union Carbide.  He also visited the USA after the
tragedy despite a government order prohibiting him from doing so. When asked how he was allowed to go, Chief Minister
Motilal Vora claimed that he got to know about Mishra' trip only after the doctor had left the country.

It is also telling that Dr. Mishra, R.N. Nagu and a few others have been used in the British Broadcasting Corporation's
television film, the Poison City, to give the impression that the Bhopal tragedy was the result of callousness on the part of
the state and Central Governments. It is learnt that Union Carbide rather keen on using the film in its defence in court. And
while Dr. Mishra's role in the film may be dubious, his continuing opposition to sodium thiosulphate is inexplicable

The ICMR minutes show that on February 14, 1985, at a meeting which discussed the findings of clinical trials conducted by
a team of doctors under noted cardiologist Dr. P.S. Narayanan, it was decided to recommend thiosulphate for MIC victims
who showed respiratory, gastrointenstinal and neuro-muscular complications- all symptoms of cyanide poisoning. Dr.
Mishra also attended this meeting and pointed out that out of 200 victims who had been administered thiosulphate
injections, two had shown signs of adverse reactions. To which Dr. Narayanan responded that of 90 victims who were
administered 322 injections under his close observation, only two had shown any sign of a reaction. Dr. Mishra's objection
was thus overruled, and the ICMR decided to recommend sodium thiosulphate for the gas victims.

Further Dr. Mishra, on behalf of the department of medicine, deposed before a gathering of scientists on May 4 that in his
study of 200 cases, 60 per cent got relief with sodium thiosulphate. Why, then this subsequent volte face?

Curiously enough, neither the ICMR nor the MP Government released the thiosulphate recommendation. Dr. M.N. Nagu, for
reasons best known to him, sat on the ICMR report. The state health department, too, chose to keep various findings under
wraps. As Dr.  Punuavratha Goon of the Drug Action Forum and Dr. A.R. Phadke of the Medico Friends Circle- who are
helping the gas victims point out, /dr. Daunderer had demonstrated the presence of cyanide in blood gas victims as early as
December 4, 1984. The two trials conducted by the ICMR further confirmed cyanide poisoning and proved beyond doubt the
efficacy of sodium thiosulphate in treating it. But the report is yet to be seen.

Then again, what prompted the ICMR, shortly before the Union Government appointed a committee to investigate the gas
tragedy, to declare that there was no reason to believe that there would be any long-term effect of MIC poisoning on the



human system? This opinion though subsequently denied-greatly helped those who wanted to underplay the tragedy. And
came in handy for the anti-thiosulphate lobby-which seems determined to establish that the theory of cyanide poisoning is
sheer nonsense, despite Dr. Heeresh Chandra's assertion that even today, thiosulphate is effective in treating MIC cases.
According to Dr. Phadke, too, it is advisible to administer thiosulphate to all the victims.  For studies in the West have
shown that cyanide poisoning can be chronic. But, he says, it will take over a month to give thiosulphate injections- even if
they are available to the MIC affected population of about 1.5 lakh. For the 10 clinics in Bhopal are severely handicapped by
a lack of trained personnel.

Suspicious activities : There are other sides to the thiosulphate controversy, too. The Madhya Pradesh government
spokesman and the anti-thiosulphate lobby describe the whole thing as a question of conflicting medical opinion. Dr.
Basaria, former Congress mayor of Bhopal who is so said to be a beneficiary of free medical aid from the USA, feels that
the controversy is unnecessary. Many responsible citizens among them two Congress (1) MPs and a senior Doctor also
believe that the tank from which the lethal gas leaked out contained some new chemical, which either went out of control
or was "deliberately released" on the poor people of the areas as "part of a diabolical chemical warfare experiment." While
this my sound somewhat far-fetched, the activities of Union Carbide's research and development center at Bhopal do raise
suspicions.

While the pesticide plant had been running at a loss for some years, the company continued to make investments of up to
Rs. 20 crore in it every year.  To screen new formulations, it is claimed. The unit has 2,700 sq ft of the most sophisticated
greenhouses and two hectares of farmland. Surprisingly, however, it conducted studies without getting projects cleared by
the high-level screening committees of the Government of India of which the secretary, Ministry of External Affairs, and the
defence adviser are members. The company also conducts biological research in the strategic area of North-East India.
When Dr. Vasadarja, secretary, department science and technology in the Prime Minister's Secretariat at the time when
technical sanction for the Bhopal research and development center was given, was asked whether he was aware that the
center conducted studies on lethal chemical and bacteriological formulations, he said I was not.

Against this backdrop, it is interesting to note how, over the years, the multinational has been pains to keep men of means
under obligation. A Congress (I) leader is the Carbide lawyer.  Besides, prior to tragedy, the company's guest house in
Bhopal was always at the disposal of the ruling party. A Central minister used to stay there whenever he visited the city.
During the Congress (I) regional conference, many Central ministers were accommodated there. It is always alleged that
senior politicians and civil servants were "obliged" by giving their relation jobs in the company " on fat salaries". In fact,
among those on the Carbide payroll is the nephe jobs of a former education minister.  According to a Congress (I) MP, even
Chief Ministers were accorded "lavish hospitality by Union Carbide when they visited the USA." This nexus of big business,
bureaucrats and politicians is what, perhaps, stands in the way of justice being down to the gas victims. Some allege that it
is the main reason why the N.K. Singh Commission, constituted by the State Government to enquire into the gas tragedy,
has not made any headway yet.

Sources reveal that neither Union Carbide nor the State Government are cooperating with the commission. The Chief
Minister, however, denies that there is any move to wind up the enquire.  "Not at the moment," he asserts. But then, his
government, too, seems to have done little in the matter.  It has not yet identified all the victims and the dimension of the
damage. Nor has it made out a case for suing Union Carbide. The commissioner of claims is still nearly 10 month after the
tragedy-wading through the files to classify the victims. The Tata Institute survey on the gas victims has been another
joke- with only 11 wards adjacent to the Carbide factory have been covered by it.

The Tata Institute survey could identify only 9,000 persons who are suffering from the after-effects of MIC exposure-when
local doctors put the figure around 1.5 lakh. The survey also took an inordinately long time to be completed. One reason for
this is said to be the institute's insistence on taking the data collected to Delhi for processing by computer-even though
computer facilities are available in Bhopal. It is learnt that for two months, the papers did not reach the Capital. A
subsequent station-to-station hunt for the consignment led to its recovery from the godown at an obscure railway station
between Gwalior and Jhansi. Was a deliberate attempt made to "lose" the papers in transit? Or was this just another
instance of bureaucratic apathy? Is there a motive behind the latent callousness?

Prolonging misery : Every non-official agency has placed the number of those who died in the tragedy at between 3,000 and
10,000. But the State Government has arrived at a static figure of 1,754 dead. The comparatively low official figure is bound
to help Carbide when it comes to paying compensation. Besides, only 1,196 of the dead have been identified to data. This
apart, the Government has not been able to classify the injured, the disabled and the affected. And the Chief Minister
claims there is progress in the work? To claim compensation, as K.N. Pradhan puts it, the Government needs to prepare a
sound case with a detailed medical and clinical report on the victims. But this, again, is not there. Its absence is only



proving of advantage to those who do not appear too keen that sodium thiosulphate should be administered to the MIC
victims. For acknowledging the efficacy of this drug would be tantamount to accepting the face that the victims are
suffering from cyanide poisoning. there are other indications, too, that a deliberate attempt is being made to prolong the
misery of the gas victims by denying them effective treatment.

The mid-August, the Madhya Pradesh health department got a consignment of 10 lakh tables Rheo-dur a bronchodilator
from key Pharmaceuticals Inc, Miami, Florida, for treatment of gas victims. ?The medicine, worth around $ 50,000 (about
Rs. 6 lakh) was donated by the company to a Bhopal gas victims' relief organization of Indians settled in the USA, headed
by one Dine Chandra. The organization, reportedly through some "helpful sources in the Prime Minister's Secretariat,"
succeeded in persuading the Government to waive duty on the consignment. Only later was it discovered that the donated
tablets' expiry date was September 1985. But this did not deter the authorities from distributing the tablets to gas victims
that too, it is alleged, without informing them about the expiry date. One can only wonder why this was done. And what
could have been the motive behind sending an expired batch of life-saving medicine for the Bhopal victims?

It is being alleged in certain quarters that there is a move to establish that the general physical condition of the Bhopal
victims-predominantly from the low income group was such that the system was more susceptible to MIC exposure than a
healthy individual's would have been a result, the gas had a more crippling effect than it would hve on a "normal" person.
In this way, it is said, the multinational hopes to minimize its responsibility in the Bhopal tragedy. Be the ploy would fail if it
is convincingly established that cyanide poisoning is the cause of the gas victims' misery. Which is why the determined
opposition to thiosulphate, allege sources.

Can this be true? Are human live so expendable when it comes to safeguarding a multinational's interests?

 

 

 

ओश�ी प�मेदास (इटावा): आज लोक सभा म1 भोपाल गसै काhड पर चचा  हो रही ह ै  बड़े दुख के साथ कहना पड़ रहा ह ैिक 25 वष  बाद आज भी राहत परूी नह? ह%ई
 न ही परूा Jयाय िमला आिखर कब तक लोग भारत के अJयाय सहते रहेगे आप को हमको काननू का साथी बनना पड़ेगा आज आपसे म1 एक दूसरे पर दोष लगाया
जा रहा हे  दोनो के बीच म1 जनता िपस गई मेरी राय ह ैतंुत आवbयक कदम उठा कर दुबारा जाँच करके प�ित प.रवार को एक सरकारी नौकरी और रहने के िलए
मकान िदया जाये  हमारे लोक सभा �ेत� म1 ग�ाम िबजौली के एक प.रवार भोपाल गसै काhड से पीिड़त ह%आ  उसके िपता क2 म�ृयु भी हो गई थी आज भी आखं6 से
िवकलांग ह ैआज भी उसको परूा Jयाय नह? िमला इतना बड़ा काम होने के बावजदू हमारी सरकार िनराश बठैी रही बड़े दुख के साथ् कहना पड़ रहा ह ैिक परूा देश
लोक सभा पर आशा लगाये बठैा ह ै  अगर इस चचा  म1 Jयाय नह? िमला तो कहा िमलेगा मेरी राय ह ैतुरJत अिधक से अिधक रोजगार6 से जोड़ा जाये और रहने के
िलए मकान क2 Eयव-था क2 जाये 

 

 

 

 

 

 

*Speech was laid on the Table

 

 

*SHRI S.S. RAMASUBBU (TIRUNELVELI): I am very thankful to say few words regarding Bhopal Gas Tragedy. During 3 rd

December 1984, toxic methyl isoeyanaka gas release from Union Carbide India Ltd. (UCIL) pesticide plan killing about
15000 people injuring at least five lakhs others, millions left sick.

Chief Judicial Magistrate Mohan P. Tiwari gave a judgment in connection on the company and seven of its officials for
criminal negligence in the world's worst industrial disaster and sentenced the seven two years jail.



There is an opinion among all the section that the delay in judgement is a denied judgement. Most of the members accused
the CBI for the long pending investigation. Union Law Minister M.Veerappan Moily has aptly described lower court
judgement on the Union Carbide disaster as an example of justice buried and rightly reiterated need for fast-tracking such
cases and ensuring proper investigation.

Our Law Minister has assured and asserted that case against former Union Carbide Chief Waren Anderson has not
been closed. He is a fugitive. It will be continuing to take action against him.

The compensation of 470 million dollar is given by Union Carbide. The process of distribution of compensation to the

victims of Bhopal Gas Tragedy commenced in 1992. Rs.1548/- crores has been awarded as on 31st October 2009 to
5,74,372 claimants of the Bhopal gas leak disaster fund to the eligible by the Welfare Commission.

The Government should give more compensation. It is the public opinion.

The same history should not be repeated. The Law machinery and the investigation agency should not delay in the
future. The tragedy is unforgettable and unwarranted one. The Government and the Government machinery should be more
alert by taking precautionary measures to avoid such fatal tragedy.

 

 

* Speech was laid on the Table

 

The atomic energy generation should also be followed the protective devices. Every development should be made by
giving more protection to the human beings.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): Mr. Chairman, Sir,
I fully agree with the hon. Member who spoke last. â€¦ (Interruptions)

श�ी शलै$ेद� कुमार (कौशा3बी): माननीय मंत�ी जी, यह म�य प�देश का मामला ह ैऔर म�य प�देश म1 सभी लोग िहJदी समझते ह
  इसिलए मेरी प�ाथ ना ह ैिक आप
िहJदी म1 बोल1  ...(Eयवधान)

श�ी मुलायम िसंह यादव : मंत�ी जी, मुझे मालमू ह ैिक आप अ(छी िहJदी बोलते ह
  ...(Eयवधान)

MR. CHAIRMAN : Let him speak.

श�ी श�ीकांत जनेा : िहJदी म1 बोलने म1 मुझे कोई आपिP नह? ह,ै लेिकन िहJदी म1 एक सम-या है  हम तो उड़ीसा से आते ह
  मेरी किठनाई यह ह ैिक िहJदी म1 जो
ज
डर बायस ह,ै वह उिड़या म1 नह? है  इसिलए िहJदी बोलने म1 थोड़ी किठनाई है  मेरे Mारा िहJदी बोलने म1 कहां पुिCलंग लगेगा और कहां -त�ीिलंग, इस बारे म1
किठनाई हो जाएगी  इसिलए म
 कोिशश कर रहा ह' ं िक अंग�जेी म1 बोलूं  बह%त सारी ऐसी चीज1 ह
, िजJह1 अंग�जेी म1 ही बोलना पड़ेगा

इस िडबेट क2 श�ीमती यशोधरा राजे िसंिधया, जो ला-ट -पीकर थ?, उनक2 बात से म
 िबलकुल सहमत ह' ं िक िजस ग;भीरता से इस मुnे को सदन म1 लेना चािहए,
उतनी ग;भीरता से नह? िलया गया है  यिद हम इस मुnे को और सी.रयसली लेते, तो अ(छा होता  जो हो चुका ह,ै वह हो चुका है  अब आगे 7या करना ह,ै उसके
ऊपर यिद हम Qयादा �यान द1, तभी हम िकसी न िकसी नतीजे पर पह% ंच1गे  इस िदशा म1 सी.जे.एम. कोट  म1 जो िनण य ह%आ, वह बात अखबार म1 आई  उन लोग6 को
दो साल का पिनbम1ट िमला  उसके बाद सारी दुिनया और हमारे देश ने कहा िक यह 7या ह%आ, बस दो साल क2 सजा? इतना बड़ा हादसा ह%आ और उसके बाद यिद
यही सजा देनी थी, तो िफर इतने िदन 7य6 िबताए, दो साल क2 सजा को भी बJद कर दो  ऐसा नह? ह ैिक म
 इस िवभाग का मंत�ी ह' ं, इसिलए ऐसा बोल रहा ह' ं,
बिCक स(चाई यह ह ैिक यह बात सभी आदिमय6 के मन म1 आई  डॉ. रघुवंश प�साद िसंह जी ने कहा िक यह 7य6 और कैसे ह%आ, यह बात सबके मन म1 आ गई

महोदय, इस बहस को िजस ढंग से नेता िवप� ने सदन के सामने रखा, मुझे लगा- That is your right, how you present the case. But it was
tuned in such a manner that it looked to me as if you are pointed politically than towards the serious matters involved in
this kind of a disaster. It is one of the serious disasters that has happened in modern India.

It is a challenge for all of us. It is a challenge for the Parliament; it is a challenge for the industrialists; it is a
challenge for everyone including the law-makers as to what to do. I fully agree with the hon. Member Shri Pinaki Misra
when he explained his position that in this country human life has no meaning. What kind of compensation is inbuilt where
everything is wanting in our law itself? We need to enact such laws which can take care of this kind of human loss whether
caused by motor cycle accident or train accident or a disaster like this kind? What kind of law is really in place today and
whether anything is wanting or not? Therefore, this matter is a serious matter which needs to be very carefully deliberated,
discussed and we must arrive at a conclusion as to what exactly we need to do as a Parliament. This is not a challenge for



the Congress Party; this is not a challenge for the BJP or any other political party. It is a challenge for everyone of us
whether we can really conclude in such a manner so that the people will have confidence on us and on the Parliament and
the Government, whoever may govern whether in the State or in the Centre.

My senior colleague Shri Chidambaram will be deliberating shortly because this debate is going on in both the Houses. He is
there and he will be coming over here after speech, he will also add whatever needs to be added because there are many
issues which the hon. Members would be wanting answers from him and he would certainly do that. But I will confine
myself only to the issues that were raised.

I need not go to the past. But without referring to the past, we cannot go to the future. The main issue is about the
compensation as Shri Mulayam Singhji has said: िक िजसको क;प1सेशन िमल रहा ह,ै िजJह6ने ए7चुअली सफर िकया ह,ै उनको भी नह? िमला है
बह%त सारे ऐसे लोग ह
, िजनको जो िमलना चािहए था, उनको वह भी नह? िमला ह ैऔर जो िफर िमलने वाला ह,ै वह िमलेगा िक नह?, इस पर प�e-िचJह इनके िदल
म1 है  यह सच ह ै िक बह%त सारे लोग6 को शायद जो भी क;प1सेशन िदया गया ह,ै वह क;प1सेशन ठीक ह,ै बह%त सारे लोग ऐसे ह
, िजनको नह? िमला ह,ै जो
क;प1सेशन िमला था  जो नेता िवप� ने बताया था िक this was an out of court settlement which has been amply clarified by many hon.
Members and by Shri Manish Tewari. I endorse that view. The fact is that it was determined by the Supreme Court, not by
any out of court settlement. That settlement was for 470 million US dollars, that was about Rs.710 crore then. It was not
immediately disbursed. It was disbursed after 1992. The total disbursement was of Rs.3,058.44 crore because of the
accumulation of interest and variation in the exchange rates. The total disbursement was of Rs.3,058.44 crore though the
recommendation was for 470 million US dollars which comes to Rs.710 crore because of this interest and variation in the
exchange rates. The category was again decided by the Supreme Court. For death category, it was from Rs.1.00 lakh to
Rs.5.00 lakh; for permanent disability, it is from Rs.50,000 to Rs.2.00 lakh; for temporary disability, it is  from Rs.25,000 to
Rs.1.00 lakh; for minor injury, it is up to Rs.20,000; for loss of belongings, it is Rs.15,000; and loss of live stocks, it is up to
Rs.10,000. Now the Cabinet took a decision and I must thank the Home Minister who was chairing the GoM. And whatever
was the recommendation of the GoM, that was approved by the Cabinet and this is being now implemented.

Joshiji was demanding Rs.10 lakh for death cases. That has been sanctioned. You asked Rs.4 lakh for permanent disability.
That amount has been sanctioned. For cancer cases you asked for Rs.2 lakh. That has been sanctioned. For total renal
failure cases you wanted Rs.2 lakh to be given. That has been sanctioned. For temporary disability it is Rs.1 lakh. What you
asked for has already been done. This amount is being given. The total amount that would be required is about Rs.669
crore and that is being provided by the Government of India.

The ex gratia will be disbursed by the Welfare Commissioner of Bhopal Gas Leak Tragedy. As you all know, under the
Bhopal Gas Leak Disaster Processing of Claims Act 1985 and the schemes there under disbursement is being done by the
Welfare Commissioner. Welfare Commissioner is not just a person of the rank of a High Court judge but he is a sitting High
Court judge. His Deputy is also a District judge. Claims were adjudicated by Deputy Commissioners having the rank of a
civil judge Class-I. Appeals against the orders of the Deputy Commissioners were considered by Additional Welfare
Commissioner having the rank of District Judge Selection Grade. Revision appeals were disposed of by Welfare
Commissioner. The cases registered were 10,01,723. Cases decided were 10,01,722. One case is still pending for disposal.
Number of awarded cases was 5,58,246.

So, this is not being done by anybody, this is being adjudicated by a sitting High Court judge as Welfare Commissioner
there.

SHRI PINAKI MISRA : What about the complaints which have not been awarded? Are they finally rejected?

SHRI SRIKANT JENA: All claims have been settled except one.

On the basis of this Welfare Commissioner's adjudication, the disbursement took place. Due to accrued interest and

exchange rate variation, an extra amount of Rs.1,503 crore was available with RBI as on 3rd July, 2004. As a one-to-one ex
gratia that was also given to those who have been awarded earlier. The amount was given to them.

Pending issues relating to disbursement of pro rata compensations have been settled. Now, this ex gratia which has been
sanctioned by the Cabinet will be given to those who have already received a lesser amount of compensation. Suppose
somebody has taken Rs.2 lakh for a death case, they would be given Rs.8 lakh. This way this has been framed and decided
by the Cabinet.

Apart from this, the Government of India sanctioned Rs.102 crore as immediate relief and rehabilitation between 1985 and
1989. Action plan on medical, economic, social and environmental rehabilitation was approved in 1990 and implemented by
the State Government. Total outlay of Rs.250 crore with a cost sharing between Central Government and the State
Government was 75:25 ratio. Implementation was completed in 1999.



As regards medical rehabilitation, seven hospitals, five civil dispensaries, two polytechnics, three dispensaries each of
homeopathy, unani, and ISMH engaged medical care and treatment of gas victims.

Now, I come to economic rehabilitation − 42 work sheds and 152 industrial sheds were constructed for training of
youth and unemployed to get opportunities. About social rehabilitation − 2,486 houses constructed for widows of gas
victims; pension sanctioned to 1,077 widows and amount distributed to mothers and children. About environmental
rehabilitation − construction of drains, plantation of trees, and augmentation of drinking water supply was done.

In April, 2003, the Government of India sanctioned money under the Jawaharlal Nehru Urban Rural Renewal Mission for a
drinking water project, out of which Rs.14.18 crore was provided to Bhopal Municipal Corporation for providing safe drinking
water through pipelines to 14 localities around the Plant site. According to the State Government, the project has been
completed.

Sir, 36 wards, out of 56 wards of Bhopal were affected by gas affected by the State Government. The people of those areas
in these wards received free medical treatment. As regards compensation, it was paid to the claimants, from all 56 wards;
however, the claims from the un-notified  20 wards needs to be medically substantiated in order to approve the claims. The
issue of notification of remaining 20 wards was also considered by GoM headed by Shri Arun Jaitley, the then Law Minister,
in 2003 and was decided to keep the matter closed.

Now, the State Government of Madhya Pradesh is asking to add these 20 wards and include the 56 wards. But that was
closed then. ...(Interruptions) It is a process which has been done. I am not insinuating any motive or anything but I am
stating the fact before the House so that let everybody know.

There has been a number of deaths during the period when claims were made. Many people said that the number of people
died was 15,000 or 20,000 but actually this was determined by the Welfare Commission. Its exact figure was 5,295.
...(Interruptions) The other death cases - दस हजार से Qयादा 7लेम ह%आ था, लेिकन वेCफेयर कमीशन ने कहा िक यह गसै लीकेज म1 नह? ह%आ,
उसके बाद ह%आ है

It was decided by the Welfare Commissioner; neither you nor myself can do anything about that. ...(Interruptions)

श�ी मुलायम िसंह यादव : आप उJह1 दे रहे ह
 िजनक2 मौके पर मौत ह%ई है  बाद म1 भी मौत1 ह%ई ह
  बह%त से लोग अपािहज हो गए थे, उनक2 बाद म1 मौत हो गई, वे
25 हजार से कम नह? ह


श�ी श�ीकांत जनेा : यह केस उस समय वेCफेयर कमीशन के पास िदया गया था  वे हाई कोट  के जज ह
  उJह6ने सब अपील सुनने के बाद जो बताया और िनण य
िलया, उसी िनण य के ऊपर म�य प�देश सरकार और भारत सरकार काय वाही कर रही है  उसम1 अगर ऐसा कोई केस ह ैऔर वह वेCफेयर कमीशन के सामने आए -
they can also take a decision on that. This is regard compensation. The issue of legal chronology - उस बारे म1 श�ी िचद;बरम जFर
बोल1गे, लेिकन मेरे पास िजतनी इJफामjशन ह,ै वह म
 आपके सामने रख देता ह' ं  If it does not satisfy you, he can also give certain clarifications

on that also. The FIR was registered at Hanuman Ganj Thana on 3rd December, 1984 under Section 304A of the IPC.

It was after the incident took place on 3rd December. The case was transferred to the CBI and was registered as

case number RC 384S; the CBI had submitted charge sheet in the court of the CJM on 1st December 1987, against 12
persons including Warren Anderson, the then Chairman of the UCC under Section 304 Part II. The Court of Sessions Judge,

Bhopal framed charges on 8th April 1993 under Section 304 Part II, culpable homicide amounting to murder and 304, 306
and 429 of IPC with or without the aid of Section 35 of IPC.

Then the real issue came up. It was done not by the Government, but by the Supreme Court. On 13th September 1996, the
Supreme Court quashed the charges under Section 304 Part II and directed framing charges under Section 304 (a) rash and
negligence act, amounting to death and 336, 337 and 338 of IPC with or without the aid of Section 35 IPC. It was done in
1996 by the Supreme Court. The charges were reduced. So, I am not taking a political position here. From 1996 till today,
they did not do anything; and recently only the Cabinet took a decision to file a curative petition before the Supreme Court
to change the decision of the Supreme Court. So, if one points a finger at any Government, then, one can decide it. â€¦
(Interruptions) The point is that the Supreme Court took that decision; the decision was not challenged. ...(Interruptions)
Everyone knows that; you are all hon. Members; I will not go to that extent. But the point is that somehow, somewhere we
have all failed. ...(Interruptions)

MR. CHAIRMAN : Hon. Member, please take your seat. Only the Minister's statement will go on record. Nothing of others
will go on record. Please take your seat.

(Interruptions) â€¦*



MR. CHAIRMAN: Nothing will go on record.

(Interruptions) â€¦*

MR. CHAIRMAN: Please take your seat. I do not want any argument. Hon. Member, please take your seat. Whatever they
say need not be recorded. Nothing is going on record.

(Interruptions) â€¦ *

MR. CHAIRMAN: Please sit down.

...(Interruptions)

MR. CHAIRMAN: Shri Acharia, please sit down.

...(Interruptions)

श�ी मुलायम िसंह यादव : बह%त लोग ऐसे ह
, िजनको पता ही नह? िक िल-ट बन रही ह ैया नह?? वे गरीब मोहCल6 के लोग थे  हमने पता लगाया ह ैिक वे अित
गरीब ह
  वे लोग उस िल-ट म1 अपना नाम नह? दे पाये  उनको पता ही नह? िक कब जांच ह%ई? उJह1 इससे कोई मतलब ही नह? था  ऐसे काफ2 लोग मरे ह


श�ी श�ीकांत जनेा : म
 मुलायम िसंह जी क2 बात से सहमत ह' ं िक बह%त सारे ऐसे लोग थे, जो 7लेम करने के िलए नह? आ पाये  उनका 7लेम कोई िबचौिलया ले गया
होगा, लेिकन यह एक सी.रयस मामला है  म
 होम िमिन-टर साहब से भी यह बात कर रहा था िक ऐसे जो केसेज ह
, अगर आपके नोिटस म1 भी कुछ ऐसे केसेज आये
ह6, तो आप उJह1 सरकार और वेCफेयर किमशन के सामने लाय1  उसम1 िजतनी संभव कार वाई हो सकती ह,ै उसे जFर िकया जायेगा

सुषमा जी, म
ने इसिलए कहा िक िडसीजन ह%आ िक 304 (ए) को 304 (दो) म1 प.रवत न करने के िलए 7यरेूिटव पेटीशन फाइल क2 जाये  ...(Eयवधान)

श�ीमती सषुमा 
वराज : म
ने बोला िक आपने 7यरेूिटव पेटीशन फाइल क2 है  ...(Eयवधान)

श�ी श�ीकांत जनेा : नह?, अभी फाइल चल रही है  This is under process by the Law Ministry.

श�ीमती सषुमा 
वराज : म
ने कहा िक 7यरेूिटव पेटीशन डालनी है  जीओएम ने िनण य िलया ह,ै यह म
ने बोला है  म
ने वत मान सरकार का अिभनंदन िकया है
...(Eयवधान) म
ने वत मान सरकार का अिभनंदन िकया िक जीओएम ने जो िसफा.रश क2 ह,ै उसम1 यह कहा िक 7यरेूिटव पेटीशन डालनी ह ैऔर उस 7यरेूिटव
पेटीशन म1 304 (ए) को 304 (दो) म1 वािपस लाया जाये

श�ी श�ीकांत जनेा: इसीिलए म
ने आपको धJयवाद िदया िक अगर इस बात को आप पहले बोलकर अJय बात6 को बाद म1 बोलत?, तो अJय बात6 को बोलने क2
जFरत ही नह? होती

श�ीमती सषुमा 
वराज : म
ने पहले िजन बात6 को बोला, उनम1 से हरेक बात तtय पर आधा.रत है  सभी के कागज ह
, म
 दोबारा से बोलना नह? चाहती ह' ं  म
ने
पहले जो बात1 कही, वे भी तtय पर आधा.रत थ? और बाद म1 जो 7यरेूिटव पेटीशन के बारे म1 आपका अिभनJदन िकया, वह भी सही िकया

SHRI SRIKANT JENA: The other decision that was taken by the Cabinet is submission of additional material in support of

extradition of Anderson. Anderson came to India on 6th December, 1984 and visited Bhopal on 7 th December, 1984.  He

was arrested, taken to custody on 7th December, 1984 by the State Police.  He obtained bail from the Police Station on
furnishing a personal bond of Rs.35,000 with one surety. He then returned to Delhi on the same day.

SHRIMATI SUSHMA SWARAJ : He did not return but was sent to Delhi. It was a great send off.  Do not say that he
returned. He was sent by a State plane.

SHRI BASU DEB ACHARIA: Why a Government aircraft was provided to...(Interruptions)

SHRI SRIKANT JENA: Shri Basudeb Acharia, let me complete.

MR. CHAIRMAN : You address the Chair.

SHRI SRIKANT JENA: Let me complete. Whatever questions Members have, they can put those questions and the Home
Minister is there to answer them.

What I was saying was that he returned to Delhi on the same day and shortly thereafter left the country.

MR. CHAIRMAN: Order please. Mr. Minister, address the Chair.

SHRI SRIKANT JENA: He came to Delhi on the same day after obtaining the bail.

SHRI BASU DEB ACHARIA : He flew to New York and thereafter led a luxurious life in New York....(Interruptions)



SHRI SRIKANT JENA: I was stating the facts available to me, supplied to me by different Departments of the Government.
I am stating the facts.

By the Order of 15th January, 1989 all criminal proceedings relating to or arising out of Bhopal Gas Leak Disaster were

watched by the Supreme Court. However, the said Order was reviewed by the Supreme Court on 3rd October, 1991

and the criminal proceedings were restored. Anderson did not appear before the court subsequently and wilfully jumped
bail and violated the bail conditions. Warren Anderson was accused no.1 in the criminal case no.8460 by 1996 in the court
of CGM Bhopal and a non-bailable warrant of arrest was issued by CGM Bhopal on 10.4.92 against Anderson and was
declared absconder and the trial was bifurcated. The story is simple. He obtained the bail and ultimately he is absconding.

The CBI initiated extradition proceedings in September 1993. The issue remained in correspondence between CBI
and MEA until 2001. Meanwhile, legal advice was obtained from the US Law Firm and from the Attorney-General of India. I
will not quote the opinion of the Attorney-General. It has already been quoted. Accordingly, a request for extradition was
sent on 5.5.2003 requesting that Anderson be extradited to stand trial for offences under Sections 304 part (2), 324, 326
and 429 read with Section 35 of IPC. The US rejected the request on the ground of not meeting the requirement of dual
criminality.

Now, the Government of India has taken a decision. I am upgrading the situation as taken by the Cabinet. The
Cabinet took this decision. The CBI was asked to frame the charges. The Ministry of External Affairs and the Ministry of
Law are in consultation. The Extradition Treaty between US and India is taken into consideration.

The CBI has already brought out the charges which will comply to the US-India Extradition Treaty so that Mr.
Anderson can be extradited. Now this is being processed after the decision of the Cabinet in this regard. I am sure this will
take very shortly to bring him back. We are trying our best.

The other issue was raised regarding the liability of Dow Chemicals. Dow Chemicals has taken over this Company
subsequently. The Department of Chemicals and Petrochemicals, Government of India has filed a writ petition No.2802 of
2004 before the High Court of Jabalpur, Madhya Pradesh, praying that the respondents 4, 5 and 6, namely, Dow Chemicals
Company, USA, the Union Carbide Corporation and Eveready Industries India Limited should be directed to deposit an
amount of Rs.100 crore. At that time, it was Rs.100 and now we have said that it should be Rs.310 crore. Recently, the
Department has filed the petition for advance for environmental remediation of the UCIL Plant.

श�ीमती सषुमा 
वराज : वह 90,000 करोड़ कह रहे थे, आप 310 करोड़ \पए कह रहे ह


श�ी श�ीकांत जनैा: रेिमिडएशन के िलए जो ए-टीमेट आया ह,ै after consulting the technical experts, it was decided that Rs.310 crore will
be required. This petition has already been filed before the High Court of Jabalpur.  So, we are chasing the Dow Chemicals.
It is not that we are not chasing them. We have no soft corner for the Dow Chemicals and they have to be scrutinized.
Recently, they applied for three permissions from the Ministry of Agriculture concerning pesticides. As the CBI has filed a
charge sheet, the process of clearing those licences is stopped. On the basis of this, already a show cause notice has been
issued to Dow Chemicals.

Sushmaji must be knowing that a Gujarat Government's PSU called Gujarat Alkalies and Chemicals Limited has
signed an MoU with Dow Chemicals and now they are working together.  We are trying our best to pursue this issue. The
Cabinet has directed the Department of Chemicals and Petrochemicals to pursue this case before the High Court of Madhya
Pradesh so that the liability could be fixed. It is not that nobody would be liable. The Law Minister has already stated
publicly that the liability cannot go to the thin air.  When there is an agreement between the UCIL and the Dow Chemicals,
the liability of UCIL has to be borne by somebody. In the meantime, the Government of India has decided that since the
determination by court will take some time and we need money for remediation, the money is being sanctioned and Rs.310
crore are being given by the Government of India to the Government of Madhya Pradesh. The Madhya Pradesh Government
has been asked to take charge and they have agreed for that...(Interruptions)

MR. CHAIRMAN : Mr. Minister, you address the Chair. How much more time do you require?

SHRI SRIKANT JENA: Sir, the High Court of Madhya Pradesh had set up a Task Force under the Secretary, Department of
Chemicals and Petro-Chemicals in the year 2005 for overseeing the rendition activities. Out of 390 MTs of stored toxic
wastes lying in UCIL, 40 MTs of lime sludge has been disposed of in the treatment, storage and disposal facilities at
Pithampur in June, 2008.



श�ीमती सषुमा 
वराज : मत करो यह काम

श�ी श�ीकांत जनेा: यह हो चुका ह,ै म�य प�देश गवन म1ट ने िकया है  म�य प�देश गवन म1ट को म
 धJयवाद देता ह' ं िक उJह6ने एक काम तो िकया है

श�ीमती सषुमा 
वराज : मत करो यह काम  प�ीतमपुरा म1 बह%त थोड़ा रसायन गया ह ैऔर अभी से वहां हाय-तौबा मच गयी है  बार-बार लोग कह रहे ह
 िक दूसरा
भोपाल घटेगा  भेज दो अमरीका वािपस, उJह? के यहां जाकर कचरा जमा होने दो  जहाज म1 भरकर भेज दो

SHRI SRIKANT JENA: It is one of the most important issues. It was decided that this will be incinerated at Ankleswar in
Gujarat...(Interruptions) बसुदेव जी, यह बड़ा मह�व का सवाल ह ैिक जो टॉि7सक वे-ट यिूनयन काबा इड क2 साइट पर पड़ा ह,ै जब तक उसे जलाया नह?
जाता ह,ै तब तक यह चलता रहेगा

श�ीमती सषुमा 
वराज : िहंदु-तान म1 कह? भी नह? जाना चािहए  इसे अमरीका भेजो

SHRI SRIKANT JENA: The Gujarat Government also accepted that. Then, subsequently, the Gujarat Government came
before the Supreme Court saying that they have a lot of toxic waste and this incinerator is not sufficient. Therefore, it
should be वहां नह? लेना चािहए  It has to be incinerated. It is not a very high grade technology this incineration cannot be done.
There are many countries where incinerators are being owned publicly and privately as well. The incinerator in Pithampur
maintains all standards and those have been certified by the Central Pollution Control Board and the State Pollution Control
Board as well. Therefore, a situation should not be created whereby it looks as if something wrong is going to happen. It is
not so. Such wastes across the world are being incinerated and this waste also has to be incinerated, if not, at Ankleswar,
then at some other place. This is a project of the Madhya Pradesh Government. The Government of India has contributed
some money in that. Therefore, it can be incinerated and the process is on and whatever is required for that it is being
done.

There was a hue and cry raised about the 40 tonnes of lime sludge being incinerated. Two years back there was a review
and the review was satisfactorily conducted by an agency, namely, NEERI and also by the State Government. Ultimately,
the State Government was satisfied that there was absolutely no contamination around the facilities at Pithampur also.

Sir, there were issues also raised about alleged contamination of ground water of wells and tube-wells in villages at
Tarapur situated at around 500 metres away from the Shikor landfill at Pithampur. The State Government of Madhya
Pradesh has reported that Madhya Pradesh Waste Management Project which is a division of the Ramky Environment
Engineering Limited has developed this site at Pithampur, Indore for the purpose of disposal of toxic wastes. By developing
this disposal site all the relevant technical and scientific aspects have been duly taken care of in order to ensure that the
waste deposited in the landfill did not leak or seep into the ground water causing contamination. The Shikor Landfill site has
been constructed in accordance with the guidelines of the Central Pollution Control Board and by applying the latest
technological design wherein the floors and walls of the landfill have been secured with prescribed standardized SDPL
liners, in addition collection systems has also been installed.

In view of those two provisions, the likelihood of contamination of ground water becomes zero. A public hearing has
been held in connection with the landfill site in Pithampur. ...(Interruptions)

MR. CHAIRMAN: Mr. Minister, how much time do you require further?

SHRI SRIKANT JENA: Sir, I would complete it in hardly two to three minutes.  Therefore, we should not create any
apprehension that I am coming from a State and hence, that site should not be used. We can prove this. Sushma Ji, you
may bring any technical team. The State Government and the Central Government agencies will see to it and we will
convince the people and the villages around the Pithampur site that this incinerator is not going to harm anybody.
...(Interruptions)

श�ीमती सषुमा 
वराज : सभापित महोदय, सवाल नई तकनीक का नह? है  िजJह6ने कचरा डाला ह,ै वे अपने कचरे को अपने देश म1 ले जाएं  हमारे देश म1 कचरा
नc नह? िकया जाना चािहए  पीतमपुरा म1 कचरा नc नह? िकया जाएगा  कचरे को अमरीका भेजा जाए  अगर भोपाल से बंद कJटेनर म1 कचरा जा सकता ह,ै तो
वह कचरा अमरीका भी भेजा जा सकता है  ...(Interruptions)

SHRI SRIKANT JENA: I will come to the most important issue which is about the taking over of BMHRC, the Super
Speciality Hospital. That hospital has been taken over by the Government of India. We have filed a petition before the
Supreme Court. The Supreme Court has accepted it and the Government of India has already taken over that Hospital.
Therefore, I would summarise.

The Government of India has taken a serious view on the health issue, the remediation issue, the legal issue and the
compensation issue. The Cabinet took the decision regarding the extradition of Mr. Warren Anderson converting Section
304 A to Section 304-II and other legal aspects which could have been taken after the 1996 decision of the Supreme



Court.â€¦ (Interruptions)

SHRI YASHWANT SINHA : You have been in office for 16 long years after 1984 and you are trying to put everything on
those six years that we were in office. This is what you are doing now. All the time you are saying not to politicise the
matter. It does not behove of you, Mr. Jena.  Do not forget that you were sitting here with us at one time. Now that you
have gone to the Congress, do not speak like this. ...(Interruptions)

SHRI SRIKANT JENA: You also left and joined BJP. ...(Interruptions)

SHRI YASHWANT SINHA : How did Anderson travel to Delhi from Bhopal? ...(Interruptions)

श�ी श�ीकांत जनेा : आप मेरी बात तो सुन लीिजए â€¦(Eयवधान)

Shri Yashwant Sinha, I have greatest regard and respect for you. ...(Interruptions) You have no patience to listen.
...(Interruptions) If you have made up your mind to walk out, then it is a different matter altogether.  But you should have
the minimum courtesy to listen. ...(Interruptions) Why do you not listen? ...(Interruptions)

MR. CHAIRMAN : Hon. Members, please take your seats.

...(Interruptions)

SHRI SRIKANT JENA: Shri Yashwant Sinha is a very senior Member.  I have personal respect and regard for him. He has
every right to ask any question or clarification. He commented that I was on the other side and now I am with Congress.
But I have not changed the destination. In politics, the philosophy cannot be changed, but he has changed the philosophy
and that is the whole worry. I have not changed the philosophy. ....(Interruptions)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) â€¦*

MR. CHAIRMAN: Shri Jena, have you finished?

...(Interruptions)

SHRI SRIKANT JENA: Ultimately, the extradition of Warren Anderson is the subject matter.  ...(Interruptions) I conclude by
saying that, as has been mentioned by Shri Mulayam Singh Yadav, if the compensation does not reach the right people, if
anybody is left out, then it should be taken very seriously. I am all with you. If you bring this issue about anyone who is
affected, I am sure we will certainly look into that. ...(Interruptions)

 

MR. CHAIRMAN: Hon. Home Minister to take the floor.

...(Interruptions)

MR. CHAIRMAN: Except Home Minister's reply nothing will go on record.

(Interruptions) â€¦*

MR. CHAIRMAN: I have already called the Home Minister.

...(Interruptions)

 

 

 

 

 

 



 

 

 

 

 

 

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Shrimati Sumitra Mahajan, I have understood your problem
and I have understood your anguish and I will answer that.

18.00 hrs.

MR. CHAIRMAN : With the consent of the House, we can extend the time of the House till the Minister's reply.

...(Interruptions)

MR. CHAIRMAN: We will take up `Zero Hour' afterwards.

SHRI P. CHIDAMBARAM: Mr. Chairman, Sir we have had a long debate. As usual, some parts of the debate were
acrimonious, but that was to be expected. I was hoping that 25 years later we can all look back with a deep sense of regret
and, if I may say with respect, with a sense of guilt that we did not address the grave issue in the manner it should have
been addressed in 1984. At the end of this debate and at the end of my reply, I can ask all the hon. Members of this House
that we must send the message to the victims of the Bhopal Gas Tragedy that we share your grief, we share your sorrow
and we acknowledge that and we do so with a sense of guilt that successive Governments and successive Lok Sabhas did
not address this issue with a seriousness with which it should have been addressed.

A number of people have died. A total of 5,295, a number which my friend gave is a number certified by the Welfare
Commissioners as having died for the proximate cause was a leakage of the gas. That does not mean that more people did
not die. I will be the first one to admit that more people died. All that my learned friend was saying is that Commissioners
said that the proximate cause of death being the gas applied only to 5,295. The Commissioners may be right and the
Commissioners may be wrong. In fact, I am inclined to think the Commissioners may have been wrong in that matter.  A
total of 10,000 others died. They were treated as injury cases.

Sir, hindsight, of course, makes us all wiser.  We are looking at the matter 25 years behind. But let me remind you of the
famous couplet:

"The moving finger writes and having written moves on not all your tears wash out the verdict".

 

All that happened which was right is right, all that happened which was wrong is wrong. Nothing that we do, nothing that
we say can wipe out a word of it. All that we can do now is to set right things which went wrong to the best of our
abilities. When I chaired the GoM that was my approach. I told the hon. Prime Minister that 25 years later, we can perhaps
set right some things, and we cannot set right some other things. But I will in four days give you a report so that we can
try to do things which we ought to have done earlier, but we failed to do so. But let us make a sincere attempt now.

I can certainly understand the anguish of the Leader of the Opposition. If in the course of her speech, she did become, to
some extent, polemical even that I understand. The business of the Opposition is to expose the Government. Therefore, if
she had pointed fingers at the Government of the day, I have no quarrel.  All I am pointing out is that we are sitting in the
Fifteenth Lok Sabha. The law was passed in the Eighth Lok Sabha. Most of the judgments were delivered when the Ninth
Lok Sabha was sitting. Most of the remedial action could have been taken in the Tenth Lok Sabha. One grave judgment was
delivered when the Eleventh Lok Sabha was sitting. Many of the legal issues could have been addressed in the Twelfth and
Thirteenth Lok Sabhas.

 

We are now in the Fifteenth Lok Sabha. Therefore, while the hindsight makes us wiser, since many of us were
Members of those Lok Sabhas also, I think we should approach the matter with a certain sense of humility that we have



made mistakes and let us try to correct the mistakes to the extent possible.

My friend has explained how the compensation issues were decided. In fact, neither the Government of India nor the
Government of Madhya Pradesh − of whichever political party − had anything to do with the compensation issues. The

compensation issues were decided in the judgements of 15th February, 1989; 4 th May, 1989 and 3 rd October, 1991. Today,
after 20 years, we have asked the Attorney-General to examine whether a Curative Petition can be filed to reopen the
compensation. We take support from one paragraph of Justice Pathak's judgement where the Judge said: "Those who have
a sense of injustice will find justice at our door."  Whether we again say with humility that what we are doing 20 years later
could have been done all these years! We did not. So, until that matter is reopened, if it is reopened and until that matter is
re-decided, if it is re-decided, we have to accept the fact that the Union Carbide was saddled only with the compensation of
470 million. But the same court said: "If additional compensation has to be paid, it must be borne by the Central
Government." We are not running away from that liability. We accepted the liability willingly as a liability we have to bear
for the people who suffered in Bhopal.

Guidelines of how this compensation should be distributed and to whom it should be distributed were laid down following

certain observations of the Supreme court on 13th April, 1992 and 8th September, 1992. That was the time of the Tenth Lok
Sabha.

A sitting High Court Judge was the Welfare Commissioner. District Judges were appointed Deputy Welfare Commissioners
and Civil Judges were appointed Authorities of the First Instance. Every single case − I would appeal to Shri Mulayam Singh
Yadav to bear with me − went through this process − the Civil Judge, the District Judge and the High Court Judge. No
Government had anything to do with deciding who will get what compensation. The categorisation was made by the
Judges; the compensation was decided by the Judges. In fact, the Judges gave an average compensation of Rs.1.03 lakh in
the case of death and in the case of injuries, it ranged from Rs. 1 lakh to Rs.8 lakh. Subsequently, due to the exchange rate
variation and interest, more money was available. Therefore, the Government decided on a 1:1 additional payment. If
someone has got Rs. 1.03 lakh, he got another Rs. 1.03 lakh. If somebody got Rs.2 lakh, he got another Rs. 2 lakh. That is
how, we initially distributed Rs. 1,548 crore and, on a 1:1 basis, we have set apart Rs.1,548 crore out of which Rs.1,509
crore has already been distributed. And, 11,745 persons who got the first instalment have not come forward to claim the
second instalment but the money is available. If they come, even that money will be given to them....(Interruptions) It has
all been publicized. Therefore, in these cases, before the Cabinet decision, a person got an average of Rs.2.06 lakh; the
injury cases got compensation according to the Award.

The average compensation paid originally in the injury cases was Rs. 25,145 plus an additional amount of Rs. 25,145,
totally Rs. 50,290. We have now given an additional ex gratia amount and my learned friend has already read out the
amounts to you. In the case of death it will be Rs. 10 lakh, in the case of permanent disability it is Rs. 5 lakh, in cancer
cases it is Rs. 2 lakh, in the case of total renal failure it is Rs. 2 lakh, in the case of temporary disability it is Rs. 1 lakh. This
recommendation was made by the Government of Madhya Pradesh, which was represented by my good friend, a senior
political leader Shri Babulal Gaur and this is a unanimous recommendation including this recommendation. ...(Interruptions)
I chaired it, I know and I have got the minutes. The Cabinet has accepted it without changing a comma or a full stop.

Now, in 1985 when the Bill was debated, when the scheme was placed before Parliament, when the compensation
judgements came between 1989 and 1991, when the guidelines for distribution of compensation were made in April, 1992
and September, 1992, when the categorization was made by the Welfare Commissioners between November, 1992 and
October, 2003 − they took 11 long years to deal with each claim − when all this happened, it occurred to nobody, it
occurred to no Government in place at that time, it occurred to no one in the Lok Sabha at that time that we should go and
revisit all these decisions and reopen all these decisions. That is why I said, let us close this debate by sending a message
to the people, 'yes, mistakes were made; we are trying to correct the mistakes.'

Sir, now let me turn to the liabilities. The original FIR mentioned the charges under Section 304 (A). Subsequently, charges
were framed. But kindly remember that charges were framed only against the accused other than Warren Anderson, A10
and A11 because the cases were bifurcated. Warren Anderson, A10 and A11 did not appear before the court, they were
declared absconders and the cases were bifurcated. The case was against Keshub Mahindra and others. The charges were
framed under Section 304 Part-II, under grave section of the IPC, read with Section 35 of the IPC. That is the case which
went to the Supreme Court.

SHRIMATI SUSHMA SWARAJ : Mr. Home Minister, will you please yield for a minute?

SHRI P. CHIDAMBARAM: Yes.



SHRIMATI SUSHMA SWARAJ : आपने यह कहा िक वॉरेन एंडरसन के िखलाफ चािज स नह? बने

SHRI P. CHIDAMBARAM: 'Bifurcated', I said.

श�ीमती सषुमा 
वराज : दो, तीन, चार, पांच उनके िखलाफ बने, लेिकन उनके िखलाफ 7य6 नह? बने, 7य6िक इंिडयन लॉ यह कहता ह ैिक चािज स सुनने के
िलए ए7यQूड को कोट  म1 खड़े होना जFरी है  चूंिक वह अपीयर नह? ह%आ, इसिलए उसके िखलाफ चािज स नह? बने  इसिलए नह? बने िक केस उसके िखलाफ नह?
था, इसिलए नह? बने िक वह अपराधी नह? था, यही -क2म ऑफ िथं_स 7वात�ोची के केस म1 इ-तेमाल क2 गई, उसे भगा िदया गया, वह अपीयर नह? ह%आ, इसिलए
चािज स फ�े म नह? ह%ए  Don't mislead the House. Tell the House that charges were not framed against Anderson because he could
not appear in the court and he could not appear in the court because he was flown away to America. ...(Interruptions)

SHRI P. CHIDAMBARAM: Sir, the FIR was filed on 3.12.1984; charges were framed against all the accused on 30.11.1987
under Sections 304 Part-II, 324, 326, 429 read with Section 35 of the Indian Penal Code; on 1.12.1987 summons were
issued to Warren Anderson and others; on 15.11.1988 a bailable warrant was issued against Warren Anderson; on 1.1.1992
a proclamation was published in a US newspaper, an order of attachment was issued and on 10.4.1992 a non-bailable
warrant was issued. These proceedings culminated in Warren Anderson, A10 and A11 being declared as absconders. The
case, therefore, proceeded against the other accused.

That is the case which went to the Supreme Court.

I think there is a bit of lack of understanding of what went to the Supreme Court. The case that went to the Supreme
Court was not the case and Warren Anderson was not a petitioner, A10 and A11 were not petitioners, Keshav Mahindra
and others went. That case, and what I say will be some bearing when I come to another issue a little later, was decided
by a Bench consisting of Justice Ahamadi. Justice Ahamadi pronounced the judgement where he quashed the charges there
and said, 'try them under 304(A).

What is the conclusion? The conclusion is charges were quashed only in respect of Keshav Mahindra and others.
Charge was not quashed for Warren Anderson in A10 and A11. That charge still remains and there is a story behind it. If
the Leader of Opposition will bear with me, there is a story to that. The charges were quashed only vis-Ã -vis Keshav
Mahindra and other accused, the charge against Warren Anderson and A10 and A11 were not quashed because they were
not part of that petition before the Supreme Court.

The question of extraditing Warren Anderson came up. The CBI sent its proposal to the Government in September
1993. It was being examined in the Government, tossed up and down until 2001. So, none of us escaped liability, between
1993 to 2001...(Interruptions) Everybody. But that time, the CBI said, "we must seek extradition for the graver charges of
304 (II), 324, 326 and 429".

The Government of the day in April 2001 obtained the opinion of a US Law Firm which said, "The extradition request
is misconceived, no charge can be sustained under these grave sections and therefore, the extradition will not find favour
with the US Government". The Government of the day sought the opinion of the learned Attorney General of the day, who
also said, "The charges cannot be sustained under the graver sections".

The External Affairs Minister of the day submitted a note to the Prime Minister and the Prime Minister asked the Law
Minister to examine it. The Law Minister said that the graver charges could not be sustained. Therefore, if at all it can only
be under 304 (A), let me point out that this conclusion of the Government of the day was based upon a misconception that
the judgement in Keshav Mahindra applies to Warren Anderson. Warren Anderson was not a petitioner before the Supreme
Court. Assuming the judgement in Keshav Mahindra is right, even if it is right, it did not apply to Warren Anderson.

But let me compliment the CBI, which is often ridiculed as it was ridiculed this morning. The CBI stood its ground and
said, "nothing doing, our request for extradition will be under 304 (II)". This is perhaps one of the reasons why they do not
like the CBI.

I did not bring Sohrabuddin. The Leader of Opposition brought Sohrabuddin and I am obliged to
answer...(Interruptions) I will answer them on Sohrabuddin...(Interruptions)

SHRI KIRTI AZAD : Who raised Sohrabuddin?...(Interruptions)

SHRI P. CHIDAMBARAM: She raised Sohrabuddin...( Interruptions) She mentioned Sohrabuddin...(Interruptions) I will
answer them on Sohrabuddin today...( Interruptions) I did not raise Sohrabuddin...(Interruptions) Despite the view taken by
the US Law Firm, the then Attorney General and the then Law Minister, CBI stood its ground and said, "we have to seek
extradition for 304 (II)".



SHRIMATI SUSHMA SWARAJ: CBI put it down during NDA regime; it was May 2003. It was our
Government....(Interruptions)

SHRI P. CHIDAMBARAM: All I said was that CBI, which you ridicule, which you criticize, did not accept the opinion of your
Ministers and stood the ground and said it must be under 304 (II) ...(Interruptions) CBI is neither under your Government,
nor under my Government. CBI, in the judgement of the Supreme Court, is under the CVC and independently reports only to
the CVC. But the Leader of the Opposition brought Sohrabuddin and if the House agrees let me reply on Sohrabuddin.
...(Interruptions) I did not bring Sohrabuddin; you brought Sohrabuddin. Since she brought Sohrabuddin, let me answer
Sohrabuddin. ...(Interruptions) Sohrabuddin's case was originally investigated by the Gujarat Police. ...(Interruptions)

You cannot try to interrupt me. You brought up Sohrabuddin; you will have to hear me on Sohrabuddin....(Interruptions)
Please hear me....(Interruptions)

Sir, I did not tell the Leader of the Opposition what she should speak.  She should not try to tell me what I should
speak....(Interruptions)

SHRIMATI SUSHMA SWARAJ : You said CBI put it down. I am only asking you to tell the year.  It was May
2003....(Interruptions)

SHRI P. CHIDAMBARAM: I said so. ...(Interruptions)

SHRIMATI SUSHMA SWARAJ : During the NDA regime, CBI put it down....(Interruptions)

SHRI P. CHIDAMBARAM: Sohrabuddin case was originally investigated in 2005.  In 2005, Sohrabuddin case was originally
investigated by the Gujarat police. The Gujarat Government transferred the case from the regular police to the CID of
Gujarat Police in 2006. The case was investigated by the CID of Gujarat Police from 2006 to December 2009. During that
period, the Gujarat CID, the Gujarat Police arrested 14 people on the ground that the killing of Sohrabuddin was a fake
encounter; 14 people were arrested by the Gujarat police. ...(Interruptions) Please listen to me. Therefore, to argue today
that Sohrabuddin was not killed in a fake encounter goes against the case of the Gujarat Government itself. Whether a man
is a good man or a bad man, under the law of this country, nobody can be killed in a fake encounter. ...(Interruptions)

SHRI YASHWANT SINHA : What about Azad? Why was he killed?...(Interruptions)

SHRI P. CHIDAMBARAM: I am answering. I know you will raise it, and I will answer.  ...(Interruptions) Sit down. I know you
will raise it. ...(Interruptions) I am answering Yashwant ji. I am going to answer Azad. Please sit down. I am answering
that also.

Therefore, Sir, it is the Gujarat Police which admitted that it was a fake encounter and arrested 14 people.  Then the matter
was taken to the Supreme Court by a member of the family of Sohrabuddin. Supreme Court by an order, if I recall right,

dated 16th of January, 2010 − I am speaking from memory − said the case should be transferred to the CBI. The case did
not go to the CBI at the instance of the Government of India; the case went to the CBI at the instance of the Supreme
Court of India. So when you say that the case was handed over to the CBI and the CBI is a bad agency and the CBI will not
investigate, you are not citicising or pointing a finger at the Government of India, you are pointing a finger at the Supreme
Court of India.

After the CBI took over the case, a charge-sheet was registered on the 1st of February, 2010 and then the CBI arrested the

15th person, Ajay Chudasama. The 15th person was arrested by CBI; 14 persons had earlier been arrested by the Gujarat
Police. Now to stand up and say that Sohrabuddin is not a fake encounter, that nobody is responsible for the killing of
Sohrabuddin, nobody knew who killed Sohrabuddin, this is the most outrageous attack on the judiciary of this country and
the most outrageous attack on the premier investigating agency of this country.

Now you ask me about Azad.

SHRI YASHWANT SINHA : Has the CBI proceeded against the Andhra Police?...(Interruptions)

SHRI P. CHIDAMBARAM: Please sit down; I will answer....(Interruptions)

Why do you not sit down? Let me answer....(Interruptions)

SHRI YASHWANT SINHA : Why has not the CBI proceeded against Andhra Police?...(Interruptions)

 



SHRI P. CHIDAMBARAM: Why is he jumping up? Let me answer about Azad. I am not running away.

Sir, the worst allegation that has been made is that Azad, who was reportedly killed in an encounter, was not killed in an
encounter and that it was a fake encounter along with another person staged by the Andhra Pradesh Police. That is the
allegation made. But Azad is a good man or a bad man, it is not for me to judge. ...(Interruptions) Just a moment. Let me
answer. You want an answer. ...(Interruptions) He raised Azad and I am answering him. Whether Azad is a good man or a
bad man, I am not here to judge. But Azad is a suspect and is an accused in many cases of Andhra Pradesh. That does not
mean he has no right to life. That does not mean that you can kill him in a fake encounter.  Azad is involved in several
murder cases, according to the Andhra Pradesh Police. The death of the former Speaker of Andhra Pradesh, Shri Sripad
Rao; the former Home Minister of Andhra Pradesh, Shri Madhava Reddy; the attempted assassination of Shri Chandrababu
Naidu and the attempted assassination of Shri Janardhan Reddy − these are all cases in which his name is coming up,
according to the Andhra Pradesh Police, not according to me. According to the Andhra Pradesh Police, he was killed in an
encounter.

The allegation being made is that it is a fake encounter.  On that, when someone met me and said that an inquiry
must be held, I said: "Yes. Of course, I will ask the Andhra Government because the encounter was in Andhra Pradesh."
There is no allegation against anyone of the Government of India. So, I said: "You please go and meet the Andhra Pradesh
Government. If they want to order an inquiry, they are welcome to order an inquiry."  In fact, they have met the Home
Minister of Andhra Pradesh, and according to newspaper reports, she has promised an inquiry.  I am the first person to say,
the day I took over as Home Minister I said: "If a Central agency arrests a person, he shall be produced before a court in 24
hours and no fake encounter shall be staged in respect of any Central agency's arrest." ...(Interruptions)

SHRI BASU DEB ACHARIA : One of your colleagues has alleged − the Railway Minister has alleged − that Azad was killed.
...(Interruptions) She demanded a judicial inquiry. You respond to that. ...(Interruptions)

MR. CHAIRMAN : Nothing will go on record except the Minister's reply.

(Interruptions) â€¦ *

SHRI P. CHIDAMBARAM: Please sit down. I will answer. ...(Interruptions)

Sir, all political parties represented in this House are also in the Andhra Pradesh House. The CPI is there; the CPI (M)
is there; the Telugu Desam is there; the Congress Party is there; the BJP is there. I think, the BJP was there and not there.
Now you have got one MLA in the Assembly. You raise it in the Andhra Pradesh House; pass a Resolution; ask for an
inquiry; hold an inquiry; go to the court and ask for an inquiry.  I will give you all the resources at my command to help you
hold an inquiry. Get an inquiry done. I have no problem. ...(Interruptions)

SHRI YASHWANT SINHA : Why do you not order an inquiry? ...(Interruptions)

SHRI P. CHIDAMBARAM:  How can I order? Under what law? ...(Interruptions) Just a moment. Let me ask my most
distinguished non-lawyer friend, under what law do I order an inquiry. Tell me. ...(Interruptions)

SHRI YASHWANT SINHA : Your colleague has said that it was a murder.  Therefore, you should order an inquiry.
...(Interruptions)

SHRI P. CHIDAMBARAM:  Please sit down. I will answer. What I am asking my non-lawyer friends is this.  Under what law,
do I order an inquiry? If it is a fake encounter, it is a crime. ...(Interruptions)

MR. CHAIRMAN: Please do not make any comments.

SHRI P. CHIDAMBARAM: If it is a fake encounter, it is a crime; a crime committed in Andhra Pradesh. Under List II, Police,
law and order crime is a State subject. Under what law, does the Central Government order an inquiry into an offence
committed in Andhra Pradesh? He may not have an answer today. ...(Interruptions)

SHRI YASHWANT SINHA : I am not a lawyer. ...(Interruptions)

SHRI P. CHIDAMBARAM: That is precisely I am saying. You take my word. You go to the Andhra Pradesh High Court with a
petition asking for CBI inquiry. Why can your Party not do that? ...(Interruptions)

SHRI YASHWANT SINHA : No, you can do that. ...(Interruptions)



SHRI P. CHIDAMBARAM: Why should I do that? I am not making any allegation. ...(Interruptions)

 

...(Interruptions)

SHRI YASHWANT SINHA : You are not carrying any responsibility!...(Interruptions)

SHRI P. CHIDAMBARAM: Sir, Mr. Yashwant Sinha...(Interruptions)

SHRI YASHWANT SINHA : You are talking also like Mr. Gill ...(Interruptions) He was talking yesterday: "Why do you not
proceed under the Right to Information Act?"...(Interruptions)

MR. CHAIRMAN : Mr. Banerjee, please take your seat...(Interruptions)

SHRI P. CHIDAMBARAM: Sir, I am not making any allegations about this incident. During the same period, a number of
CPM Maosits had been arrested. During the same period, a number of Maoist leaders had been arrested and produced
before the court...(Interruptions)

SHRI KIRTI AZAD : You are diverting from the main issue...(Interruptions)

SHRI P. CHIDAMBARAM: During the same period, 142 people...( Interruptions) She raised about Sohrabuddin; he raised
about Azad...(Interruptions)

You raised this issue. You will get an answer...(Interruptions)

Please sit down, Kirti...(Interruptions)

MR. CHAIRMAN: Nothing will go on record except the reply of the hon. Home Minister.

(Interruptions) â€¦*

SHRI P. CHIDAMBARAM: The most notable contribution made by the Government of the day in 2001 was to somehow
derail the extradition proceedings. Fortunately, that effort failed. The extradition proceeding was, indeed, filed on 5/5/2003
by the MEA and those petitions are now being pursued by giving additional information, additional evidence, which is now
available in the trial court. That acknowledges it 5/5/2003.

Sir, now, we deal with one subject of toxic wastes.  About toxic wastes, we have found, based on the Report of Nivee,
NRGI, NGRI and IICT, that there are different kinds of toxic wastes on this site. It appears that this plant was dumping
toxic wastes long before this gas tragedy occurred. It is estimated that there are 1.1 million tonnes of contaminated soil; 1
metric tonnes of mercury spillage; 1,500 metric tonnes of corroded plant; 150 metric tonnes of underground dumps; and
then, 350 metric tonnes of stored hazardous residues including TARI residues.

Much of this predates 1984. Now, although this tragedy occurred in 1984, not until 2008 were these agencies
commissioned to give a report. These agencies were commissioned to give a report in 2008, and that after, the High Court
of Madhya Pradesh directed that some agency should be asked to give a report. Second, there is accumulative negligence

over several years. These reports have now come on the 30th of June, 2010.

It was agreed in the GoM by the Government of Madhya Pradesh, and this was approved by the Cabinet, that the
responsibility of remediation will be entrusted to the Government of Madhya Pradesh. The Government of Madhya Pradesh
will suitably empower the Department of Gas Tragedy Relief and Rehabilitation. They will grant enhanced financial powers
so that remediation and environmental cleanup are completed in a time bound manner.  An Oversight Committee will be
established at the level of the Government of India in the Ministry of Environment and Forests with the Minister in the
Government of India as the Chair and the Minister of the Government of Madhya Pradesh as the Co-Chair.  That Oversight
Committee has since been notified by the Ministry of Environment and Forests.

It is the Government of Madhya Pradesh and the Oversight Committee, which have to work out the remediation processes.
Let me assure the hon. Members that we are completely open to any suggestions of how remediation should take place.
We are not dogmatic; we are not inflexible in this.

We want remediation to take place. We want this toxic waste to be incinerated or removed or destroyed in a manner that
they are fully incinerated or destroyed in a manner that they do not cause further environmental hazard and in a manner
that they do not harm public health. The matter is entirely in the hands of the Government of Madhya Pradesh subject to



the Oversight Committee, and I say on behalf of the Government of India we are willing to work fully in close cooperation
with the Government of Madhya Pradesh.

Sir, I come to the end of my reply. We have addressed to the best of our ability compensation issues. We have addressed
to the best of our ability the legal issues. A curative petition will be filed. It is almost ready to be filed, and we have
addressed to the best of our ability remediation measures. There will still be issues which linger on, issues relating to the
health of the people and medical care for them.

Now, again over the last several years we have allowed the Bhopal Memorial Hospital Trust to decline, and their many
services were stopped. One of the first thing we did was, ask the Supreme Court to discharge the responsibility of the Trust
and hand over the hospital to the Government of India, which the Supreme Court has now passed orders that we can take
over the hospital. The hospital will be taken over and run by the Department of Atomic Energy and the Department of
Health.

Fortunately, there is a corpus of Rs.436 crore in this hospital. Financial projections made for the next five years show there
will be a deficit every year. Many Departments are non-functional. Salaries are lower than salaries paid by the Government
of Madhya Pradesh to its doctors. Many posts are vacant. All this will be addressed in a time bound manner, and I assure
you, as the Chair of the GoM, the GoM will supervise that these things are implemented in a time bound manner.

The ICMR had established a Research Centre in Bhopal in 1984 to conduct epidemiological and clinical studies. They
published some papers in 1987 and 1994. But then the ICMR stopped its work on 31.12.1994. Again, there is accumulated
neglect for about 15 years. We have now directed the ICMR to set up a full-fledged Research Centre in the place and this
centre will now do research in respiratory diseases, eye-related diseases, cancer, total renal failure, genetic disorder,
congenital disorder, women-related medical issues and second generation children related medical issues.

We have also directed that the Research Centre will be set up and commissioned within 90 days of the Government's
decision. An Empowered Committee with the Chairmanship of the Secretary, Department of Health is being set up. All the
victims of Bhopal gas tragedy, the family members of the dead, injured, seriously injured, disabled, renal failure, cancer,
have got identity cards. That job has been done very well by the Government of Madhya Pradesh. All of them, for the rest
of their lives and for all ailments, all diseases, are given free medical treatment in the BMHT Hospital, in the six ancillary
hospitals, nine day care centres, three Unani hospitals, three Homeopathy dispensaries and three Ayurveda dispensaries.
All of them will get complete free medical care all through their lives and their children will get free medical care. All those
who have been identified will get free medical care.

Let me also say this with some trepidation because I do not have the full authority. If we find that there are cases which
have not been compensated, if some cases do come up, if the commissioners are persuaded to look into the matter if
compensation can be given, I assure you we will be able to find the money. We will give them compensation, if any such
cases come up.

SHRI BASU DEB ACHARIA: Why is there a wide variation in the figure?

SHRI P. CHIDAMBARAM: I have answered it.

Therefore, let me conclude by saying I did not wish to be polemical; I did not wish to be partisan but I was forced to
answer a charge against the CBI bringing in Sohrabuddin and then bringing in Azad. But please let us keep that as a
separate narrative.

The main narrative on which I want to emphasize is, all of us must approach this over the next 5-10 years with a spirit of
humility and with a sense of guilt.

We have not done all that Governments and Parliament should do. But let us, beginning today, address issues in a
spirit of cooperation and non-partisanship.

SHRI BASU DEB ACHARIA : How Mr. Warren Anderson was allowed to escape? Who provided the aircraft?

SHRI P. CHIDAMBARAM: I have just been informed that Shri Arjun Singh, intervening in a debate in the Rajya Sabha, has
made a speech. Let me get a copy of that and answer it if necessary. You will also get a copy of it.

SHRI BASU DEB ACHARIA : You do not have the information. We are walking out.

18.41 hrs



At this stage, Shri Basu Deb Acharia and some other

hon. Members left the House

 

MR. CHAIRMAN : Now Zero hour. Shri Ratan Singh.

 

 

 


